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HOUSE OF THE PEOPLE

Tuesday, the 17th November, 1953

The House met at Half Past One of
the Clock

[Mr. SpeAxEr in the Chair]
ORAL ANSWERS TO QUESTIONS
RELIEF POR INVOLUNTARY UNEMPLOY-

MENT

*32, Shri Heda: Will the Minister
of Labour be pleased to refer to the
reply given to starred question WNo.
1268 asked on the 14th September.
1953 and state:

(a) whether the examination of
the proposals submitted to the
Planning Commission by the Ministry
of Labour providing for relief for
involuntary unemployment has since
been concluded; and

(b) if so, what decisions the
Planning Commission bave taken n
this regard?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). I would invite
the attentiom of the hon. Member
to the Industrial Disputes (Amend-
ment) Ordinance, 1953, promulgated
on the 24th October 1953, which in-
cludes provision for the payment by
the employer of compensation to his
workmen laid-off. A copy of the Ordin-
ance has already been placed on the
Table of the House.

Shri 8. C. Samanta: With reference
to this unemployment question may I
know whether the Directors of Employ-
ment Exchanges have been associated
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with the Community Projects in the
country?

Shri Abid Al: I do not know, Sir,
how thig supplementary arises.

Mr. Speaker: There does not seem
to be any connection with that.
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Mr. Speaker: The question is very
clear. He probably does not know
about it.

ANN APOORNA DINING CARS
*33. Sardar Hukam Singh: Will the
Minister of Railways be pleased to
state:
(a) whether Annapoorng dining
car attached to the Delhi-Madras

11
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Janta Express will be a regular
feature or it was done only by way
of experiment; and

(b) whether it ig contemplated to
attach Annagpoorna cars to trains
which normally have dining cars
attached to them?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) This is
only an experiment.

(b) No, Sir.

Shri M. S. Gurupadaswamy: May I
know whether the experiment proved
a failure or a success?

Mr. Speaker: Order, order. That will
be a matter of opinion.
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Shri Nanadas: May I know the
number of Annapoorna dining cars that
are available in the Indian Railways?

Shri Alagesan: Only one was built
and it is being used now.

RESEARCH ON Rice FunGUs DISEASE

*34, Sardar Hukam Singh: Will the
Minister df Food and Agriculture be
pleased to state:

{a) whether it is a fact that large
scale field research in rice-growing
areas in India on the problem of
controlling fungus diseases ig vow
being conducted by a British firm;

(b) if so, whether this firm bas
submitted any report; and

(c) whether statisticg are available
regarding the loss to crops every
year due to these diseases?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes; the experi-
ments are being conducted at a number
of centres in India including the Cen-
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tral Rice Research Institute, at the
instance of the Imperial Chemical In-
dustries Litd,

(b) The experiments are in progress.
The firm has not submitted any report
so far.

(c) The disease appears every year
in a mild form except that in 1918 in
the delta of Godavari and Kistna and
in 194243 in Bengal almost total
destruclion of crop was caused by the
disease.

Sardar Hukam Singh: May I know
how many teams are engaged just at
present in  various centres for this
research?

Dr. P. S. Deshmukh: 1 want notice.

Sardar Huokam Singh: What are the
centres. except the one mentioned just
now. which have been selected for this
purpose?

Dr. P. 8. Deshmukh: I would like to
have notice for that also because this
is doae by a private firm and we have
a'lowed it only as regards the Rice
Research. Institute. As regards the
others I have no information.

Sardar Hukam Singh: May I know
whether any Indians have been sent
to London and whether they are study-
ing this crop protection work?

Dr. P. S. Deshmukh: I have no infor-
mation.

Shri B. K. Das: May I know whether
any Government expense is iavolved
in this? :

Dr. P. S. Deshmukh: No, Sir.

Shri B. §. Murthy: May I know whe-
ther any team is engaged in East and
West Godavari Districts in order to
combat this fungus?

Dr. P. S. Deshmukh: Not in the delta
itself; the research is done elsewhere.

TeLecraPH CENTENARY EXHIBITION

#35. Sardar Hukam Singh: (a) Will
the Minister of Communications be
pleased to state whether a special
telegraph service called “Send your
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own Greeting Message Service” has
been introduced during the Telegraph
Centenary Exhibition?

(b) If so. what was the average
number of visitors who availed them-
selves of this opportunity every day
and what wag the number of
messages transmitted every day?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes,
from 1st November 1853.

(b) About 3,000 visitors a day came
to see the Exhibition and only 158
messages a day on an average were
booked at this concessional rate.

Sardar Hukam Singh: May 1 know
whether these messages are restricted
to Delhi and New Delhi only or whe-
ther they can be sent to other stations?

Shri Raj Bahadur: They are only for
Delhi and New Delhi, not for other
stations.

Sardar Hukam Singh: How long is
this service to continue?

Shri Raj Bahadur: Up to the end of
the Exhibition, that is, the 30th of
November, provisionally.

STOPPAGE OF TEA SALE ON PLATPORMS
AFTER MIDNIGHT
*36. Shri Heda: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that
vendors have been prohibited to sell
tea between midnight and 4 am.
at railway platforms; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) At small
stations the vending and catering con-
tractors are not permitted to sell any
articles, including tea, during the
hours of 11 p.m. to 4 AM. At big sta-
tions and Junctions, light refreshments,
including tea, are permitted to be sold
during these hours at the stall only,
but not on the platforms or on trains.

(b) These restrictions have been
imposed in order to prevent incon-
venience to passengers who wish to
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have a night's rest while travelling in
trains.

Shri Heda: In view of the fact that
a great number of passengers, parti-
cularly those who have to travel by
third class, have to keep themselves
awake to look after their luggage or
to get down at intermediate stations,
may I know what alternative arrange-
ment has been made for them?

Shri Shahnawaz Khan: This guestion
was taken up at the first meeting of
the National Railway Users Consulta-
tive Committee and it was proposed
by the majority of members that this
ban on sale should be removed, and the
proposal has been acceded to oy the
Ministry.

Shri Heda: Can the hon. Parlia-
mentary Secretary give us an idea of
the percentage of passengers that can
sleep?

Shri R. K. Chaudhuri: Is Government
aware that this order has caused great
hardship to third class passengers who
are unable to get down and go to the
stall for their refreshment, because if
they do so they lose their seats?

The Minister of Railways and Trans-
port (Shri L, B. Shastri): Hawking at
night is really awkward. You will ex-
cuse me, Sir, if I say that it is a crude
way of doing things. But as the Parlia-
mentary" Secretary said just now, this
matter was raised in the National Rail-
way Users Council, and we have now
agreed to the sale of cold and hot
drinks at night.

Sardar Hukam Singh: Before this
was done, was any attempt made to
find out whether the majority of pas-
sengers were in favour of it or against
it?

Mr. Speaker: [ think I will go to the
next guestion. .

Jaranese MerHoD oF Rice CULTIVATION

*37. Shri §. N. Das: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Indian Mission
which had gone to Japan to make a
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study of Japanese method of rice
cultivation, hag submitted its report;

(b) if so, the important recom-
mendations that have been made;
and

(¢) whether steps have been taken
to give effect to these recommenda-
tions?

The Minister of Agricultare (Dr.
P. S. Deshmukh): (a) Not yet. The
report is expected to be ready soon.

(b) and (c). Do not arise.

Shri S. N, Das: What was the time
taken by the Mission to study?

Dr. P. S. Deshmukh: They went to
Japan in June and returned in October.

Shri §5. N. Das: May I know whether
the officers constituting this Mission
had the time to go all over India and
study the Indian methods of rice culti-
vation?

Dr, P, S, Deshmukh: They are all
fairly senior officers. 1 am sure they
know about the cultivation of rice in
India fairly well.

Shri 8. N. Das: May I know whether
this Mission has submitted any interim
report? What are the recommenda-
tions that they have made?

Dr. P. §. Deshmukh: To my know-
ledge, no interim report has been re-
ceived. The final report is about to
be received soon.

EMPLOYMENT EXCHANGES IN PUNJAB

+28, Dr. Ram Subhag Singh: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that the
Government of the Punjab have pro-
posed the closing down of the Em-
ployment Exchanges in that State:
and

(b) if so, the reasons therefore?

The Deputy Minister of Labour (Shri
Abid Ali): (a) Yes.

(b) The Government of Punjab
bave decided to set up a Subordinate
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Services Commission for recruitment to
posts carrying a salary of Rs. 50/- to
Rs. 149/- per month.

Dr. Ram Subbag Singh: May I know
when that decision of the Punjab Gov-
ernment is going to be given effect to?

Shri Abid Ali: From the beginning
of the month of December.

Dr. Ram Subhag Singh: What is the
reply to part (b) of my question?
What is the chief reason for which the
Punjab Government have decided to
close down Employment Exchanges?

Shri Abid Ali: I have just stated in
my reply to part (b) that they want to
set up their own Services Commission.

Dr. Ram Subhag Singh: That is their
decision. What is their reason for
closing down the Employment Ex-
changes?

Shri Abid Ali: That is the decision
of the Punjab Government,

Mr. Speaker: They want to start
their own Exchange: that is the reason.

Shri Damodara Menon: May 1 know
whether the Employment Exchange
Centres in the Punjab were doing
recruitment work only for the Puniab
Government or also for the Central
Government?

Shri Abid Ali: For the Central Gov-
ernment, for the Punjab Government
and also for other industries.

Shri Damodara Menon: My point is,
which agency will do recruitment work
for the Central Services in the Punjab?

Shri Abid All: After the abolition of
these Employment Exchanges in the
Punjab, what will happen about
recruitment for Central Services, we
have not yet decided.

Shri B. 8. Murthy: May I know whe-
ther it is the intention of the Central
Government to allow each State Gov-
ernment to have its own Employment
Exchange?

Shri Abid Ali: It is not our allowing
them. We work in co-operation with
the State Governments and in this
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particular case, the Punjab Govern-
ment is not inclined to continue the
Employment Exchanges in the Punjab.

SHEIvA Ra0 COMMITTEE

*39. Dr. Ram Subhag Singh: (a)
Will the Minister of Labeur be pleas-
ed to state whether the Shiva Rao
Committee set up by Governmeat to
review the working of the Employment
Exchanges has completed its work?

(b) If not, by what time is the
Committee likely to complete its work
and submit its report?

The Deputy Minister of Labour (Shri
Abia Ali): (a) No.

(b) It is not possible to indicate any
definite date at this stage.

Dr. Ram Subhag Singh: In view of
the fact that the hon. Minister is not
in a position to indicate any definite
date about this Committee’s work, may
1 know the considerations which led to
the appointment of this Committee,
which does not have any time
schedule?

Shri Abld Ali: As the hon. Member
is aware, Shri B. Shiva Rao is unwell.
Only yesterday the House granted him
permission to remain absent from the
present session of the House. He is in
Zurich. We are in correspondence
with him and we are thinking of alter-
native arrangements because he is the
Chairman of the Committee.

Dr. Ram Subhag Singh: In view of
the fact that long queues of applicants
have become a daily sight at the Em-
ployment Exchanges in Punjab, Delhi
and in other narts of the country also,
may I know whether the Government
propose to take any action to relieve
this congestion at these offices?

Shri Abid Ali: I do not think there
is any congestion. But, in case any
particular difficulty is there, and if it is
brought to our notice, certainly we will
do our best to remove it.

Shri Nanadas: May I know the terms
of reference of the Shiva Rao Com-
mittee and whether it is to expand and
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introduce better methods or to close
down the Employment Exchanges?

Shri Abid Ali: The terms of reference
have already been published and plac-
ed on the Table of the House and also
discussed many times here. They
cover the future of the working of the
Employment Exchanges.

Lapy HampiNnce MepicAL COLLEGE

*49. Shri V. P. Nayar: (a) Will the
Minister of Healh be pleased to state
the total amount given by the Gov-
ernment of India to the Lady Hard-
inge Medical College since the 13th
August 1847 till the 15th August
19537

(b} How do Government satisfy
themselves that the money so given
is properly utilised?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a)
Rs. 56,41,990/12/-.

(b) The accounts of the institution
are audited by the Accountant General
Central Revenues from time to time
and a report containing the result of
audit is submitted to the Government
of India. The audited accounts are
examined before grants are paid to the
institution during the succeeding year.

Shri V. P. Nayar: May I know whe-
ther the accounts of this Institution
have been audited by the Auditor-
General?

Shrimati Chandrasekhar: Yes, Sir.

Shri V. P. Nayar: May I know whe-
ther, consequent on the taking over of
the management of this institution, it
will be necessary to spend more money
on this institution?

Shrimati Chandrasekhar: I am not
in a positien to say how much we are
going to spend on it after taking over.

Shkri V. P. Nayar: May I know whe-
ther Government are aware that the
Principal of the institution is paid a
salarly of somewhere about Rs. 5.000
to 6,0007

Mr. Speaker: Order, order.
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Shrimati Chandrasekhar; I can clear
the position, Sir. Actually, we are not
paying the Principal of the Lady Hari-
inge Medical College. She is paid by
the TCA. As a matter of fact, there s
only an amount of Rs. 5,200 set apart
for 1953-54 to be spent on her in T.A.
and other expenses to be met by her.

Shri Muniswamy: May I know whe-
ther there is any Managing Committee

which controls the finantial details of
this College?

-Shrimati Chandrasekhar: There ic a
Board of Administration which kas
been constituted by the Government of
India, which goes into every aspect of
the working of the institution.

Shri A. M. Thomas: Formerly stu-
dents used to be admitteq to this Col-
lege from the different States in our
country. Last year, it was not done
like that. May I know the sperial

reasons if any for stopping that prac-
tice?

Shrimati Chandrasekhar: T have not
understood the question properly. But,
I can give a clear idea as to how seles-
tion is being made. If you will permit
me, Sir, I can give some details.

Shri V. P. Nayar: One question, Sir.
Several Hon. Memberg rose—

Mr. Speaker: I think we must gn to
the next question. This is not a
general question about the manage-
ment.

Shri V. P. Nayar: In answer the
Minister has said that the Accountaat
General has audited the accounts. I
want to ask questions on that.

Mr, Speaker: The hon. Member must
put a question specifically for that pnr=
pose. Next question.

Froops v Manteur
‘n.mmmwmmemm

mormmmbepm
ed to state:

(a) the extent of damage caused to
‘cultivation in Manipur due to the
sudden rise of flood water on the 15th,
16th and 17th, September 1953;
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(b) the estimated loss to crops thus
caused;

(c) whether any help was asked for
or given to the State of Manipur from
Central Government to tide over the
shortage due to loss of crops; and

(d) whether any test relief work
was arranged to relieve the immediate
distress?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) About 50,000
acres of paddy land were submerged.

(b) The loss to crops is estimated
at 5 per cent. of the total production
of the State,

(¢) Yes. The Government of India
sanctioned Rs. 10,000 for gratuitous
relief, and Rs. 25000 for supoly of
wheat-seed on loan to the cultivators
whose crops were destroyed by flacd,
to enable them to raise another crop.

(d) No.

Shri Amjad Ali: Was any amount
asked for by the Manipur Government
from the Central Government?

Dr. P. S. Deshmukh: Not any specific
sum to my knowledge. But, we have
met all the requirements of the =itua-
tion as reported by the Chief Commis-
sioner.

Shri T. N, Singh: The answer to part
(b) has been given in relation to an
unknown figure: estimated total pro-
duction of the State. We would like
to know the exact answer to the ques-
tion as to what the estimated loss is,
in tons or maunds.

Dr. P. 8. Deshmukh: I have not fol-
lowed the question.

Mr. Speaker: What is the amount?

Dr. P. 8. Deshmukh: I have mention-
ed that the Government of India %as
sanctioned Rs. 10,000 for relief.

Mr. Speaker: Part (b): estimated
loss?
Dr. P. 8. Deshmukh: About 50,000

acres of paddy lands were submerged.
It is very difficult to calculate the losg
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Rice IMPORT

*43. Shri A. M. Thomas: (a) Will
the Minister of Food and Agriculture
be pleased to state whick will be the
States to which rice would have to be
supplied from the Centre?

(b) Is there any proposal - at pre-
sent to import rice?

(c) If so, what quantity and through
which agencies?

The Deputy Minister of Foog and
Agriculture (Shri M. V. Krishnappa):
{a) During the next few months rice
will have to be supplied mainly to
West Bengal, Travancore-Cochin, Bom-
bay and Kashmir.

(b) and (c). Under the relaxations
recently allowed a small quantity of
rice may be imported by private trade
during 1954 for distribution in the
country and Government may consider
imperting some quantity for building
up of reserves.

Shri A. M. Thomas: May I -nouire
whether the requirements of ‘he
various States for the next year have
been ascertained and if so whether any
proposals have been received by the
Government?

Shri M. V. Krishnappa: We have not
yet ascertained the final estimates: but
we have got a rough figure. The total
requirements of the deficit States will
come to about 11 lakh tons of rice.

Shri A. M. Thomas: May I know whe-
ther there is any idea of stopping State
procurement of rice? Has it come ftc
the notice of the Government that in
view of reports to that effect, the
growers are entering into forward
markets for very low prices?

Shri M. V. Krishnappa: This forward
market has been in existence fram
time immemorial, because of the
poverty of agriculturists in the villages,
when they are in need of money they
&ven sell their standing crops. Thal
means they enter into forward con-
tracts. We are trying our best to see
that the fair prices are given to il
agriculturist. From Madras I had to
glve a warning to the merchants not
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to enter into such agreements and ex-
ploit the poor agriculturists.

Shri AL M. Themas: My question
has not been answered. My question
was whether there is any idea of stop-
ping State procurement.

Shri M. V. Krishnappa: No. We are
procuring.

Shrimati Tarkeshwari Sinha: May I
know if there is any possibility of re-
moving restrictions on the inter-State
movement of rice in the near future?

Shri M. V. Erishnappa: Restrictions
on inter-State movements have been
relaxed in some provinces, but the
restrictions on inter-State movement
wil! remain.

Shri Heda: May we know the names
of the States which from deficit areas
have become self-sufficient or surplus
areas this year? '

Shri M. V. Krishnappa: Hyderabad
which was hitherto a deficit State has
become self-sufficient. Similarly,
Mysore, Saurashtra and Assam which
were deficit States have become self-
sufficient, and by the end of the pre-
sent harvest season we hope some
more States will become self-sufficient,
or surplus.

Jaranese MeTHOD OF Rice CULTIVATION

*44. Shri Gidwani: (a) Will the
Minister of Food and Agriculture -:
pleased to state the total acreage nf
land that has been put under the
Japanese method of Paddy cultivation
during the Kharif season in various
States in India?

(b) What is the average yield per
acre under such cultivation method?

The Minister of Agricultare (Dr.
P. 8. Deshmukh): (a) According to
the information received from the
State Governments an area of ap-
proximately 1,24,900 acres was put
under the Japanese method of paddy
cultivation during the Kharif season,
1953. Some important States like
West Bengal have not yet reported.
These figures also only include such
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areas from where definite and detail-
ed data are available and excludes
areas where the method has been
practised partially, e.g. by merely
transplanting or using chemical ferti-
liserg etc. Such area is estimated to
be not less than 30 lakh acres.

(b) Small-scale experiments carried
out in Bombay State during 1852
indicate that the average yield varies
from 3,000 1bs. to 4,000 lbs, of paddy
per acre depending on soil and cli-
matic conditions. As the harvesting
is still in progress it is yet too early
to give figures of yield for the current
year.

Shri Gidwani: Is it a fact that the
increase in yield is also due to the
use of chemical fertilizers in these
fields?

Dr. P. 8. Deshmukh: Yes; but if all
the othér items in the method are
followed, the yield is far more than
can be attributable only to the use of
chemical fertilizers.

Shri Gidwani: Will it make a sub-
stantial difference if the ordinary
manure is used?

Dr. P. 8. Deshmukh: Yes, Sir, it
should make some difference.

Shri V. P. Nayar: From the details
available with the hon. Minister can
he tell us what is the additional cost
per acre under the Japanese method
of cultivation as compared to the
Indian method?

Dr. P. S. Deshmukh: That is being
calculated, and I propose to give
detailed information about it, but
there are farmers who are prepared
to challenge the statement that the
Japanese method is more costly than
the ordinary method.

Shri Nanadas: May I know the ex-
tent of land that is under the Japanese
method of paddy cultivation in
Andhra State, and whether any of it
has been damaged by the floods?

Dr. P. S. Deshmukh: I have no
separate figures for Andhra.
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*45, Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Labour b-
pleased to state whether the attention
of Government has been drawn to
the demands made by the Working
Journalists of India on Sunday, the
27th September, 1953 for being classi-
fied amongst the “workmen” as con-
templated by the Industrial Disputes
Act?

(b) If so, what immediate steps are
proposed to be taken in the matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) The question of inclusion of
working journalists within the pur-
view of the new Industrial Relations
legislation which is intended to re-
place the Industrial Disputes Act,
1947, is under consideration.

Shri Nageshwar Prasad Sinha:
May I know why when the Ordinance
No. 5 of 1953 was promulgated in
October last the question was not
taken up and this amendment was not
effected? Is there any special reason
for that?

Shri Abid Ali: This particular ques-
tion is much larger than that, and
therefore we are giving serious con-
sideration to it, and, as I have stated,
at the time of bringing the new Bill
this item will be given due weight.

Shri Nageshwar Prasad Sinha: May
I know the length of time that is ex-
pected to be taken in bringing this
new amending Bill?

Shri Abid Ali: It is very difficult
for me to give any definite date, but
it may be early next year.

Froop DamMaGe

*48. Shri Gopala Rao: (a) Will the
Minister of Food and Agriculture be
pleased to state the estimated dama-
ges done to crops so far in each State.
by the floods of 18537

(b) To what extent has the pro-
duction of foodgrains suffered due to
the ravages caused by the floods?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
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information is being collected and
will be laid on the Table of the House.

Shri Gopala Rao: In view of the
fact that this calamity of floods has
become an annual feature, what steps
are the Government contemplating in
the matter of flood control and pro-
per utilisation of these waters?

Mr. Speaker: I do not think it re-
quires an answer.

Dr. P. S. Deshmukh: This matter is
constantly before the State Govern-
ments and everything possible - is
being done.

CeENTRAL TRACTOR ORGANISATION

=49, Shri Gopala Rao: (a) Wil
the Minister of Food and Agricultare
be pleased to state whether the Com-
mittee which was appointed to lnok
into the working of the Central Trac-
tor Organisation has submitted its re-
port?

(b) If not, when is the report ex-
pected?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No, Sir.

{b) The Committee is likely to sub-
mit its report early in December,
1953.

Shri Gopala Rao: When answering
a question in the last session itself, the
hon. Minister said that the report
will be submitted within two or three
weeks. As it is a burning problem
tcday in the country, may I know
what is the reason that has led to so
much delay in submitting this report?

Dr. P. S. Deshmukh: Very often
what we intend does not happen be-
cause certain difficulties arise. I
think in this particular case the Joint
Secretary who was in charge had to
go for other business elsewhere, and
ue has recently had to leave for
Canada also. I believe that is the
reason.

Dr. Jaiscerya: May I know the
name of this Committee?

Dr. P. S. Deshmukh: The Members
of the Committge are: Col. B.-H. Zaidi,
Chairman; Shri Govinda Reddy, M.P,
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Member; Shri G. R. Damodaran, M.P.,
Member; Shri P. N. Thapar, LCS,
representing the Planning Commis-
sion, Member; Shri M. R. Bhide, I.C.S.,
Additional Secretary, Member.

Dr. Jaisoorya: May I know the
locus standi of this Committee?

Mr. Speaker: I think the question
is not clear.

Shri T. N. Singh: Last time a ques-
tion was raised in the House that this
Committee has the same terms of re-
ference as the Estimates Committee.
which is enquiring into this very sub-
ject. May I know whether any varia-
tion has been made in the terms of
reference of this Committee so as to.
avoid duplication of work?

Dr. P. S. Deshmukh: That is a com-
plete misunderstanding which the.
Estimates Committee is labouring
under. This Committee was appoint-
ed for definite purposes which are.
quite distinot and distinguishable
from the way in which the Estimates
Committee is likely to examine the.
budget. I can, if the hon. Member
requires, give him all the twelve
points on which we want an investi-
gation by this Committee, I can as-
sure him that there was at no time any
intention of encroaching on the juris-
diction of the Estimates Committee.
We wanted this Committee for very
specific purposes—I am prepared to
read them—which will convince the
hon. Members about the intentions we-
have.

Mr. Speaker: I think, if there is
such a misunderstanding, it is better
there are informal consultation with
the Chairman of the Estimates Com-
mittee and the matter be clarified.

Dr. P. 8. Deshmukh: I have no ob-
jection, Sir.

VENDING Cnm’m: ON RAILWAYS

*50. Shri A. N. Vidyalankar: Will
the Minister of Railways be pleased

to refer to answer to the starred ques-
tion No. 1390, on the 18th September,
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1953, regarding the vending Contracts
sn Railways and state:

‘a) whether this subject has since
seen discussed in the National Raii-
way Users’ Consultative Council and
whether any new scheme has been
-oroposed; and

b} whether any attempt is made
+o get this work done through the
-Railway Workers' or Consumers’' Coc-
.operative Societies?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
“The subject was discussed at the
weeting of the National Railway
Users' Consultative Council, held at
New Delhi on 27/28 October 1953.
“The matter is now under examina-
won of Government in the light of
the discussion at the meeting of the
Council.

*b) Registered Co-operative Socie-
4des are also considered for the award
of a catering and vending contracts at
«tations provided they have the ex-
perience, resources and ability to pro-
nide service of the required standard.

Shri A. N. Vidyalankar: What were
the new proposals made by the Con-
«ultative Council?

Shri Alagesan: This question was
gone into very thoroughly and opin-
ions were expressed as to the im-
provements that should be effected in
the present catering and vending ar-
~angements. In the light of the dis-
~ussion that took place, Government
s reconsidering the whole position.

Shri Nanadas: In giving contracts
~f these Railway catering, may I know
whether any concessions are given to
co-operative organisations?

Shri Alagesan: As stated in answer
to part (b) of the question, co-opera-
+ive societies are given preference
aver others if they come forward.

Shri Nanadas: What are the conces-
«ions given to them—specific conces-
<ions given? [

Shri Alagesan: No concession is
given to them. The concession is in
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the consideration that is shown to
them.

Shri V. P. Nayar: In view of the
fact that the Railway has certain
contracts, especially for catering, with
firms for five years, has the Govern-
ment considered the possibility of ter-
minating such contracts if it is neces-
sary to do so?

Shri Alagesan: Generally, the con-
tracts are entered into for a period of
three years.

Shri V. r Nayar: May I know what
is the time limit for the contract....

Mr. Speaker: Order, order. The
hon. Member need not pursue a side
issue.

Shri V. P. Nayar: It is the main
issue. It may not be possible to ter-
minate the contracts, because under
the contracts, certain firms have a
right to be there for five years.

May I know the period of con-
tract for the firm of Vallabhdas, cater-
ing in the Grand Trunk Express?

Mr. Speaker: Order, order. It is no
use going into individual questions.

TWORKERS IN RIVER VALLEY PROJECTS

*51, Shri A. N. Vidyalankar: (a)
Will the Minister of Labour be pleas-
ed to state whether Government have
received representations regarding the
desirability of applying the provisions
of the Factory Act, Payment of Wages
Act, Industrial Disputes Act, Indus-
trial Employment (Standing Orders)
Act, and Minimum Wages Act, to the
workers employed at the sites of
River Valley Projects?

(b) What steps, if any, do Govern-
ment propose to take in the matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) The Government
of India have not received any such
representation. An enquiry has been
made from the State Governments
concerned whether they have receiv-
ed any such representation and their
replies are awaited.

(b) A number of labour laws, for
example. the Factorieg Act, 1348, the
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Payment of Wages Act, 1936, the
Industrial Disputes Act, 1947, the
Workmen's Compensation Act, 1923,
the Industrial Employment (Standing
Orders) Act, 1946 and the Minimum
Wages Act, 1948, are already appli-
cable to the workers engaged in some
of the operations connected with River
Valley Projects. The gquestion whe-
ther or to what extent the labour
laws should be made applicable to all
other workers employed in such Pro-
jects is under consideration.

Shri A. N. Vidyalankar: May I know
the operations where these Acts have
been made applicable?

Shri Abid Ali: Such of the opera-
tions to which these Acts could be
made applicable, within the scope of
the respective Acts.

Shri A. N. Vidyalankar: May I
know whether these Acts have been
made applicable outside the work-
shops that are covered by the Fac-
tories Act?

Shri Abid Ali: It will be very diffi-
cult to cover those operations which
are outside the factories.

REHABILITATION CENTRE POR MINERS

*52. Shri S. C. Samanta: Will the
Minister of Labour be pleased to state:

(a) whether the proposed Rehabili-
tation Centre at the premises of the
Central Hospital at Dhanbad for dis
abled miners has been started;

(b) if so, what sort of assistance is
rendered at the Centre;

(c) the number at present residing
n the Centre; and

(d) whether any such centre has
been started anywhere else in India?

" The Deputy Minister of Labour
(Shri Abid Ali): (a) Not yet.

(b) In the rehabilitation Centre,
when started, disabled miners will be
Biven requisite treatment and sup-
plied with artificial limbs where
Necessary. Before discharge they will
also be taught crafts suitable to their
ability so that they may either go
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back to their previous jobs or seek
suitable alternative employment.

(c) Does not arise.

(d) It is understood that there are
some centres attached to the Mili-
tary Hospital at Poona and to some
of the Civil Hospitals like the King
Edward VII Memorial Hospital,
Bombay.

Shri S. C. Samanta: May I know
whether miners other than coal
miners will also be given this help?

Shri Abid Ali: No, Sir. Since this
particular Centre will be worked by
the Coal Mines Welfare Fund, other
miners cannot be entitled to the re-
lief there.

Shri S. C. Samanta: May I know
whether, when these disabled miners
are found to be permanently disabl-
ed, any gratuity or pension will be
given to them? What arrangements
have been made for that purpose?

Shri Abid Ali: The Workmen's
Compensation Act applies to them
also.

Shri P. C. Bose: May I know how
long it will take for this Rehabilita-
tion Centre at the Central Hospital,
to start functioning?

Shri Abid Ali: For certain equip-
ments which are not available in
India, orders have been placed
through the Supply Department in
London. As soon as the equipments
are received, the Centre will start
working.

Shri Nanadas: May 1 know whether
there is any proposal to start a simi-
lar Centre for mica labourers?

Shri Abid Ali: Not at present.

DeveLopMENT oF Bomsay Pori

*53. Shri Dabhi: Will the Minister
of Transport be pleased to state:

(a) whether it is a fact that Gov-
ernment are contemplating the de-
velopment of Bombay Port; and

(b) if so. what steps Government

have taken or propose to take in thie
direction?
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The Deputy Minister of Railways
and Tramsport (Shri Alagesan): (a)
The Port of Bombay is already a fully
developed Port, but certain schemes
for the improvement of port facili-
ties are being taken up as part of the
Five Year Plan.

(b) A statement showing the
Schemes has been laid on the Table
of the House. [See Appendix I, an-
nexure No. 13.]

Shri A. M. Thomas: In today's
papers, it is reported that there is an
additional allotment of Rs. 4 crores,
over and above the allotment made
in the Five Year Plan. Is there any
basis for that report?

Mr. Speaker: Is it with reference
to Bombay Port?

Shri A. M. Thomas: Yes, Sir.

Shri Alagesan: That is the new
marine oil terminal project, which is
also being executed partly in the Five
Year Plan period.

WoRKERS' ORGANISATIONS

*54. Shri T. B. Vittal Rao: (a) Will
the Minister of Labour be pleased to
refer to reply given to part (c) of
Starred Question No. 1408 asked on
the 18th September, 1953 and state
when the enquiry to find out which
All-India organisation of workerg is
the most representatives, was conduc-
ted?

(b) What is the total membership of
each of the four All-India organisations
of workers?

The Deputy Minister of Labour
(Shri Abid Ali): (a) In early 1953.

(b) Partially verified membership
of each of the four organisations is
as follows:

(i) Indian National Trade Union
Congress: 7,15,684.

(ii) Hind Mazdoor Sabha; 2,91,957.

(iii) All India Trade Union Con-
gress: 1,20,390.

(iv) United Trades Union Congress:
37,991.
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Shri F. B. Vittal Rao: Who conduc-
ted that inquiry, and what was the
procedure adopted?

Shri Abid Ali: The inquiry was
conducted by the Office of the Chief
Commissioner of Labour, Government
of India. And the procedure was to
verify the information supplied by the
central organisations, with respect to
the affiliated unions and the returns
submitted by them to the Registrar of
Trade Unions, in the respective States.
On the basis of whatever information
we could collect from the returns sub-
mitted by the unions affiliatad to the
respective central organisations, these
statements have been prepared. '

Shri T. B. Vittal Rao: In view of the
judgment of the Labour Appellate
Tribunal that the Registrar of Trade
Unions in Madhya Pradesh has er-
roneously granted certificates of re-
gistration to certain trade unions affi-
liated to the INTUC in Madhya Pra-
desh, may I know whether Govern-
ment propose to conduet any fresh
inquiry?

Shri Abid Ali: This judgment has
nothing to do with this particular
question, because as I have already
stated, we collected the figures on the
basis of the information which the
unions themselves submitted in their
returns to the Registrar. With re-
gard to the suggestion for an inquiry,
I might say that we conduct inquir-
ies every year. This inquiry pertains
to the figures up to 31st March 1952.
The inguiry with regard to the re-
turns submitted for the year ending
31st March 1953 is already in hand,
and the figures will be available by
the end of December 1953.

Dr. Jaisoorya: Is the hon. Minister
aware that most of these figures are
fictitious? '

Mr. Speaker: Order, order.

SINGARENT  COLLIERIES

*55. Shri T. B. Vittal Rao: (a) Will
the Minister of Laboar be pleased to
state how many querters for workers
have been constructed during the year
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1952, by the Singareni Collleries Com-
pany and the number proposed to be
constructed by the end of 1953?

(b) What is the total amount of
subsidy given to the Company from
the Coal Mines Labour Welfare Fund
during the years 1952 and 1953?

(c) What is the percentage of
workers who have so far been provi-
ded with quarters?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 26 houses were
constructed during 1952 and 156 hous-
es are likely to be constructed during
1853,

(b) Nil
(c) About 89 per cent.

Shri T. B. Vittal Rao: May 1 know
whether Government are aware of the
fact that some quarters are being
constructed by the Company, which
are not according to the specifications
laid down by Government? )

Shri Abid Ali: We have not rece-
ived any complaint to that effect, and
I take the information from the hon.
Member.

Shri Nanadas: May I know whether
this 89 per cent. who have been pro-
vided with quarters, includes only
workers on monthly salaries, or work-
ers on weekly wages as well?

Shri Abid Ali: Out of about 17,000
workers who are employed in these
mines, about 15,254 reside in the col-
lieries, and 13,000 have been provid-
ed with accommodation.

Housing oF P, & T, EMPLOYEES
*57. Shri P. C. Bose: Will the Minis-

ter of Communications be pleased to
state:

(a) the percentage of the Posls and
Telegraphs employees who have been
provided with guarters so far; and

(b} the scheme, if any. to improve
the housing condition of these em-
Ployees?

The Depuiy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
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staff is spread over
rural areas where
no housing problem. Precise
figures giving the reguired percentage
for bigger towns and cities are not
readily awvailable. They will be col-

(b) A sum of Rs. 134 lakhs has
been allocated for comstruction of
quarters for P. and T. staff in the Five
Year Plan of the Department. In
places where residential accommo-
dation is difficult to obtain large P. &
T. colonies are being constructed.
Advantage is also being taken to put
up quarters in departmental office
compounds where adequate vacant
land is available for the purpose.

Shri P. C. Bose: May I know, Sir,
whether the Government are aware
that houses are more rare in small
towns than in big towns, and have the
Government given priority to housing
arrangements in small towns?

Shri Raj Bahadur: As I have said,
generally our recruitment is on a local
basis. In small urban and rural areas
this problem does not confront wus.
With regard to larger sizeable towns
and cities, we are already up against
the problem and are trying to tackle it
as best as we can.

Shri Nanadas: May I know, Sir,
whether it would be advantageous to
have departmental houses in  rural
areas instead of giving house rent
allowance?

Shri Raj Bahadur: We do not pay
house rent allowance in rural areas.

Shri Syamnandan Sahaya: Are
Government aware that even in big
towns and capital cities of States, the
shortage of accommodation for the
P. & T. staff is very great and they
have been suffering for want of it for
a very long time?
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Shri Raj Bahadur: We are pain-
fully aware of it. But we have been
heir to this particular situation.
Before Independence there was no
such demand for quarters; before the
war also there was no such housing
shortage, and on account of the readily
available building materials and fin-
ances, the situation remained quite
easy. But it grew difficult later on
and as a result of that, the present
situation has arisen.

Shri Syamnandan Sahaya: Is there
any planned scheme....

Mr. Speaker: I am going to the next
* question.

FOODGRAINS ALLOTMENT TO JAMMU AND
KAsHMIR

*60. Th, Lakshman Singh Charak:
{(a) Will the Minister of Food and
Agriculture be pleased to state how
much rice and wheat was given to the
State of Jammu and Kashmir in the
»ear 1052-53?

(b) What was the value of purchase
and sale to the Central Government
and the State Government respective-
Iy?

(c) How much subsidy did Govern-
ment undertake in supplying rice to
the State?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) 6898 Tons of wheat but no rice
was supplied to Jammu and Kashmir
State during 1952-53.

(b) Wheat was supplied to Jammu
and Kashmir State from internal sur-
plus States and under the existing
arrangements the recipient State pays
direct to the supplying State, the cost
of such supplies and the Centre does
not come into the picture so far as
financial adjustment is concerned.
The total cost to the Jammu and Kash-
mir Government for this wheat in-
cluding freight and all incidental
charges was about 334 lakhs of rupees
and the wheat was sold by them on
the ‘no profit no loss’ is.

(e) Does not arise in__.'vi!.'w of reply
to part (a).l ’\
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RECRUITMENT OF SEA-FARERS

*6l. Sardar A. S. Saigal: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that there
are allegations of serious corruption in
the recruitment of sea-farers; and

(b) if the answer to part (a) above
be in the affirmative, what ar¢ the
measures that Government propose to
take in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Government have often received such
complaints.

(b) Government have under consi-
deration a scheme for the establish-
ment of statutory Employment Offices
for regulating the recruitment of sea-
farers.

MINOR IRRIGATION PROJECTS IN ANDHRA

*62, Shri C. R. Chowdary: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether the Gov-
ernment of Madras have submitted a
list of minor irrigation projects in the
Andhra State for the year 1953-51?

(b) What is the amount that has
been granted for the execution of new
projects and the development of (he
existing ones by the Central Govern-
ment?

(cy Has any report been received
from the State of Madras or Andhra
on the progress of the project works?

The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) Not yet.

(b) and (c¢). The information is not
yet available and will be placed on
the Table of the House when avail-
able.

Shri C. B. Chowdary: May I know,
Sir, whether previously any general
survey was effected by the Madras
Government on minor irrigation pro-
jects in the Andhra area?

Dr. P. 8. Deshmukh: Sir, the
schemes that were coming to us be-
fore the separation of the two States
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were combined and Andhra areas were
included in the proposals.

Shri B. S. Murthy: May I know,
Sir, whether the newly-formed Andhra
State has asked the Central Govern-
ment for any aid for minor irrigation
projects?

Dr. P. S. Deshmukh: Not yet, Sir.
They have been called for.

Shri C. R. Chowdary: May I know,
Sir, whether any instructions were is-
sued that a general survey of minor
irrigation projects in the Andhra State
be conducted in the near future?

Dr. P. S. Deshmukh: Sir, I am con-
templating to address the Andhra Gov-
ernment so far as this is concerned.

Mr. Speaker: I am afraid it is too
early.

Amp TO MADRAS STATE

*3. Shri C. R. Chowdary: (a) Will
the Minister of Food and Agriculture
be pleased to state what amounts of
loan and grant have been given to the
Madras State under the “Grow More
Food” Scheme since the 1st April,
19537

(b) How much out of it has been
allocated to the Andhra State and on
what schemes?

(c) What amount out of the grant
al'ocated to works in the Andhra State
stands unspent at present?

(d) How much of the amount went
to aid private-owned projects such as
irrigation wells and tanks under the
“Grow More Food Campaign"?

The Minister of Agriculture (Dr.
P. §. Deshmukh): (a) Up to 15th Octo-
ber 1953, the amounts sanctioned are
—Loans Rs. 43,00,810 and Granis Rs.
23,49,451.

(b) to (d). The information has
been called for from the Government

of Andhra and will be laid on the.

Table of the House in due course.

CoaL Cess
*64. Shri Soren: Will the Minister of
Labour be pleased to refer to the ans-
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wer given to unstarred question No-
198 on the 11th August, 1853 and
slate:

(a) the amount spent by the Central
Government out of the cess collected
by the Central Government for the
welfare of the coal mine labourers:
and

(b) whether the amount of the Bihar
Government’s collection of local cess
are available now and if so, how much
it is?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The
information is being collected and
will be placed on the Table of the:
House in due course.

Courtesy WEEK

*g5. Shri Bhagwat Jha: (a) Will the
Minister of Railways be pleased to
state whether it is a fact that Railway-
men observed a courtesy week in
October 19537

(b) If so, what were the main fea--
tures of this week?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes. A
courtesy week was observed from 2nd
October 1953 to 8th October 1953.

(b) An all-out campaign was launch-
ed on the railways for educating the
staff in the habit of courteous beha-
viour towards the public by (i) dis-
tribution of posters and folders in
English as well as in regional langu-
ages, (ii) special courtesy lectures to
staff, (iii) special watch over the con-
duct of staff at important stations
during busy hours, (iv) publicity by
loudspeakers and (v) in local press.

Shri Bhagwat Jha: May I know, Sir,
if this ‘courtesy -week' applies to those
ticket checkers also who in the wake
of the disappointment of ‘Give me
money and no ticket' campaign, push
the innocent villagers out of the train?

Mr. Speaker: Has k= any other
question to put?

Shri Bhagwat Jha: There @re many,
but they won't reply.
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Shti R. K. Chandhuri: May I know,
Sir, if the observance of this ‘courtesy
week’ also tried to bring about a
more courteous treatment between the
passengers who wanted to board a
train and the passengers who were
already in the train?

Shri Frank Anthony: Is it a fact,
Sir, that....

Shri R. K. Chaudhuri:
question is being answered.

Mr. Speaker:.Order, order. It need
not be answered.

Shri Frank Anthony: Is it a fact
Sir, that this courtesy week has been
resented by the large body of subor-
dinate railwaymen as implying an
unwarranted slight on them and
suggesting that they, compared with
other Government servants, are a dis-
courteous, go-rush lot of employees?

Shri Shahmawaz Ehan: Our infor-
mation, Sir, is to the contrary. In
fact, this, ‘courtesy week' has been
observed with great enthusiasm by all
railwaymen.

Shri R. K. Chaudhuri: My gquestion
was very important and the hon.
Minister was going to answer, when
my friend interrupted.

Mr. Speaker: I have disallowed it.
RaDI0 TELEPHONE

*66. Shri Bhagwat Jha: (a) Will the
Minister of Communications be pleas-
-ed to state whether it is a fact that
India is to be linked by direct radio
telephone with Persian Gulf (Bahrain)
and Malaya (Singapore)?

(b} When is the scheme to materia-
lise?

(c) What would be the approximate
cost of this scheme?

The Deputy Minister of Communi-
<ations (Shri Raj Bahadur): (a) and
(b). Negotiations are going on bet-
ween the Overseas Communications
Service and the Foreign Telegraph
Administrations concerned for the
establishment of direct radio tele-
phone services with Persian Gulf and
Singapore. The service with Persian

Sir, my

17 NOVEMBER 1853  Oral Answers 78

Gulf is expected to materialise shortly
but there might be some delay in the
case of the service to Singapore due
to shortage of equipment at that end.

{(c) The services will be worked
with existing equipment and staff and
as such no extra expenditure is in-
volved. )

Shri Bhagwat Jha: What are the
other countries under the contempla-
tion of Government which will be
connected by means of this radio
telephone?

Shri Raj Bahadur: Many countries,
There are as many as 20 countries.
If I may be permitted, I will read out
the names.

Mr. Speaker: Next question.

SURCHARGE ON FOODGRAINS

*67. Shri Nanadas: (a) Will the
Minister of Food and Agriculture be
pleased 1o state in which of the States
surcharge is levied on foodgrains?

(b) What are the rates of surcharge
on different foodgrains in different
States?

(c) What are the reasons for con-
tinuing the surcharge on foodgrains at
present?

(d) Do Government propose to ubo-
lish the levying of surcharge on food-
grains in surplus States?

(e) If not, what are the rcasons
therefor?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) to (e). Orissa is the only State
which has been permitted to levy a
surcharge on rice exports al as. d per
maund up to 31st December 1953 as a
very special case. This was agreed
to in view of the comparatively low
price of Orissa rice and in order to
maximise procurement for making
available larger surpluses for export
to deficit areas, thereby minimising
imports of costly rice from overseas.

Shri Namadas: May I know, Sir,

whether any surcharge is levied on
rice in the Andhra State?
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Shri M. V. Enishnappa: Well, Sir,
Andhra is only 46-days old. 'This was
meant for last year. From the begin-
ning of next year, the preposal will
be considered.

®hri Nanadas: May I know, Sir,
whether the Government is aware of
the fact that there is large-scale agita-
tion for the removal of this surcharge
on rice in the Amdhra State—previous
Madras State?

Shri M. V. Krishnappa: We have
not vet decided the future policy of
Andhra, Sir. They will be sending
proposals and we will come to-a deci-
sion by the end of this year. From
the beginning of next year we will
have definite proposals. ’

Shri T. K. Chaudhuri: Is any sur-
charge being levied on the rice pro-
cured from Orissa which is known as
‘Koraput rice’ and which is being
supplied to Bengal in almost endless
quantities?

Shri M. V. Krishnagpa: For every
maung of rice thai is exported from
Orissa we collect 8 annas and pay to
the Orissa Government.

Shei ‘Namadas: Since the Govern-
ment consider the Andhra State to be
a surplus State in rice, may I know
what justification is there for levying
surcharge on rice still?

Shirl M. V. Erishnappa: We are not
levying any surcharge in Andhra.

JMPORT OF AMMONIUM NITRATE

*g8. Shri-Buchhiketiaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that 500
tons of Asmmonium Nitrate was im-
ported from Japan in the month of
September, 1953 for agricultural -pur-
Doses;

(b) if so, what amount has been
paid for this fertilizer; and
L]

(c) whether Government have dis-
tributed the fertilizer to the States or
have used it in the flelds under the
Central Agricultural Department?
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) A total quan-
tity of 1100 tons of Ammonium
Nitrate was received from Japan
during the month of September.

(b) The CLF. cost of this fertili-
zer is about 1,55,100 dollars which
are paid by the U.S. Government
under the Indo-American Technical
Assistance Programme,

(c) This fertilizer is being distri-
buted free of charge to the States for
conducting storage tests and agrono-
mic trials and also for demonstra-
tion purposes on the cultivators' fields.
The#e experiments are being carried
out under the direct control and
supervision of the Indian Agricultural
Research Institute,

Shri Buchhikotaiah: May I know
what quantity has been set apart for
the Andhra State?

Mr. Speaker: I think all questions
about the Andhra State are rather
premature.

Dr. P. S. Deshmukh: 1 have not got
the break-up yet, Sir,

SurPLY OF WAGONS

*69. Shri T. K. Chaudhuri: Will the
Minister of Railways be pleased to re-
fer to the replies given to unstarred
question No. 525 asked on the 2Ird
September, 1653 and to starred ques-
tion No. 1280 asked on the 15th Sep-
tember, 1953 and state the reasnns for
the daily average number of wagons
actually supplied to the West Bengal,
Bihar and Central Indian Collieries
by the railways being less than half
of the daily average number of wagons
indented by the collieries not only
up to 1951, but even in 1952 and 1953
(upto June)?

‘The Deputy Minister of Railways
and Tramsport (Shri Alagesan): The
Collieries are permitted to imdent one
wagon daily for every 10 wagons per
month for which they have sanctions,
The indents are therefore inflated and
do not reflect accurately the actual
requirements,



8i Oral Answers

Sari T. K. Chaudhurl: May I know,
Sir, if the programme of coal des-
patches sanctioned by the Coal Com-
missioner is satisfied by the number
of wagons that are supplied?

Shri Alagesan: They are met to a
very great extent, Sir. I may say for
the information of the House that in
fact we have had surplus of wagons
even to the extent of 2,000 wagons
a day on certain days.

Shri T. B. Vittal Rao:
coal-field
wagons?

Shri Alagesan: Because there -was
no loading they were not used.

Shri T. B. Vittal Rae: My question
is at which coal-field there was this
surplus of wagons?

Shri Alagesan: In Bihar and Bengal.
KATNI-MARWARA JUNCTION

*70. Shri T. K Chaudhuri: Will the
Minister of Railways be pleased to
refer to unstarred question No. 578
asked on the 7th Scptember, 1953 end
state what 'is the nature of Lhe works
undertaken to increase the wagon
handling capacity of the Katni-Mar-
wara junction and the time when they
are¢ expected to be completed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): To in-
crease the wagon handling capacity
of the Katni-Marwara Junction the
following works are in hand and are
expected to be completed by the
middle of rext year:—

(i) Provision of Chord line at
Katni,

(ii) Provision of additional lines at
Katni South.

In which
was there surplus of

NON-PAYMENT OF SUGAR-CANE PRiCEs

*73. Shri Bishwa Nath Boy: Will the
Minister of Food and Agricultare be
pleased to state:

(a) the amount of price of :ugar-
rane which has not been paid to the
growers of UP. and Bihar for the
sugar-cane supplied to factories in
-1951-52 and 1952-53;
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(b) the district where the
amount is to be paid. and

(c) the sugar factory which has to
pay the largest sum?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) to (c). A state-
ment showing the required informa-
tion is laid on the Table of the House.
[See App=ndix I, annexure No. 14.]

Pandit D. N. Tiwary: What is the
total amount outstanding?

Dr. P. S. Deshmukh: For the year
1952-53, it is Rs. 82°72 lakhs.

Pandit D. N. Tuwary: What steps
are being taken by Government to
ensure payment and when is the
amount likely to be paid?

Dr. P, S. Deshmukh: Well, Sir, the
State Governments are aware of this
responsibility and they are trying to
do whatever is possible.

Cows

*75, Shri K. C. Sodhia: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the scheme
to find out the possibilities of wusing
cows for work is being conducted at
present?

(b) To what practical uses are these
cows put?

(c) For how long is the scheme to.
continue and what is the total cost
incurred thereon since its inception?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

largest

(b) In the first year the experimen-
tal cows of the “Work' group were sub-
jected to yoking, dragging dead
weight, carting and ploughing. In
the subseguent years all the cows in
the work group were put to plough
as they adapted themselves for this
type of work easily.

(¢) The scheme is continuing till
31st March 1955 when the collection
of data spread over four lactations
will become available. The total ex-
penditure on the scheme is Rs. 18,800
up to 31st March 1953 and estimated
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cost up to 3lst March 1955 will be
Rs. 29,600.

Shri K. C. Sodhia: How many ex-

«« perts are working on the scheme?

.

. Dr. P. 8. Deshmukh: It is part of
the Institute at Bangalore and mno
special experts are working in that
Dairy Institute.

Shri K, C. Sodhia: Is it likely to be
of any classical use to the country?

Dr. P. 8. Deshmukh: That is our
belief, Sir.

ImPOoRT OF FOODGRAINS

*76. Shri P. Ramaswamy: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether an assess-
ment has been made regarding tne
requirements of wheat and rice which
have to be met from imports during
19547

(b) If so, whal are the quantities
required and the value thereof?

(c) Have Government made an esti-
mate of the rice. wheat and millets
expected to be orocured in India dur-
ing the year 19547

(d) If so, what are those estimates?

The Deputy Minister of Food and
Agriculture (Shrli M. V. Krishnappa):
(a) and (b). It is expected that dur-
ing 1954 it will be possible to meet
the rice requirements of deficit States
from internal sources. No rice will be
imported from abroad except a small
quantity which the private trade may
, import under the relaxations recently
allowed or the rice that the Govern-
ment may import for building up Cen-
tral reserve.

{c) and (d). Wheat and millets
have been de-controlled and will gen-
erally not now be procured on Gov-
ernment account except to meet local
scarcity, if any, in any State.

Firm figures of production of rice
have not yet been received but it is
#expected that it would be possible to

Procure about 2 3
0 1060 t 2 million tons of rice
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Shri P. Ramaswamy: May I know,
Sir, what is the total need of rice in
the deficit States for 1954-55 and how
much rice surplus is expected from
the surplus States in 19547

Shri M. V. Krishnappa: As I have
already replied to some other ques-
tion the demands of the deficit States
in India will come to about 11 lakhs
tons and we hope to procure about 12
lakhs tons.

Shri P. Ramaswamy: Will not any
purchase of rice at all be made from
Burma next year?

Shri M. V. Krishnappa: We may
consider the importing of some rice to
build up a reserve. It depends upon
the price. If we get cheaper rice we
may import. But if we get still
cheaper rice from Thailand or China,
we may import from those countries.

Shri Achuthan: May I know whether
the Government has considered the
necessity of adopting a policy of dis-
tributing this imported rice to all the
States at a reasonable price instead
of thrusting it on one State parti-
cularly?

8Shri M. V. Krishnappa: We have not
thrust it on Travancore-Cochin. That
Is a wrong impression. Though we
have given them all the imported rice
we have retained the issue price at
Rs. 17/12, irrespective of the cost of
imported rice.

Shri A. M. Thomas: May I enguire
whether these estimates have been
made on the present rate of ration
or whether any additional allotment
is being contemplated also?

Shri M. V. Krishnappa: In the light
of the improved crop condition in the
country, we hope from the beginning
of next year to increase the quant:ty
of rice also wherever it is possiblc.

Shri B. 8. Murthy: May I know
whether any conditions are being
prescribed for the import of foreign
rice by private agencies?

Shri M. V. Erishnappa: I think the
hon. Member will have to address that
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question to the Commerce and Indus-
try Minigtry. Though it is rice, im-
port and export come under the Com-
merce and Industry Ministry.

Mr. Speaker: That exhausts the
list of questions for the day.

WRITTEN ANSWERS TO
QUESTIONS

Facrories Act

*4]1, Shri Punnoose: (a) Will the
Minister of Labour be pleased to
state  whether Government have
received representations regarding
the grant of leave with pay to
workers employed in factories cover-
ed by the Factories Act?

(b) If so, what is the nature of
these representations?

(c)- What action, if any, have Gov-
ernment taken to prevent the owners
from circumventing the provisions of
the Factories Act in this behalf?

The Minister of Labour (Shri V., V.
Giri): (a) and (b). Governmenthave
not received complaints against any
particular factory for not complying
with the leave provisions of the Fac-
tories Act, 1948. Some representa-
tions have, however, been received
from workers in general against the
provisions of Section 79 of the Act
dealing with the method prescribed
for determining continuous service for
eligibility to leave with wages.

(c) The existing leave provisiung
are being substituted by new provi-
sions which are more simple and
liberal. An amending Bfll was intro-
duced in the Council of States on the
3rd September 1953. Under the new
provisions, a qualifying period 240
days in a year has been fixed instead
of 12 months, continuous service for
eligibility to leave with wages.

ExHIBITION TRAINS

*46. Shri Krishmacharya Joshi: Will-
ithe Minister of Ballways be pleased-to
state:

(a) the number of places visited by
the two specially adopted Exhibition

Trains that are moving on the bread
gauge as well as on the metre gauge
throughout India; and

(b) the net income to the Railways
during this period of four months?

The Parliamentary Seeretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) For the
period from 10th July 1953 to 26th
October 1953, the Broad Gauge Exhi-
bition Train covered a distance of
3623 miles over the Central Railway
System and was kept on show at 27
stations, the number of exhibition
days being 93 during this period.
From the 27th October 1958 the Train
is on the Western Railway.

The Metre Gauge Exhibition Train
has covered over 6804 miles from 10th
July 1953 to 31st October 1953 on the
Northern, Western and North-Eastern
Railway Systems, and was on show
at 41 stations, the number of exhibi-
tion days being 95 during this period.

(b) The net income of both the
Trains is shown below:

Brpad Gauge.—From 1lth July 1953
to 26th October 1953, Rs. 34,434 ap-
prox.

Metre Gauge.—From 11th July 1953
to 31st October 1933, Rs. 21,344 approx.

IMPROVEMENTS IN PoST- OFFICES- AND MAIL
Devivery:

*47. Shri Krishmacharya Joshi: Will
the Minister of Communications be
pleased to state:

(a) whether Govermment had &p-
poinied an offieer to -supgest improve-
ments in the organisational set up for
control and supervision in Post-Offices
and in the arrangements for delivery
of mails in rural area; and

(b) if so. what are his recommenda-
tions for improvements in the present
system? .

The Deputy Minister of Communi.
cations (Shrl Raj Bahadur): (a) Yes,

(b) The report is of interest mainly
to the Department and has been under
examination. Decisions have already
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been taken on seme of the recom-
mendations; others are under consi-
deration of Government and it is ex-
pected that final orders would be pas-
sed in about a month’s time.

SENIORITY LISTS OF RAILWAY EMPLOYEES

*56. Shri B. ¥. Reddi: (a) Will the
Minister of Railways be pleased
to state whether the finalisation of
the comhbined seniority lists of the
various categories of staff oo the re-
grouped Railways has since been con-
cluded?

(b) If not, what are the reasons for
the delay?

The Deputy Minister of Railways
and Transpewt (Shei. Alagesan): (a)
amd (b). The question which is a
very complicated one has almost been
finalised - after the necessary consulta-
tion with Railway labour has been
made.
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The Deputy Minisier of Railways
and Transport (Shri Alagesan): (a)
and (b). ¥es, except-for 18 posts on
the O.T. Segtion- of, the-Neorth-Bastern
Railway. The. allotment of- these 15
posts whieh-are infended fer some.im-
poriant istations has yet te .be finalis-
ed;

AlD POR_ INRIGATION SCHEMES

*59. Shri Balmiki: Wiil the Minis-
ter of Food -amid Agrionitese be pleas-
ed to state: —

(a) the amount given as aid for ir~
rigation schemes to Parts ‘A’, ‘B’ and
'C' States in the years 198651 and

‘3ER

1962-53 from the Central Government;
“and

(b) bow far this aid has increased
the. agricultural p:oduction in all the
Statles? .

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) A statement
showing the expenditure sanctioned
for minor irrigation schemes in Parts
A, B apd C States from 1049-50 to
1953-54 is laid on the Table of the
House. [See Appendix I, anpexure
No. 15.])

(b) A statement showing the esti-
mated additional production achieved
from these schemes, during the year
1949-60 to 1951-52 and the targets for
the years 1952-53 and 1953-54, is also
placed on the Table of the House.
[See Appendix I, anmexure No. 15}

PostaL Parcets 1o Lusiar Hiurs In
Assam

*71. Shri Rishang Keishing: Will the
Minister of Communirations be. pleas-
ed to state:

(a) whether. postal parcels to Lun-
gleh and Aijal in Lushai Hills, Assam
had been stopped from November,
1952;

(b) if s0, the reasens therefer; and
(c) when was it resumed?

The Deputy Minister of Communi-
cations -(Shri Raj Bakadur): (a) The
booking of parcels for Lungleh and
Demagiri in Lushai Hills was stopped
from 3rd November, 1952 to 30th April,
1953 and again from 13th June, 1953 °
to 27th August, 1953. The beoking of
parcels for Aijal was not suspended.

(b) The necessity. for imposing a
ban on booking of parcels arose on
account of the difficulty in the carriage
of mails.

(c) The booking bas already been
resumed from 28th August 1953.

CamaP- FoODGRAIN - SHQPS - IN : MANIPUR

*72. Shri Rishang Keilshipg: Wil
the Minister of Food and Agriculture
be.plessed. to state:

(a) - the number of cheap grain sheps
opened in. both the. hills and- plains; of
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Manipur during the years 1952-53 an.lgé

1053-54; and

(b) the gquantity of food-grains
stored and sold and the number of
people who are depending on it?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) 2 in 1952-53
and 91 in 1953-54.

(b) During 1952-53, the Government
of Manipur stored 26,837 maunds of
rice and 14,714 maunds of paddy and
sold 25,195 maunds of rice and 8,223
maunds of paddy. During 1953-54, the
quantity stored was 26,329 maunds of
rice and 6,591 maunds of paddy and
that sold was 25,597 maunds of rice
and 6,398 maunds of paddy upto 31st
October, 1953. The number of people
depending on Government supplies is
not definitely known as distribution
was not arranged on a system of
ration cards.

LocaTioN ofF DivisioNnaL OFFICE IN
ORISSA

*74, Shri B. N, 8. Deo: Will the
Minister of Rallways be pleased to
ptate:

(a) whether Government have re-
ceived a Memorandum from 96 M.L.As.
of Orissa for the locatien of Divi-
sional Office in Orissa; and

(b) the action taken thereon?

The Deputy Minister of Rallways
and Tramsport (Shri Alagesan): (a)
Yes. .

(b) The ML.As. were advised that
the views exoressed by them had. been
noted and would be given due con-
sideration if and when an occasion
arises.

REPORT OF THE PANEL FOR INVESTIGATION
OF SuGAR MriLLs

*77. Dr. Amin: (a) Will the Minis-
ter nof Food and Agriculture be pleas-
ed to state the main recommendations

of the report of the Panel constituted

under Section 15 of the Industries
(Development and Regulation) Act.
for investigation into the affairs of|

?
certain sugar mills in UP.? AN A
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(b) Do nt propose to lay
a copy of the report of the Panel on
the Table of the House?

The Minister of Food and Agricul-
ture (Shri Kidwai): A statement
_giving the main recommendations of
the Panel, is laid on the Table of the
House. [See Appendix I, annexure
No. 16.]

ib) Copies of the reports of the
Panel, are already available in the
Parliament Secretariat Library.

QUININE PRODUCTION
17. Shri Eswara Reddy: (a) Wil
the Minister of Health be pleased to

state the total acreage of Cinchona
plantations in each State?

(b) Are there any prapoul_s for the
opening of any new centres of Quinine
production in India and if so, the de-
tails thereof?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The acreage of
Cinchona plantations is given below:—

(1) Madras 9,302 acres.
(2) West Bengal ... 9,178 acres.
(3) Assam 699 acres.

Cinchona is not grown in other States.

(b) Factories for manufacturing
quinine already exist in Madras and
West Bengal. The Government of
Assam have under consideration a
scheme for starting a small quinine
factory which will form part of a fac-
tory of minor forest prcducts.

PLANTATION LABOUR

18. Shri V. P. Nayar: Will the Minis-
ter of Labour be pleased to state the
number of labourers showing the
break-up of men, women and youths
below 15 engaged in plantation labsur
in the various States in India for the
years 194748 to 1952-53 and the
average per capita income of workers
in each category per month?

The Minister of Labour (Shri V. V.
Giri): Complete information covering

-~ the entire period’ is not readily avail-
. able. State Governments have been
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addressed in the matter. Two state-
ments incorporating the information
readily available are laid on the Table
of the House. [See Appendix I, an-
nexure No. 17.]

Waste Lanps

19, Shri K. Subrahmanyam: (a)
Will the Minister of Food and Agricul-
ture be pleased to state the extent of
the total waste lands (cultivable and
uncultivated lands), State-wise. in the
year 18517

(b)Y What was the extent of waste

lands that were brought under culti-
vation during 1951-52 and 1952-5%
(State-wise)?

(c) How much of it is under culti-
vation of food crops and how much
of it is under cash crops?

The Minister of Food and Agricul-
tare (Shri Kidwal): (a) and (b). Two
statements giving the available infor-
mation are placed on the Table of the
House. [See Appendix I, annexure
No. 18.]

(¢) Information is not readily avail-
able.

CasHEW TREE

20. Shri V., P. Nayar: (a) Will the
Minister of Food and Agriculture be
pleased to state what is the estimated
yield of raw nuts of a cashew tree in
(i) Orissa, (ii) Madras. (iii) Andbra
and (iv) Travancore-Cochin States?

(b) Has any research been con-
ducted so far at the instance of the
Government of India to increase the
nut yield of Indian Cashew tree?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) The yield of
raw cashewnuts per tree varies from
1 1b. when the trees are closely planted
to as much as 50 lbs. when the trees
are widely planted. On an average the
yield per tree in Travancore-Cochin
ang other areas of the West Coast
may be taken to be 20 lbs. while in
other producing areas on the East
Coast it is slightly higher.

(b) The Indian Council of Agricul-
tural Research has already sanctioned
three schemes of research to be worked
in Travancore-Cochin, Madras and
Bombay respectively for improving the
yield quality of the cashewnut
crop.

CasHEW NuT INDUSTRY

21, Shri V. P. Nayar: (a) Will the
Minister of Food and Agriculture be
pleased to state whether Government
have made any efforts to grow more
Cashew trees or to increase the yield
of the present nut bearing Cashew
trees, to make India self-sufficient in
this commeodity?

(b) Have Government made any sur-
ery of fallow and waste lands avail-
ble in Indla in which cashew trees
ould be successfully grown?

(c) It so, what is the area estima-
ted to be so available?

The Minister of Food and Agrical-
ture (Shri Kidwai): (a) The Indian
Council of Agricultural Research has
sanctioned three schemes of research
to be worked in important producing
regions for improving the yield and
quality of the Indian cashewnut crop.
The State Governments concerned are
directly responsible for any develop-
ment work that may be necessary fnr
increasing the local production of
cashewnuts. '

(b) No.
(¢) Does not arise.
CeENTRAL LaABOUR INSTITUTE

22. Shri V. P. Nayar: (a) Will the
Minister of Labour be pleased to state
whether the Central Labour Institute
proposed under the United States
Technical Assistance Programme has
been set up?

(b) From what date is the Institute
functioning?

The Minister of Labour (Shri V. V.,
Giri): (a) The Institute is to be estab-
lished in the suburb of Bombay.

(b) Preliminaries concerning "con-
struction of the buildings required for
the Institute are being attended to.
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Post OFFrees v -Baropa DisTricT

‘23, Dr. Amin: Will the Mindster
of Comuesiications be-pleased to state:

(a) the number of new post offices
opened in Baroda District of Bombay
State during the years 1950-51, 1951-52
and 1952-53 giving the nameg of the
places and dates on which these have
been spemed; -and

(b) the names of the post offices in
which telephone facilities are provi-
ded in Baroda District giving dates
from whick such facilities have been
provided?

The Deputy Minister of .Communi-
citions (Shri Raj Bahadur): (a)
1950-51:

1. Karnet Branch Office opened on
5th July, 1950.
2. Jubilee Garden (Baroda) Town
Sub-office opened on 1st May,
1950,
1951-52:

1. Dumad Branch Office opened on
16th January, 1952,

2. Tarsali Branch Office opened on
16th January, 1952.

3. Sama Branch Office opened on
16th January, 1952.

4. Danteshwar Branch Office open-
ed on 16th January, 1952.

5. Dhantej Branch Office opened
on 15th March, 1952.
1952-53;

1. Undera Branch Office opened on
16th February, 1953.

2. Virjai Branch Office opened on
20th ‘February, 1953.

3. Chhatrali Branch Office opened
‘on 23rd February, 1953.

4. Ajod Branch Office opened on
2nd March, 1953.

5. Sindhrot Branch Office opened
on 2nd March. 1953.

(b) The information is being collect-
ed and will-be supplied shortly.

ARRANGEMENT POR - PRINTING REQUIRE-
MENTS OF RatLways

24. Bhri S. N. Das: Will the Minis-
ter of Railways be pleased to state:

(a) what are the existing arrange-
ments by which printing requirements
of -all the railways are met;

(b) for how long the present sys-
tem has worked; and

(c) whether any investigation has
been conducted into the efficiency of
the present system?

‘FThe ‘Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Partly by printing presses owned by
railways and partly by privately
owned presses.

(b) For well over 20 years.

(c) Yes. The sysiem ‘has, on the
whole, worked satisfactorily.

PosTAL COMMUNICATIONS DURING FLOODS

25. Shri 8, N. Das: Will the Min!s-
ter of Cemmunications be pleased to
state*

{a) whether it is a fact that due to
floods in North Bihar during this year
interruptions in postal communica-
tions were caused;

(b) if so, the extent of inbterrup-
tions and the period durimg which
they continued; amd

(¢) what alternative arrangements
were made in cases of steppage of
trein =ervices? .

The Depity Minister 'of ‘Corsmuni-
cations (Shri Raj Bahadur): (a) Yes.

(b) A statement showing the details
of the interruptions is placed on the
Table of the House. [See Appendix I,
annexure No. 19.]

(c) ‘Wherever possible, alternative
méil arranigeménts were made by en-
‘gaging bosts, imtroducing runners’
service or wtilising trollies provided
by the Railway.
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The Minister of Food and Agricul-
ture (Shri Kidwal): During 1952-53
the quantity of foodgrains which being
unfit for human consumption was sold
as fodder was 939 tons and the guan-
tity of foodgrains which being unfit
for human consumption was destroyed

in 1952-53 was 34 tons in the Central
Government godowns.

GRANTS TO MepiCAL INSTITUTIONS

27, Shri V, P, Nayar: Will the Minis-
1er of Health be pleased to state:

(a) whether any lump-sum grant has
been given to a medical institution
run by a Christian Missionary Society
in Ludhiana; and

(b) if so, (i) the name of the institu-
tion and the Missionary Society which
runs it, (ii) the amouat of the grant
given; and (iii) the purpose of the
grant?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). It has
been decided to pay a total grant of
Rs. 12} lakhs to the Christian Medical
College, Ludhiana, spread over a
period of ten years, for upgrading it
to the M.B.B.S. standard. So far a
sum of Rs. 2-0 lakhs only has been paid.
The institution is run by the Union
Mission.

GRANTS TO MEDICAL INSTITUTIONS

28. Shri V. P. Nayar: Will the Minis-
ter of Health be pleased to lay on the
Table of the House a statement showing
the details of the medical institutions
to which grants were made, the
amounts granted, the purppse, of, the
Erants: made in 1951, 1952 and 1953
from the Minister of Health’s Funds
for discretionary grants?

504 PSD

The Minister of Health (Rajkumari
Amri¢f EKaur): A statement showing
the details of the medical institutions
to which grants were made, the
amounts granted, the purpose for
which grants were made from Health
Minister’s Discretionary Fund during
1951-52, 1952-53 and 1953 (up-to-date),
is laid on the Table of the House.
[See Appendix I, annexure No. 20.]

Surr Acamnst Lapy HampinGE MepicaL
CoLLEGE

29, Shri V. P. Nayar: Will the Minis-
ter of Health be pleased to state:

(a) how many cases have been filed
in the courts situated in Delhi against
the management of the Lady Hardinge
College, New Delhi since the 15th
August, 1947;

(b) whether Government will lay on
the Table of the House a statement
showing the names of the plaintifs,
the nature of the suits, and the reme-
dies sought in them; and

(c) how many of such cases have
been finally decided?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Five.

(b) A sta.tetﬁent giving the required
information is laid on the Table of the

House. [See Appendix I, annexure
No. 21.]
(c) Two.
Rapro LiceNces
30. Shri Amjad Ali: (a) Will the

Minister of Communications be pleased
to state the tofal number of radio
licences issumd in 1950-51, 1951-52, 1952-
53, and 1953-54 up to June 1953 giving
separate figures of new licences and
renewals?

(b) What is the average annual in-
came from licence fees?

‘The Deputy Minister of Communi-
cations (Shri ‘Raj Bahadur): (a) A
statement giving the required infor-
mation is laid on the Table of the
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House. [See Appendix I, annexure
No. 22.]

(b) Average income from Licence
fees per year is Rs. 11583 lakhs
{approximately).

SALE oF PostT CARDS AND STAMPS

31 Ch. Raghubir Siagh: Will the
Minister of Communications be pleas-
ed to lay on the Table of the House a
statement showing the income derived
from the sale of (i) the post cards; and
(ii) postage stamps separately in 1951-
52 and 1952-537

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): A state-
ment is laid on the Table of the House
showing the value of postage stamps
and postal stationery sold during 1951-
52 and 1952-53.

Separate figures for stamps and post
cards are not available.

STATEMENT

The value of postage Stamps and
Postal Statiomery sold during 1951-52

and 1952-53.
18951-52 Rs. 21,33,17.154.
1952-53 Rs. 22,15,14,081.

BRID GES ON JAMMU- PATHANKOT ROAD

32. Shri Ajit Singh: Will the Minis-
ter of Transport be pleased to state:

(a) the estimated amounts and the
actual expenditure incurred on the con-
struction of the following bridges on
the Jammu-Pathankot Road:

(i) Ravi Bridge at Madhopur,
(ii) Basanter Bridge at Samba, and

(ili) Ujh Bridge;

(b) the names of the agencies who
eonstructed these bridges:

(c) the dates of commencement and
completion of the construction of these
oridges; and

(d) the authorities who - designed
these bridges?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a) to

(d). A statement giving the required
information is attached. [See Appen-
dix I, annexure No. 23.]

SUSPENSION .0F CERTAIN OFFICERS OF Ex=
MysoRe STATE RAILWAYS

33, Shri B. Y. Reddi: (a) Will the
Minister of Railways be pleased to refer
to the answer given to starred question
No. 1289 asked on the 15th September
1953 and state whether the case against
the two Class II officers of ex-Mysore
State Railways has since been disposed
of?

(b) If so, what punishment was
awarded to them?

The Deputy Minister of Railways
and Transpor{ (Shri Alagesamn): (a)
and (b). The matter is still under con-
sideration.

RuraL Post OFrFrces 1N U. P,

34. Shri Balmiki: Will the Minister of
Commaunications be pleased to state the
number of post offices so far opened
in the rural areas of Uttar Pradesh
in 1053-547

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): During
the period from 1st April, 1853 to 31st
October, 1953 23 post offices were
opened in rural areas in Uttar Pra-
desh.

CorTOoN PRODUCTION

25. Shri Balmiki: (a) Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the total production of cotton
jn 1950-51, 1951-52 and 1952-53 in the

different States in India?

(b) What steps have been taken by
Government to make India self-suffi-
clent in cotton production?

The Minister of Food and Agricul-
tare (Shri Kidwal): (a) A stale-
ment is placed on the Table of the
House. [See Appendix I, annexure
No. 24.]

(b) In 1950-51 Government of India
hmﬂmﬂmmuaomn
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took the following steps to increase
cotton production in the country:—

(i) All legislative and executive
restrictions on the cultivation of cotton
were removed.

(ii) State Governments were asked
to remit land revenue in respect of
additional areas brought under cotton
cultivation in 1850-51, and the Govern-
ment of India guaranteed to make good
the loss thus caused to State Govern-
ments.

(ili) To look after these schemes
special staff was appointed by Gov-
ernment of India.

(iv) Government of India made
good the loss in foodgrains to State
Governments as a result of diversion
of areas from food crops to cotton.

(v) In co-operation with State
Governments, Government of India
arranged the supply of pure cotton
seeds and manures, the latter at sub-
sidised rates; brought fallow and waste
lands under cultivation of cotton and
provided technical advice to cotton
growers.

(vi) The basic ceiling prices of all
varieties of cotton were increased by
Rs. 150 per candy (754 lbs.cwt.).

(vii) State Governments gave all
irrigation facilities to cotton growing
areas.

(2) In 1951-52 in addition to con-
tinuing almost all the above measures
the basic ceiling price was further
raised by Rs. 50 per candy in the case
of Jarilla and by Rs. 30 to Rs. 80 in
the case of other varieties of cotton.

(3) In 1952-53 the cotton extension
schemes were extended and the basic
minimum  prices of all varieties of
cotton were further raised by Rs. 55
per candy.

Locusts -

36. Th. Lakshman Singh Charak:
(a) Will the Minister of Food
Agriculture be pleased to state
many locust invhsions took place in
India during the period from 1952 upto
August, 19557

It

(b) What are the States worst affec-
ted?

(c) Have any Experts come to
India in this connection?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) About 240
locust swarms entered the country
during this period.

(b) Rajasthan, Punjab and PEPSU.
(c) NiL

LocaTtioN oF R. M. S. OFFICE AT
CuppaLoke N. T.

37. Shri Muniswamy: (a) Will the
Minister of Communications be pleas-
ed to refer to the reply given to un-
starred question No. 75 asked on the
4th August, 1953 and state whether
the proposal to locate the R.M.S. Office
at Cuddalore N.T. Railway Station has
been finalised?

(b)lfso.whenwﬂitheumce be
opened at Cuddalore N.T.?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). Cuddalore RM.S. will be located
at Cuddalore New Town Railway
Station as soon as the Railway autho-
rities put up the building at that
station, plans of which were received
from the Railways recently and are
under examination. Pending the con-
struction of the above building by the
Railways, it has been decided to shift
the Cuddalore R.M.S. from its present
building to a private building near the
Cuddalore New Town Railway Station
with effect from 1st January, 1954.

New Post OFFICES

38, Shri Rishang Keishing: Will the
Minister of Communications be pleas-
ed to state the total expenditure in-
curred and the annual income from
Post Offices opened during 1952-

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Accounts
revenue and expenditure for each
are maintained only by the
supervising offices at the District level

Eﬁ.
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‘The collection of approximate costs
and revenue for over 1,000 offices open-
ed in 1952-53 will entail considerable
time and expenditure which will not
be commensurate with the purpose
sought to be achiewed.

Nsw?w()mcasmmm

39. Shri BR. N. 8. Deo: Will the Minis-
ter of Communications be pleased .to
state the number of new Post Offices
proposed to be opened in Orissa, dis-
trict~-wise during the current year?

The Deputy Minister of Communi-
cations (Shri Raj Bahadar): A state-
ment is laid on the Table of the House
showing the Post Offices proposed to
be opened during the current year.
1See Appendix I, annexure No. 25.1

THmD CLAss TourisT COACHES ON (CENTRAL
RAILWAY
40. Shri K. C. Sodhia: (a) Will the
Minister of Railways be pleased to
state the total number of third class
tourist coaches on the Central Rail-
way? )

(h)fowhatm other than for
tours are these allowed?

(c) What was the total number of
applications received for these coaches
during 1852-537

.(d) How many of them ‘were reject-
ed at first but were subseguently
granted?

The Deputy Minister of Railways
and Transport (Shri Alagesamn): (a)
9

(b) These are used only for tours.
(c) 182.

(d) As there were only 5 tourist
cars available for allotment in 1952-
53 the first five applications in turn
were allotted the tourist car and all
the others were asked to renew their
applications if they desired to be con-
sidered for allotment for the following
month. 38 such applications were re-
newed during 1952-53.
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

HOUSE OF THE PEOPLE
Tuesday, 17th November, 1853

The House met at Half Past One
of the Clock.

[Mr. Sreaker in the Chair.]
QUESTIONS AND ANSWERS
(See Part 1)

2-29 p.M.
PAPER LAID ON THE TABLE

NOTIFICATION UNDER INDIAN AIRCRAFT
Acr.

The Minister of Communications
(Shri Jagjivan Ram): I beg to lay
on the Table, under sub-gsection (3)
of section 5 of the Indian Aircraft
Act, 1934, a copy of the Ministry of
Communications Notification No. 10-A
/34-50, dated the G6th September, 10852,
together with an explanatory note.
[Placed in Library, See No. 5-151/53.]

REHABILITATION FINANCE AL
MINISTRATION (AMENDMENT)
BILL)-—-mneld.

Mr. Speaker: The House will now
prpceed with the further considera-
tion of the Rehabilitation Finance
Administration Bill. I believe the
motion for third reading was moved
yesterday.

The Deputy Minister of Finance
(Shri A, ©. Guba): I moved yes-
terday for the passing of the Bill, as
amended.

5056 PSD

Mr, Speaker: I shall place the mo-
tion before the House.

Motion moved:

“That the Bill, as amended, be
passed.”

I will now make one thing clear
before the discussion proceeds, so that
we may not have to waste any time
and I may not have to invite the
attention of hon, Member to what is
ielevant during the third reading.
The Bill was duly considered. The
clauses were considered. The only scope
of discussion on the third reading
motion is to discuss the amendments
adopted by the House—not threadbare,
but theirl generpl effect. It is also
open to Members to object to the Bill
being passed and in that case, they
might shortly state the reason why
the Bill should be rejected, The object
of the third reading is not to repeat
the arguments, not to treat it as an
opportunity for those Members who
have not spoken, to speak at length
as if they were speaking on the con-
sideration motion or during the
clause-by-clause stage. These are the
restrictions. It is very difflcult for
the Chair to limit the discussion
quite within the scope of relevancy
but Members will bear in mind what
I have stated.

Sardar Hukam Singh: (Kapurthals-
Bhatinda): Can we not refer to the
amendments that ought to have been
accepted and the effect that they
would have had on the Bill if they
had been accepted?

Mr. Speaker: That would be wid-
ening the scope too much and reopen-
ing the consideration as a whole.



111 Rehabilitation Finance 17 NOVEMBER 1953

Shri Gidwani: (Thana): If an as-
surance had been given by the Min-
ister, may 1 ask whether for the
purpose of clarification we could say
something?

Mr. Speaker: It depends upon what
clarification the hon. Member wants,
but the best course is to have that
clarification somewhere else rather
than have it here now.

we afew mwm (frar) @ s
oft, dfrady Ofewr & wYF 9T & wwAr
aaw & qafas a8 ava sgm fo aa
¥ A8 @ g fw o faw o g
¢ we 9w < wHe foar amem @
w17 &/ aoEr @ e o

o A dg qe Ao faar §
ua fF & gov fa & waeise §1 I
9 HATCRATE AT E R oIw 7 If
IEET § T GUEiREr § 7 faw &
X TyaT q@ar fear ) 9w w30
YT AT FT F FrgAw  femEHe
7 @t saar fzard ) FfFw Sar
faer qrer goT & 9w § AW o € @@}
¢ f& we o faw o wwe faar o,
ar sy fr 38 g & a9z AT w5
AT F FrAw  csffrETw aod
awas & &9 g ¥, v ¥ & W
oY ATETHATE T &Y | TH H FT AZ
fF e 7 gefafraes # g s e
Ty fear, o€ sxrar ¥ faan, Wi
AT 5 w11 fear 91X ww gy o
g w7 fzar s a9 werwmw ard
¢, I T A AT & wEr w1 frar,
T e g e fe
Gefafrges @@ AT g
¢, wifs wwawwR ¥ wifeas
Y s At w eI g
71 wifewer WX & ATaTiRTE |
oF T § wrfeas # qedy v
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a1 9% ¥ Q) fger & 1 oF ay e fgen
& Wi g Qe fem @ o gefafs-
TT g agatafes fgemr @ o gt
T § ag wfoT dwE §  qg @
Ty g e difer it 2 @t IR T®
IG FT CIFE FL AT A FT |

T a g A wrfeaw fgey & off
&Y fgew & 1\ us fggar a1 97 @vn AT
Wt fF Quameord @ ¥ dww §
R ogma fger o ag & N &
gefrfrges & #mx & 3few
o W fget & amvg, fow F f
sifeersr ft & s aewtfeaa o,
¥ vz ¥ ag T @ fF e w
# foggelier &1 grom &Y /1A @ g,
wod wRfAEl #1 awmA @ar §oar
Gefafrsge w97 F § aveEc &9
gor | 3fea favra v ¢ 7 fewwa Og
gt & fr iy w=hifor 4w § ag g
T F@ A WA FWI A FT 3Q
g, avearg faedt &, w1 ama &€
ot e gefafree § ag T &
genfaw g, ag #€ oft A7 Faw
& wC @5y AfF  Raegmad @,
A TEAAHE F FU G AMG AAE
marde ¥ #few they have
not got the guts, they
do not take wup anything
with the government gg@
fewra ag &\ ArraTfRTEE ¥ AT
fgemr 37 & 1 S gAY arfergrie
¥ AT E | I T AT w0y fear @,

% I &Y forrr w17 w0 Nfgd Fevaw
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T T 9y | oefafaRww w v Shar
fgear ot arwfewrss w718 a8 99
¥ oTATII AR FT 1 IT AT WL
fadt ceareart &, A% & g 1 i AR
IS & FTH F QZIE | 97§71 F1H &
FIAT, TR AT W TEIgE a
FT [T | few o & araeE oft o7
¥ fefméurs § | @@ a= gaifs ds-
fafreem v ez e}, mar T ¢,
fe. +ft ag &re e goT & | AW T AT
FIYE G, F T AT FgAr TEY vgaw
qv #9471 fFar omg 7 w9 gw uRareerdy
A F Aoy § A owgr § fr g
a1 fad Gearewrd Fafer &1 & ofemw
w1 TR § THlfed AU oed g R A
=T @1 ¥§ | ar fewmad T § AR
gifs, sifaT &9 74 B gar g ?
7g7 & fr grema Qg 5 efafrgew
&Y AGT FE qFAT | A AT 7
g & www 7 g wifew #T faar
t frogg T w=a 21 WO W
aw grm fE g feame, jeuR
¥ ey gwx oelRTm owmE €
ST WTEHY OoTRTeT 23 @ 99 #T 4g
e gt & fe 9w #Y dfideew &7
<A Sz g1 wraw, & faw F, =
%, z® fe &, @@, 1 9w ar [
A F 3w am wmgh ) A
AT T | TH & WL Yo gL TolY-
FA FT GEAT FHT & | W U TR FL-
qTEg fr o fr A WT R | W &Y
TR TR ff 37 H F 23 O AT
68 1 EH ¥ < g A A few
t, g goe & & oft A femr
w9 WY Tremew $ifow o oww-
formg war & 1 37 € grew wy e
forr &l 7 zeated &1 § 9 w2 fgemi
# qwd T & | g% ag fgear & o e
T g vt g § ST ¥ T
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AT A §, A WA KW L€ FO
TIRT & , W IT & 9T HE T 40
fr ag s g% T 9%, W I N
zeater §t e aF  qff @ @t I N
g w7 et | for & e o and
T AEY 8, < T aF I A fvedy Ay
¥ o faraT, wror AT FY A 8, I
@i #1 A AT, A TER, T,
& grer & A @, I A g W
g wwdt 8, it v o ag 9 w6t
fir o forerd & wrar widd, <reat
& miiri oY far 7 far ey 1 ot

hETd Mg ¥ o
&7 97, W JT &) q1, AT WY qLAT
TIT &7 ¥, WA & AT Q) § A "7w
¥, e wiT T, wrfec @ g fe
defafrges & @ & @ faar
T 2, IR A Fors) ¥ formr Wi
b & swi foar 37 ¥ and gk e
o R w2 Y, F dewfufreduA A
it g A qw WY g WK WA ww
TATE | T AE ¥ T AR AR,
T &7 T INTC 3 W WX IATH
T HYAT 7 I97F @ |

[SHRT PATASKAR in the Chair ]

g @ @ fr  defafrcde
gygr 2w WX # W9AT FTW wEv
vamy fexr gwr w7 quefafr-
&ww & wyar fear A, for et ¥
Il A woi forar ag AT w@X @
fo =T Y | G g F & wqv war g
fie & faeelt gvg omam g, & s e
arfie feeefr arer vl 7o | e § fresit
¥ Wi g, A< | qiw gATT TAr v
BT §, IX A & SNT WLAT AT WA
g e og@s s omar § 1 €@
a0 ¥ 3= foggoftor 3 o fF €4 gone
7 arzrg § € WX foregl * w9 & fag
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[mrer afea wa]
et & o I7 ¥ grea A% ¥ a7
B ] | F o TET ATEW AW QR 4
& | W@ I A wgr e de-
fafreem & a1 w=ay w frar, o
ST A IF Y AT T A AW @ AT
®T BT 3@ FAT | [ FEgq A A E
oF fategedy § Out aTa sgT A1 §7
XA FY | I7 wrfAg ¥ wqv grea ¢ 7
WA WS § A FF FTYL § WK 7T
fireft wY orrg & 1 ot wraT AEY FC EHA
WX orrg g i o e § 1 F A
frr e sg g 7 W TE W oA
wgn § fr ag wvw & & A R
fs e e oOF & 5w
T AT geN 1 g A A S 7
FEl I H & g TF T A & | H wgew
g f& amar aGefafrgas @ T &t
famfer < @ ¢ fF gk o=
gelidw # feeitsr wre 537 & fog
&R ¥t Y o AT & | o dzA Y Y
g ¢ & Y dfrdare £ feeior wiw
g1 gFdt &1 3fET og Fv= AR
et @, & 7EE, I AW, q|,
g aw w1 ¥ 3g T wgr
W ¥ o facgw  qavog A A g
ofer forafr Tasag s Tifgg @
Fadt A A | I AT AW R
fir gw g @t fag At fegma &
grfore gu Wi wgr f ag gl fewe
§ oy &fwd | o faee F wRe g i
gt gEt fa & 9w & i 3
agi T4, wrg fawr wf, wvar faer
WX FaT AR & W= TR & A7 |
® 7 gr aTgw & wgr v fFoww Ak
ey fF 9w aF wEw T g oar
e ¥ fewior wre g awdt §)
Il A vy fe wrd T @ FA F
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¥4 a9 TN EATT, 4 ORNE T,
7 org faenfy, fraan aw fro Tae o

IMR. DepuTY-SPEAKER in the Chair.}

&o &Mt | 9« WY A g AT FTE A

"B fewr qX At o o\ gw w0

¥ foa gaar s SEEER A
Fa TEME T, F94 GEA wWra,
4 3% fasda, W 99 & & 7w |
F 7 wgr yodr a9 & | @ | fag
qgE A19Z 4 : gH 34 %Y fagwa A
gfae gu 1 gk fam &) o7 & wret
T oY og faer 7€ o war wdw §
HETT & TGT | g AOAAT A9 | qF
T T | ¥ WIT FT OFS AT FLaT fF
" IR AG E | AT T § )
off 99 9w FOT wWar ¥ @
§ W W T OFT TmEr
gitm # o T e o wwar M
gy & dfeT foq T M At
e fawd g | Ao F1 9g @A A0fgd
& wmr fogawr & e @9 an
gar i | & w0 § ¥ qfemde &
AR UG § H AVgT § W RTE ¥
areeft o wsg & | ST w wegd
¥ w1 HEE W W & g w
Az g faedt | wae few Ty @
Tade T AT § e ag aa gelew

R | AFHAA NG A AAwgr e -

v @ & fag o war @17 ghag
IR | s AT fE @ EsE At a
TR /I WX T T B feaer
W% AT & 1 &6 @ 984T |
W 99 ¥ a1% 9T QAP aT W g
AT A I =TE A G FIAT qwAw
R fox et araeft | wew T Ay
FTEsRard &é’vamt@‘ﬂli
WG 7 OF ATE WIE § Y, Lo
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a1 oo wrfRAl 1 gTiw § AR gEE
e gl fogde &1 T )
. 919 & F ¥ frw ®) Frere £5G1
T ¥ ©E  f PN 54 3
feagaitor & getee #) Ifwreg &3T@7
T ST ¥t aog ¥ F 9w anr
faqe ogt @1 ¥ar § WX GEARAd
FRE & f T FAT {1 9T FRA &6
w1 o o\ &% 9 | 99 @
fe Aaggoas a9 s FTWg I &
" gl i ¥ ag 2@ @1 § fr Ao
o & fe s € wraer SerCEr w2,
e foagsftor & dar waT 9y
e amafisc T RE I M9 A
oS A WRiRG w1 A= fRmr &)
Ye FAT § & WIT 7 & AT FT a4
fear & 1 o go & S e AE
qRET I ¥ vm @A ag d R W@
AT A TOAT A FG AG § 1 W
@ @ @ 1| g9 ® ¥ w7 qAw ArAAw
Tfgd | W & 23 gER W@ o
IO AT Y G I F § e gan<
1 7@t 3a7 =gy 1 What is the
reason behind it ? 7R wwETER |
T 7 et dawT @ a7 § 7 Iw 0w
Tog g ¢ f& 7 wmAw feedde
IT A qFF AT @, 7 gefafagw 9w
W qgT AT @ W T #r€ gfrar @
TR T FT GREA 9 R | qgEgra R
T AT € FAT F< | AT ATy T &
S 7Y wqar 7 @ § wefafrewa A
oY 47 We gWTT uofrwaw  feedrar
O gH & Atz fHT wrr e |5 |
fo eelivareey s, o @y amar gt o
W fET wTe ¥ g adt O wr avef
TR T A feT g areht §
1 F wga for =pa F aTeX e 4y wEr
o w1 ifow, mEAdz &
WAT I@R T FRF | I« F T
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%'mg At @ oaw & @ g fw
T A A gU T T A I9 Fr
T aar ? A wgarg e R aarAd &)
e am AW ¥
0T § wgar g & qF qar 7@ €
T § AUAT TAHHE FT FAEH T TE
afeT ¥ gzw g & fr ag ®&a
sw & | a1 fF sy mgg 7 w9
nicfea A frar g e T av @ &
fatgaa ¥ 4@ wrawr av %
Fm & felte A e @y
At ¢ # war g R our
Ministers are good, they
are honest # wrrar g fs gy
TET ATEX WG § | TA WIT I
&9 9T d3 9 @ gW W9 Y aga
Tt g § ¥feT wg w1y I A9 O
#33 & AW OF vy 9 AT
& fF w0 a9z a7, w A9l W,
W Fq /7T | WO W ag & fF
=T 7 ot aw fegafior & e #y
A g AT 4 frar 1 Y= g
7 ¥ fas wrs g @vn w A fear
&1 & ag W AT § 9 Sy
grit | s € 37 & ¥ ferfod o
W fFea & 9w 9@ ;9w g
razT 7 gaT & what is the
purpose of Administration ?

wa & UF 19 W 0 FHT 1@
g v ot et 7@ g1 (a1 & wrowm
T F1 T & fod weidE 4§ if
you don't feel strong encugh to
check these mistakes, ar #ganr
T HIT T TG FT A99 FI Afoq
ag et WX w19 W | 59 awg A
Frwgaiter &1 war 98 AT | OF O
w1 a1 efafsga &1 &= &

qg I AT IAT K AT AT |
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[wver wfer ]
T ATRY WY NEATAT FT & I8 A1H T
dford | W MY F ey FiE I
@A ) fgera g T gwETw wr #Yfied
At ff oy FqTw FTEART WIE AY
efad fe se® g " & amar,
TAT 1 oF g, & g, i
HTT T, O FHAT, § FHAT T §R FHA
T FT A% AT AF | ST w B
ot (3 g & arer oFt @t
AT A FTFEAT | W FAL AT T FEA
8 ag %ea f& “There is no
Government” =@ are wr§
AT A AT F I W §
TR 9§ AF WA ¥ S|
WYF IHTT F T @ 4T a1 THEAT
AWTEA WA WY TH F FHAMGIE 7
9 A1 T FIH K AATLY AS) AT I
T g

T 1A F W TS FATATEATE |
W7 {IA T A WA SET T HEAT G
gawar g fR & 3@ S W F ae
WS $TZ | A } TR F qaifeaw |
# gwmAar § 6 ot O fear mav § 9w
9T TEART § TIEE X ATK FET |
ST F & G A T (6 qoh § w00
st gar @ ag o feet e
T
Mr. Deputy-Speaker: Will the hon.
Member kindly look at me?

wret wfww vw : Thank you,
Sir, aga & avr IR §, Alew
fF g 17 aew & 5
qEAT 4 OF g am wEy O fr oo
fe ®Y A fegr o A1 99 0T g
7 fear ok, I A 7g ow Feegurd
FTa %Y oY W I & wATA ¥ 7 7Y
w i feay e ag ptfeww g,

Rehabilitation Finance 17 NOVEMBER 1853

(Amendment) Bill

wg Feirequear 8, ag wewTho
3 gafer e g arn & g g
T 41 7§ W1 A I HEw A,
T & g a1 g awar g fr goa
qEer w1 ag ara el & fag A
A & | WA AT WIT I KT FYGT A
o ImaR T MAFRA A A FFI
fe amg 37 &Y fawrdy &1 @ o
& afed AT FEATAE R, WY ME
AR AT A , o o v e fomg-
A wY AT IR IF IR OF FE AT
#t o T w2 | W ag Mg A gefa-
frgw & ford oF § 7 @ T
AT FXHAT E | TF OHE A FIH
a1 S 9T FIF | ST 1w wF B
WE FHE M@ I AT T F
amaT g fF mad A gg wqmn o A€y
2T & 1 AT AYA wIF ® qT9H F |

But, why charge interest from the re-
fugees, I cannot understand,

T AT K Fgar g fF W ww
&1 741 fa= v & @ Jan fawr vg@
W WY I/ qOr@q &1 727 AR
aw § @ 7 wmf@d e

F X g froww oW oW

AR wFY | F awwar g fR omeae
ot g ¥ a3y W W A
AT AR | IW F W g7 AG ST
wifed 1 &, Tefafregaw & fd 0w
TNITEE S % & | TH  w|yy
¥ g i oY o @Ew 7 (300,
9¥oo ¥ TE FET AT WX forey qx vy
" o v w §, @ fR 9w
A ww oA foesfsr & g ay
wwe $ifod | w9 oF # S A
#ifed as interest , ¥@ AT
Aaeq g\
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@l @@ o & wgA a1 § q®
MEATAZIAGE TG AAE
W 7 s fafaee arga & aw ¥y
T} | F W% w6 w d g e
aE Fg dfeq ot F s
T2 TEag e smrAr AT AN
2, ofwm 9w »od & wré w1 % = e
I F WITAY ITHT AFIT @A & (70
TR A, IT W FH T & 97 T
fafads 7 2F Aie A A &Y AT A
& T ® Armw &em fF oo wwar
AT 3T W &F ¥ I ¥ A AT
SICEEANIEL S (GO
nE et @ik S w S
WA, TEfed & ag 1@ W9 & a9 &7
T 8 | wA g fafaet mgw Y T
¥ wzw a1 Q fefga faelt o€ fr
fafads qzzm Afem, v &f9m,
mew difwd | B ew a1t § gy 78
g1 | BT AF AT ATASE | 9T
a1 dfed o F o7 9H 9T -7 T
3 & & 3 79 | Wi T A
F a9 &1 {7 7Y & 1 Hfew wger Y @
qEaT 8, WWitF maz 7y R oW
¥ TG A A9 1 | AT TF LW WX
TG FHITIT K@ FG, A OF W9
50 I & AG AAA, I IF W
AT FAT | T TF HeT FT FATH 8,
They had no business to go
against them : they must
comply with them sox w19 *%
fagdr ey & e form Y s ww &
fear ¥ o w fafore Aifrds frerelt
aifgd @ Wiy @ fr ag & ol
& : o fad Sioft, 3fr ok qarg Y
W gEd W, fee o e
9EE Ag W o @ oA A
¥ g aw ¥ wr fEr W,
s fafret ¥ ggaar  fmr
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7%, wgw fafaer aga & @
frer v, w7 et & w1 firer o
7 $ae & | wafed & wgar e ww wy
TR GTHT T AAET ¢ a1 H19 O5T
Ao fifvd fe 22w ) mEAde
"7 ¥ §19 WG ®L | A9 W
o qgea & #ifow, sw ¥ i
gk ¢ @=ft & NHf9q, but see
that your orders are complicd
with. 3fes st oz «&f @@ &)
@t & gwwar § 5 @ aw & Os-
fafregsm o= & #1é oragr 7 2 0

st et (frErai - zfaw)
Frer 7EY foear

wTeT afew W g, 78 I AR
g 1 s aog ¥ M e @
I & A & 37 %) fewwa & ) woaT
fa= @ra, ar awe A fasr J1a, afew
qHTA K Ag T A, I |1 A
FTCETT &97 %A & 9@ a¥ fF w2
I ®Y 78 foerar | ufad oy o d
feomw frfadsr o, ogh oo & fasrelt
F FAHT R TG HIE F7 AT a%T 8,
dHifaes &Y off geg &

mifedy 1@ & ag FgAT TFAT §
f& aoft T aew 7w ¢ fw
tefafrees & ag bewr fear 3 fe
o AT w7 Y w7 XA T qg I
fear o W fF e dUw & WA

g !

sit g o wto wn : 7 =&, I have
not said anything like that,

aten wfw=r ot : wsgy, Thank
you very much # wqeY werft #1
¥ g SuR g agd e & wafrerdt
¥ ww g a1, wfed A for
A wrt IR A T ag vgr 1 Afwr
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# wggw Faar g, w9 T & 9=,
fr sz #r oefafreas f1 W
TS § WAHTA AT A1 | T AT
¢ fr o WOF TIF TR FT TRAAN @)
fom aeg aifeeam & st &
o aadtferat w1 WY & ena wTATEAT-
fvwr & fad 9w & ey 7@t qgar
fe Q¢ 7 Fqrrqar grEa q@r
@1 o framr A (influx)
ggi e s g | F T Fgar fF T
g1 Sfw faw acg & groma aa g
¢ 39 & qar 7Y a9 gFar | g wefady
Tty aCg #Y g & | TR wEe
gur AT fox gorrel seHY @yt & fawerar
a1 wan | e e FEa e wa At
a1 faet T W TET 99 ¥ A9
fogr s AT oW & fod aww Ry
TG TIAT &g & 917 | g@fOq A W9
FIAT ARAE fFgw aw@ & aam
qEAT A WA NF § IT g ww
T ¥ f T w1 A forw ¥ e
¥ O/T AT TZTE AN AT IE FTRRA
ERAATH FT % I TR $ THAIE 7
{1 ; g o g€ § 99 &7 TAAAL
o gfeaT #1 oz & Fw Iy wfgw
"I I FT GAAW TAT A1fed |

L W ITEAT FEAT TGN AvEAT |
¥ anfe & fas sy qfsem s aar
£ 1 519 A ot sfar e @ g age
w5 § | (geY) = arw Wi e gay
g fe & & gl T Ay Y A
91 ww ardE F @I g fwT ww
@ mAfmad s (pro-
vide) ¥ 7€ & | 7g® a1 7y frar v
fEoe §OF & 9T TAEF IFT
AR AR TEY | gL T
# fruy Y A A T A 97 g7 A
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framdaag (L Aw A A
o fem m F ww ) A AT qR
2 fF st w740 FA FT A WA
ag foT w9 ¥ fod fear o @@ 1

g% JIAAT WO T WA AT
2 ?

wie Afeer N AT F FOET
& 5 w1 WA 7 ) Awgarg oS
T FF | f2qr T 48 AW WA
AT | QT AR AV HIS W 19 g0
TW ¥ g7 W97 g (% 9§97 A9
Rt ag T w7 faar o gdr o
foraar sagT FI9w WA R A T A
93 W9 199 &1 AT WS WA 199
TR I WMA T @ gy ar o ofr
Tqr A199 g &g few w g faar
AEAT | TW q<E qg AW S
wWlwd gdragaogg 1 d@®
TEar Ay w1 AN AG AT Fwqr |
w & fg & warrrarr qar g ) R
FET A TGS FZT AT HA TS GIUA
¥ fag A T aifw a9 AT 9
A9 H1 7 FgA1 92 5 o 7@t faar
™o

Sardar Hukam Singh: I was sur-
prised to listen to my hop {riend Mr.
Achint Ram. He began by Joffering
congratulations and ended by shower-
ing thanks. But in between bhe said
something about the working of the Ad-
ministration, with which I want to as-
sociate myself. He said that the ok~
ject with which this legislation was
passed by us has not been fulfilled.
One of the cbjects with which we
established tuis Rehabilitation Finan-
ce Administration was for giving fi-
nancial assistance on reasonable terms
to displaced persons to enable them to
settle in business or industry. I have
to submit that this object has not
been fulfilled. The terms on which
the loans were advanced, the condi-
tions that were imposed and the me-
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thods that we have laid down for mak-
ing recoveries are such that we can-
not expect these unfortunate victims
©of partition to settle themselves in
industry.

I might first taketh ¢ rate of inter-
est. Government charges three per
cent, and in this Act we authorised
the Administration to charge up to
¢ per cent. That was the maximum
that could be charged. But the Admin-
istration thought that they could not
<ontent themselves except with char-
ging the maximum that had been
permitted to them. Six per cent. is not
an ordinary rate of interest, if we
take into consideration that the pur-
pose of the legislation was to help
the refugees to rehabilitate themsel-
ves. This legislation has worked very
hard, especially when we find that
provincial loans are advanced on
3 per cent. when the days are hard,
when there is so much slump and
‘people are not getting any return
for what they invest. Naturally, it

is very difficult for those people to pey '

the instalments as they become due.
Then you come round and complain
that so many refugees are not able
10 pay their loans back and this
Administration is running at a loss.

Besides the high rate of interest,
the procedure for obtaining loans is
so cumbersome that it is not easy for
un ordinary man—unless he has cer-
tain pulls,—to get loans within =1
specified period within which he ex-
pects to start an industry or rehabili-
tate himself. Only as an illustration I
might cite my own example. I also
applied for a loan of Rs. 50,000—per-
haps, it was in 1949. I started a trans-
port business here in Delhi. After
about 15 months when that business
had failed and everything had gone,
because I could not get any money,
T was served with a notice of enquiry
as to what caste I belonged to. The
reply I sent was that there wag no
need of my giving any information
about this, because my business had
failed and therefore I did not want
any loan. I stopped there and said I
did not require any loan. There have
been other cases as well of that sort

Administration 126
(Amendment) Bill

where people wanted money soon to
start some business. And that enquiry
also is there, whether they have in-
vested anything of their own, whe-
ther they have any premises, what
they will be able to invest if the loan
is giVen to them and so on. Then by
the time tne application is looked into
and some decision is taken, perhaps
the object for which it was wanted
is almost gone and there is no use of
the loan. Then, if he is lucky to get
his loan sanctioned, as was pointed
Put yesterday, it is doled out
in such small instalments that
tl_w poor man, urged by neces-
sity and compelled by circumstan-
ces, has to eat up the instal-
ments that are given to him and he
is unable to start his business. I am
talking of small people. not those who
have been given Rs. 60,000 or a lakh
of rupees. But those people who
are given five, seven or ten
thousand. Most of them, not because
they are dishonest, not because they
do not want to pay it back, not
because they do not want to start
an industry or business, but becauge
they are compelled by circumstances,
have to eat up the instalment which
is given to them bhefore the next help
reaches them, and therpfore the
whole object is frustrated.

So it has been pointed out that
some speedier method should be adop-
ted whereby the refugees can get the
loans in a shorter period and the gap ‘
is not so much as to frustrate the
very object of the loan.

Our friend just said that he would
rather like. if the same procedure is
to continue and if the same difficul-
ties are to continue, that the Govern-
ment should withdraw the Rs. 4}
crores that iz now given to them. But
he perhaps forgets the real fact that
there is nothing to be withdrawn.
That ordinance was passed and al-
ready Rs. 13 crores have been exhaus-
ted. There is nothing in the account
of the Administration itself that the
Government can take back now. We
can only urge that the criticism that
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has been offered, the stringency
which is there in getting the loan and
the methods in recovering the loan,
should be looked into and some easi-
er method should be adopted where-
by these persons can feel that they
are really being helped by 4 Govern-
ment which wants them to be rehabi-
litated and that it is not a money
lender who is giving them loans on
usurious rates, That they do not feel
and therefore the vbject, I say, has not
been fulfilled as we wanted it to be.

Then, Sir. there are the conditions
that he should produce guarantors.
We have also learnt that there are
complaints that certain guarantors
are not traceable, It is quite right.
Because, they have no property of
their own and when they apply for
loan their object is to get something
to start with: when some small loans,
five or seven thousand rupees, are
sanctioned they have to run about to
find some guarantors. And the guar-
antors have their own conditions be-
fore they can come forward. I might
convey to the Finance Minister for
his purposes that this is very good
of the Administration or the office it-
self that there are certain persons
who might not be helpful in some
other respects but who have been
helpful in this that they can find out
guarantors for the loanees. But they
dictate their own terms. If it is a loan
of seven thousand somebody says “I
can find you a guarantor, but you
will have to give him two thousand
out of the seven thousand”. The poor
man, compelled by circumstances,
sometimes is agreeable to that. And
two thousand goes to the man who
says he would produce those guaran-
tors. They are readily available round
about that office. The loan would be
given, Two thousand is gone in the
first instance, flve thousand he is pre-
pared to get, that also perhaps in
some instalments. Those guaran-
tors are only known to the people who
provide them. The loanee does not
know them himself. Therefore when
he is asked to give those particulars
he is unable to do so. Thosg guaran-
tors are missing. They are known to
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those people alone who are there. It
is therefore natural that some guaran-
tors would not be traceable.

But there is the other condition. I
submit there are some honest people
who really want to repay if helped
with any loan for which they apply,
but they find it dificult, They do not
want to resort to such devices that
they should pay something out of it
Because, it is those who have no in-
tention of paying back who would
succumb to that temptation. There-
fore there might be others who
might not like to adopt those methods.
They go round in their attempt to
find out good guarantors, but that is
not possible and they have to remain
content without getting the loan. That
is the reason that has been given in
two Reports, that because they conld
not find good guarantors they could
not utilise the loans sanctioned to
them. There might be one or two
dishonest men who might dupe us,
but if a dozen others can get the ad-
vantage of this, we should try to re-
lax these conditions about guaran-
tors so that they can feel that they
are helped and they can really invest
the money in the business or inter-
prise that they want to start. The
conditiong that are laid down in the
Act are that the whole business, the
machinery atc., the tangible things
will be mortgaged. The loan and the
interest thereon will be the first
charge on that machinery. We can
keep a check on him that he does not
remove them. And all earnings are
also there. Therefore in cases which
are really hard we can relax those
conditions about guarantors, these gua-
rantors should not be insisted upon
and they should be helped to get
the loans even without those people
coming forward, because the pledge
is already there. Whatever is purchas-
ed, whatever is got is pledged with
the Government and Government has
the first charge on it. There might be
a few exceptions, but in all caseg it
would not be possible for these peo-
ple to run away with the property
and the Government would be able
to realise it—unless of course where
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they have lost their business, where
they have not been able to earn any-
thing and the capital itself is con-
sumed. There might be a few cases
like that. In regard to that I submit
we can also forgive and write off
those loans. The object was to help
them and not only to start a business
house charging so much interest for
them. If two or three crores are lost,
even then it does not matter, That
would be a help for rehabilitation. If
the Administration which is running
at so much loss has consumed one
crore already and may consume one
or two crores in the future, then we
need not grudge if two crores are
taken by the loanees and they are
recovered. We have not been suppli-
ed with flgures to show whether the
Administration s, at present, meet-
ing its expenses from the interest
that is being charged. It has to pay
3 per cent. to the Government and
the balance of 3 per cent is the maxi-
mum that it can get. We want to
know whether now it is able to meet
its own expenses or not. In the one
Administration peport that we got,
up to 31st December 1951, the deficit
was 42 lakhs. The explanation given
was that during the first year of its
existence, the Administration has
naturally to live on capital, and that
as advances increase and the inter-
est earnings go up, it may be hoped
that the deficit will be wiped out. 1
want to know whether any deficit has
been made good. We hoped that the
deficit will be wiped out, as was ex-
pected then. Most of the moneys
haf® been advanced to the refugees;
thirteen crores have been spent up.
Therefore, that argument, that as
advances incmease, etec., does not
hold good now. They have gone to
the maximum limit., Now, we should
know whether really that deficit has
been wiped.out. Even in the report
for the period ending with 30th June
1952, the same explanation was given.
The deficit was put down at 50 lakhs.
Previously it was 42 lakhs; then It
came to 50 lakhs after six months.
The deficit is Rs. 50,47,000. The defi-
cit is accounted for almost entirely
by the working .expenses of the Ad-
ministration. The interest earned till
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Government on their advances by a:
little over Rs, 13 lakhs. The same ex-
planatiun is given in the end that for
some time, working expenses were:
natura!ly out of all proportion to the
earnings represented by the difference
between jnterest earned and interest
payable to Government. As advances
increase, und pari passu interest earn-
ed by the Administration goes up, it
may be hoped that the Administration
will not only pay its way but also
ultimately recoup the losses so far
incurred. I would request the hon.
Minister to tell us whether any por-
tion of it has been recouped now,
because the utmost limit is almost
reached. Thirteen crores have been
spent up.

I will end with this. The Bill had’
a laudable object and so all of us wel-
comed it. But the object for which
this Administration had to work is.
not being fulfilled. The Ministry
should carefully look into the grie-
vances and the weaknesses that have:
been put forward in this House during
the last two days.

o g 4w fear &, & 9w
N @&a v, dfew W F
g @9 W # N ¥y afaar §
7 A @ ofr dha AT AEATE,
faow Szt & a1 | wrw o oY
e gewtear & faar amar @, s
FTH qoml W w77 § A € @
¥ wrET A AT 0 % 3w @,
afe g8 a7 e anfed e o s=ire
TRz a0 w g
g I TR ¥ frmm ¥ A | O g
& gonfadl # @ groE’ f e
gu W form a<g & 7 WOt A AW
T ¥ 99 I AW @Y g M AT
2t ST Y AT v i o Y e -
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[ To uHo mgm]

T W ATAAT FTAT 9T QT E, I
WA 7T ATT GYET, W W A firar
A A TE WY NG ¥ g FY QAT
s gk & R R wwwer g e A
A G QAR W A TR
e & ok ff, Wy o ¥ o,
ar faq & 21 w§ a1 &1 AT 98T
et offeafr & § aew @
ARG A YW AT F WA FEAT ATEAT
gfrd Mt T QAT WA
A FG IV & @A §, TR T AW,
Al T Es, g w7 E@d, WA
ot #1 &t frwed & aw ¥ 9w
e ST A Faww g Fe o
g arfor ror gAY 1 & ag T wr
f& wg @ ard o F O g of
wetw facgw gre € dar fr g W
F gewn & | & @ ag wgm e af
FERL AN AN ITEIE
e AT AR ST I & A
w3 forer fr ag & &% &1

T & WETAT IR A OF 99 a8
et § fF qg Lo ¥ (T ¥ e
foraar o &9 &1 3w w1 T ;WA
™ & ford & 97 & oo w7 fF I Y
T AAEE @ WA g, IT HY AR
| Al B 3 gu afx g o vafv
FY R0 qF TF AT AHA g AT IT N
frar F &, MR FTF, &7 F 7 97
1 o A4 ®T §HY &arﬁ?wm
s ATE A X AR | AT R W
AR T A w1 T § TOEL IT T
g% AN AGA FCARAE | ST WA
me\tm“ﬁ*'

a & ug faar & 5 ot dwrewew &
ag wfez g1 | § I & FgAT STHRT
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frag 9o fom ag & e gt & W
forer ar & 9 Y eqToT g€ & 9w ATl
& ag (FI9eE w1 wifer T @)
I ®Y AT g R qoeme @ A
& wircafs ®E o g ot ag 39 1 o
¥ aA w FwY |

WE A W ¥ § g 5 e
WO WY et ¥ @ § AR A
T & AW AT FY, qF A F FW
® & M wE faw & W &
g 9 @ gomndt o g @
I W et & fag ag o
o e % afie ag € geted ot
2EF | AR IT AR IAEF FA%
TR fear smr 0 9w &ife
f wr§ sroondt &, 3w & ara 99 A fawr
& W firr 9x 7@ w1 ST g g
gt afcfeafa & 39 #Y faw a0 & 3=
#1 ®f faar o | afx ag w18 o 7@
9 FA T AEAT § R IW
WOAT ST A ATEAT &t 99
9T A FF IG F Fol faqr o |
aE % zeated afx sy 91 AT &
fF o7 & qg &l i W WK s 9%
T ® 1 FAT A0

IR ¥ GG gy ANy A4 .
o fawr <@ & F 9% w7 wwdw wear
g1
Mr, Deputy-Speaker: The hon. Min-
ister,

Pandit Thakur Das Bhargava (Gur-
gaon) rose—

Mr. Deputy-Speaker: The hon,
Member wants to speak? The hon,
Member has already taken part. This
is a small Bill,

Pandit Thakur Das Bhargava: I
will not take much time of the
House.
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Mr. Deputy-Speaker: All right.
Pandit Thakur Das Bhargava will
speak, Then, I shall call upon the

hory. Minister.

dfer s am e o w fas
T AN 7 FCAT & | F & AT A ALY
o wrgar e fowpier & arq far
ao feay oma, few a@ & i &
# wgferad & o ar saran fear o
ar ®% faar s | F @Y fas oF e
o & & foad meTgmr g

w9 4 7 v fear ar fe ot oF
wrevrifaay w1 qarer 2, sgt aw faw w
ThfeeT AT w1 FATA 8, wgt aw faw
¥ AHEE F QO FHA F {4 §, 7
T TN UF 9 9 & fare
FrATE W agag & & sonfeny
Fog W gz 3 & | F faw wward
AR g s & forg =STEATE
T FATE FIEA~ (afee< aga 7 »f
frreart avge & saTa | 98 HET 97
e w cefafaeew et fafor s
I # ar et o). e T @ At
o ag e fF 98 O a1 9w a1
gx TE forar smg T, 99 & g g7 foar
ST | § FgAT TR g 6 saT gowew
w Wz & fr soomdt ffafez &
oy ar 39 & foq Sfesw Ao ag @
f T8> UF qT &1 §TH aF W17 I § 6
T T & 9 § F7 IT 51 vefow 9
famr o | were ot Hwe wrE Aar fawr-
79 & T a1 0F ITE@ & A2 TG
W Fifaw T & a%ar 5 39 a1 w7
FREAe it 38§ ®1 2§,
AT AT T FT 7 W € THE 7
W R T AR e weedfc at
& &, oY vy Jue 43 & 37 ¥ ¢feR
fe o o Wt @ dw FAR
TIT AL FE FAFT A S

@ @ & o oF gt & aoreftor
WMHFAT AR A W E e A
o T /T a% FE g e Ao 7 fwar
17 W et g F oft ¥ ol & |
e 9 7 fear oy | F g @
WTH FEAT ATEAT § | § LR I -
W WTEAT, ¥ &g A TR
g foelt st & o gw W 7 fear
ara, dar f& odft wgr man, e &
ffews e o wwwa g fe
HTH AT I ATHIL 3 TTEE 9T i AT
R I TET T S TEHe A
R w9 e &, A Tgr 9T SqEr A Jyrar
¥ qede 9o #X far w0 3fe
WX ¥9 ¥ WA qATEAS T § qv
fox s & <fed 1 gw  gfar w
feaer frar f& g7 7 ¢ e O
= fear | ¥few @ & weww qar
T e

W faw ¥ ag aoim dw @ @t
wiwEife (rim g s
% ITHE a1 far o awar & 1 ar
W FH g A ¢ TS A FEAT AT
| WY NEAHE € IEe AT HLAT AT
g a1 wefafa=em w14 ®<ar sEar
ar fr oot AR E @ fREm €
qIHE § 7 9T qA KU | F wEq ¥ oo
AT AT § oy maede ) ar
YT §H & ag L FHAT ¢ fF o awEe
& STET T AT AT AT | WA vEATTAL
T« g7 wefafrgaw # fawrfor
o ooET o oar ...,

s g gywr ( Tifee) -
g @r A @ A ac fewrw fean

2
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qfgn sTeT I Wi : oy fdfa-
frem oA cxfafregm o &
FTT ¥ qgw F7 wrrEdy A g 1 TR
A Y ®UT Yo WTW &7 a% HT f&qr
¢ tErEdT A (y W fad g Wi g
o ®¢ fear & f5 WY wvaT age g
ag oft we fegr oo A fee
0T g KW & T 5T FH
ag e 2 fF st qeargerdt ardr
1 ¢ efafregaa ag fawfar s a
ag ¥§ Fqw v f5 ww ¥ w7 7>
TF AT & WA qAF I GE AR AL
Fear g

ofY forewrfy : qiw aTer AW

dfes srET T WIw C qg woA!
wOAT T § | WX gg A fear s
&1 gH T AR g 6 OgS N AW aw
F1€ F T =T fFaT oy W AR H 9%
T X mhﬁmwamfﬁm
W | WL TEEAe T 93 farafes
FATELT FT AR CIGH 2 ar #
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Shri R, K. Chaudhuri (Gauhati): 1
am not going to make a speech, 1
want to know this only: The Rehabi-
litation Ministry has lately announc-
ed that they have adopted certain
scheme to pay compensation to dis-
placed persons, and according to that

scheme, as far as I have been able to
gather, not more than Rs. 8,000 will be
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given to any one applicant, Now,
what will be the effect of this on the
loans which have been taken? Re-
covery of loans has been suspended
in many cases to the extent of ten per
cent of the verified claims. Now no-
body will be getting more than
Rs. 8,000 according to this scheme, but
according to earlier arrangement, at
least ten or six per cent of the amount
will not be recovered in respect of
those persons whose claims have been
verified to a larger amount. What
will be the effect of this on the reali-
sation of the loar}?

Shri Tek Chand (Ambala-Simla)
rose, —-

Mr, Deputy-Speaker: Does Mr. Tek
Chand also want to put a question?

Shrl Tek Ohand: No, Sir. I wish to
make a few observations, if I may.

Mr. Deputy-Speaker: I thought I
might call upon the hon. Minister to
reply. We have had sufficient discus-
sion over this matter. If there is any
other point that has not been clarified,
h2 may ask the Minister. So much has
been said, though not strictly arising
out of this Bill, and I allowed the dl:—
cussion to go on.

The Minister of Rehablitation (Shri
A, P. Jain): May I answer the ques-
tion raised by Mr. Chaudhuri?

Mr. Deputy-Speaker: I will come to
the hon. Minister. Let me exhaust
the non-officials.

Shri Tek Chand: I wanted to make

a few observations if I may. I do not
want to ask any questions.
Mr. Deputy-Speaker: Already I

have allowed sufficient discussion. Let
it not be said I am not allowing it.

Shri Tek Chand: I rise to extol the
magnanimity which has motivated this
measure, but I wish to endorse in no
uncertain terms the criticism that has
also been levelled. It is & matter of
deep regret that years rolled by,
months passed. and yet applications
did not see the light of the day, they
could not find any place on the desks
of the officers concerned. Sir, it is
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trite but true that justice delayed is
justice denied. It would have been an
act of mercy if applications not dis-
posed of had been rejected earlier.
People would not have stood in sus-
pense waiting and waiting in the false
hope that something might turn up.
It would be desirable, if there are far
more applications than can be dis-
posed of, to say that applica-
tions from this number to that
number stand rejected for the
time being, or will not be considered
for the next six months. People will
have some satisfaction, but to enter-
tain hopes ang to keep the people on
tenterhooks is galling in the extreme.
“This is something that deserves to be
.avoided and it can be avoided.

Regarding the rate of interest, my
contention is that to insist on six per
cent from a displaced person is tanta-
mount to usury. It is almost an
wsurious interest, ....

An Hon. Member: Worse than that.

Shri Tek Chand:.... and that too,
to insist that they must part with
six per cent almost from the year that
the loan is advanced. It is up to the
Advisory Board or the Advisory Com-
mittee to advise them, to tell where
to invest, because it is nut desirable
that the nation’s money should be con-
:sumed and not invested, not used for
purposes of rehabilitation but for
purposes of consumption. Therefore,
it would have been very desira%le if
the Advisory Committee had been
guiding them, that they should invest
in a particular manner or in a parti-
«cular business.

Then, Sir, I must confess tha 1o my
mind the high expense of runniny this
Administration is incomprehensible.
That a Crore of Rupees should be
spent in order to pay the high salaries
of these worthy gentlemen, especially
in matters of rehabilitation an+ relief,
is hurting and is painful. Surely the
matter is not so complicated. the
matter is not such which requires very
expensive experts. The expers2s of
administration deserve tn be checked.
And lastly, Sir the yardage seems to
have increased to enormous leangth—
1 mean the yardage of that ribbon in
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red. I won't call it red tape. And that
I should think deserves to be abolish-
ed. Therefore, whereas the principle
underlying the Bill is commendable,
whereas the money and the relief that
are going to be provided will be most
welcome, at the same time it is re-
quested that the expense deserves to
be checked and the rate of interest
deserves to be reduced.

Shri A, P, Jain: The question which
Mr. R. K. Chaudhuri has raised has
been before us. The officers of the
Rehabilitation Ministry and the Reha-
bilitation Finance Adiministration are
working out the possible effects of the
compensation scheme on the rehabili-
tation loans and thier recovery. I do
hope that we will come to a fairly satis-
factory conclusion whereby the lvanees
may receive some relief or a corres-
ponding relief in the repayment of
their loans, but the actual working
may take a few days.

Shri R. K. Chaudhuri: Thank you.

Shri A. C. Guba: [ think most of the
points mentioned today were raised
yesterday also, and most of the
speakers have gone beyond the scope
of the Bill as stated by you.

Lala Achint Ram made certain
personal references; and 1 think
I should state here that he
once approached me for construc-
ting a building of its own for
this Rehabilitation Finance Adminis-
tration. He appealed to my past re-
volutionary career, and said that as a
revolutionary I should construct a
building for the Rehabilitation Finance
Administration, say, within two weeks
or a month or something like that.

To that naturally, I had to plead my
inability.

Lala Achint Ram: It was construct-
ed.

Pandit Thakur Das Bhargava: Revo-
lutionaries only destroy and do not
construct.

Lala Achint Ram: In spite of
your  remarks, suggestions and
opinions, it was constructed.

Shri A. C. Guha: That was the only
offence 1 have committed, with my
very good friend Lala Achint Ram.
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The other points raised are mostly
regarding interest and certain condi-

tions imposed on the disbursement of -

the loans and the consequent delay.
Ag for interest, 1 think this House
passed flve years ago this Act, put-
ting in 1t a provision that interest
not exceeding 6 per cent. would be
charged; and s.nce then 6 per cent. has
been the interest charged, and this 6
per cent. was of course, only in paper,
because it is not actually realised.
Further, there was also a system of
giving a rebate of 1 per cent. if the
interest is paid in time.

Shri Gldwanl: If the instalments
are spread in time.

Shri A. C. Guha: Interest also if
paid in time.

So, the interest, in effect, will come
to 5 per cent. Of course, I know *hat
it is not possible for most of the
loanees to take advantage of this
facility. Anyhow, the feelings and
sentiments expressed on the floor of
this House, regarding interest must
be taken note of by the Administra-
tion itself and also by Government.
I cannot give any assurance, but I
can only say that Government will
examine the matter.

Certain objections have been raised
regarding this 8 per cent. rate of in-
terest. More than one Member has
characterised this rate ag usurious.
I think even an established business
man cannot get a bank loan at less
than 7 per cent. and sometimes it
Is even more than that. So I do not
think the rate is high as compared
with the rates prevailing with the
Banks. When this Act was passed
—yesterday also I mentioned this
thing—the bank rate was rather
lower than what it is today. So,
if there was sufficient ground for
fixing this particular rate five years
ago, I think from the point of
view of the present market position,
that ground holds much better than
five years before.

As regards delay, I think this is
more or less a complaint of the past,
and not of the present.
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Lala Achint Ram: There iz every
danger that these complaintg will be
repeated in future also.

Shri A. C. Guba: This institution.
has made good progress as regards
expeditious disposal of the applica-
tions. 1 can give this assurance that
Government and the Administration
will surely see that the applications
are quickly disposed of. 1 personally
can admit that in most cases the re-
fugees have not been able to make
full use of the money advanced to
them, not only' from this Administra-
tion, but also from the ordinary re-
habilitation funds, because of some
delays and some instalment systems.
Tae difficulty, particularly, of this
Administration is that it is not actual-
ly giving grants on relief. The Ad-
ministration gives money with an
expectation that at least a certain per-
centage or portion of it will be realised.
So, certain conditions have to be im-
posed to see the credit-worthiness of the
loanee. In regard to this also, I
think there hag been some improve-
ment in recent times.

Surdar Hukam Singh has mentioned
some things about the guarantors. I
know the difficulty that is being
caused by this system, and 1 also
know some of the corrupt practices
indulged in by these guarantors. I
can say, that during the last two
months, we discussed this matter at
least on two cr three occasions.
While we realise that the system of
guarantors hag not been............

Mr. Deputy-Speaker: Courtesy re-
quires that hon. Members who raise
points ought to remain in their seats
to hear the replies or explanations
given by the hon. Minister. There is
no meaning in throwing some points
here, and then going away without
waiting for an explanation. I hape
hon. Members will bear this in mind
in future.

Shri A. C. Guha: While realising
that this system of guarantorg hus
not been able to give a sufficient se-
curity for the money advanced, nd
has also been causing some trouble
for the applicant, yet it has also not
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been possible for ug altogether to dis-
pense with this system. Anyhow,
apart from the feelingg expressed
here, this question has been under our
-examination, for the last two or three
months. If possible, we shall make
«certain relaxations in this matter.

I think Pandit Thakur Das Bhar-
gava mentioned something about the
rate of interest, and said that the
Tatas are being given loans free of
‘interest for five years, or something
like thaf. I think he had made a very
bad comparison, and thereby weak-
-ened hig case. The loan that is given
to the Tatas is really their money. A
portiorn of the profit they would have
usually earned is taken away by
Government and put in a fund, and
that money is given back to them as
loan, and Government realise that
loan again from them. There cannot
be any comparison between that loan
and the loan that is being given to
the refugees through thig Administra-
‘tion. .

Sardar Hukam Singh mentioned his
‘own personal case, fhat he applied
for a certain loan for a transport
business. 1 think it was right on
the part of the Administration,—and
it wag better for himself also—that
the loan was not given. He is now
better rehabilitated and in a much
better occupation. I do not know
where that business would have
transported him. At least now, he
has been safely transported to this
House and to some law courts also.
So, on that score, he should thank
the Rehabilitation Finance Adminis-
tration that that loan has not been
Biven tg 1_1im.

Acharya Kripalani (Bhagalpur cum
Purnea): What about asKing his
caste?

Shri A. €. Goha: 1 think I have
nothing more to say. Before conclud-
ing 1 again thank the hon. Members
who have taken such a keen interest
in the working of this Administra-
tion. 1 should also point ouf, in
conclusion, that this Administration
has been doing good service, end that
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the dark and gloomy side that has
been painted here is not the real
picture of this Administra®®n. There
may be some dark spots, but it has
a shining surface also, to which this
House should not be blind.

Mr. Deputy-Speaker: The question

“That the Bill, ag amended, be
passed”.

The motion was adopted.

SEA CUSTOM»> (AMENDMENT)
BILL

Shri H. N. Mukerjee (Calcutta
North-East): Before the hon. Minis-
ter moves for the consideration of
this measure, may I point out one
matter? We are asked to allow draw-
back on imported materials used in
the manufacture of goods which are
exported. We do not know those
materials on which the drawback Is
proposed to be permitted. The diffi-
culty is that if we have not got that
schedule, we cannot very usefully
discuss this measure. And besides, if
this is going to be an omnibus autho-
rization to Government to do what-
ever they like, then that would be a
modification of our tariff legisiation,
which should not be sought to be
done by means of an amendment of
the Sea Customs Act, ag it stands to-
day. That being so, I ind very great
difficulty in participating in a dis-
cussion of this legislation, because
we have not got those materials,
which to my mind, are absolutely
necessary, if we are going to have
anything like a fruitful discussion of
thig measure.

The Deputy Minister of Finance
(Shri A. C. Guba): I cannot under-
stand what schedule.......

Mr. Deputy-Speaker: He may
speak and then reply to the point
that has been raised.

Shri A. C. Goha: I beg to move:

“That the Bill further to amend
the Sea Customs Act, 1878, be
taken into consideration.”
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This Bill is intended primarily for
three purposes: a drawback of duty
on materials used in the manu-
facture of articles which are being ex-
ported to other countries may be
given allowing manufacture of cer-
tain articles in bond, and also some
of the articles manufactured in bond
but intended for home consumption.
These articles also may get the bene-
fit of this drawback. These are the
three main purposes for which this
Bill is intended.

Mr. Deputy-Speaker:
the third one?

What is the

Shri A. C. Guha: The first one is
in regard to articles manufactured Iin
some factories and then exported;
the import duty on the materials
used in the manufactured article may
be refunded. The second one is the
manufacture of -articles in bond or
warehouse and intended for export.
The third is manufacfure of articles
in bond but used for home consump-
tion. There also the drawback or
refund may be given.

This Bill has become necessary be-
cause India is no longer just an ex-
porter of raw materials. During re-
cent years it has become an exporter
of finished, manufactured goods also. I
think it may be relevant here if I
give the figures of the exporf 61 our
manufactured goods. In 184849 {t
was Rs. 220 crores and in 1852-53 it
is Rs. 260 crores, inspite of the fact
that there has been a sudden drop
this year in the export of manu-
factured jute goods. So, during these
five years, the export of manufac-
tured goods has  increased rather
considerably. This Bill is in the in-
tercst of our export trade, and almost
all the industrial countries have got
similar prcvisions. The USA, UK.,
Japan and, Canada—all these coun-
tries have got similar provislon. In
the UK. this provision has been
made by Section 9 of their Finance
Act of 1832, In the USA, Japan and
Canada, they have got separate legis-
lation giving the same benefii to their
manufactured articles.
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Thig Bill, I can say, hag been wel-
comed by most of the commercial
and business organisations of Indis,
particularly those whp are Interested
ip the textile, art silk and plastic
industries, because this Bill would
enable these industries to get imme-
diate relief.

I should mention here, Sir, that
suddenly in recent years our export
in textile goods has gone up consi-
derably. This year, the prospect of
texfile export is not gp bright. So it
is necessary to give some help to the
export trade of textile goods and
that is why there was the urgency of
having this Bill. The articles which
may get this benefit would be
plastic manufactures, typewriter rib-
bons, woollen vest and hosiery, car-
bon paper, sewing machines, electric
fans, aluminium manufactures, the
cycle industry, automobile industry,
bichromates, enamelware, plastic
moulded goods and so on. Of course,
textiles will surely be there. Then
we have scientidc instruments and
other things. The import duty on
the component parts of these manu-
factured goods will be refunded to
the manufacturer when these goods
@re being exported or when manu-
factured in bond even for home
consumption. The export may be
done by the manufacturer himself or
by some commercial firm of expor-
ters. In both the cases this beneft
will be given.

One thing we have provided in
this Bill is this. This is not an auto-
matic refund of the import duty.
The Government will promulgate
cerfain rules and regulations, and ac-
cording to those rules and regulations,
each party will have to apply and
then after proper examination, this
refund wipll be given. The rate or the
articles manufactured or the materi-
als used algp will be decided by these
rule-making powers. It has also been
decided, Sir, that the rules will be
published for eliciting public opinion
and then they will be finalised, and I
shall move an amendment to that
effect In proper time.
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Then the question may be asked,
how this necessity hag suddenly ari-
sen. What is the present provision in
the Sea Customs Act? Section 42 of
the Indian Sea Customs Act is the
relevant section which may come
nearest to thig arrangement. But it
has been found to be not quiteendugh
to give all the facilities that we want
to give to our export trade. Under
Section 42, one deflnite condition is
that the identity of wmaterials on
which duty hag been paid at the
time o# levying import duty must be
established when such materials have
undergone manufacture and the
manufactured goods are exported.
This identification of materials with
their pre-manufactured state after
the new manufacturing process
is gone through, is a very
difficult thing. It is not always
possible to establish this identity,
and that is why this Section 42 is
not quite enough. This Bill is golng
to add a new Section, Section 4iB,
to the Indian Sea Customs Act.

A;s; for manufactures in bond, so
long we have been giving certain facili-
ties to this line under Section 100 of
the Indian Sea Customs Act. Re-
cently it has been pointed out to us
that i1t may not be quite prouper and
regular to allow these facilities
under Section 100 of the Indian Sea
Customs Act. Cigarettes were being
manufactured and moter  vehicles
were assembled in bond and we
have becn giving these industries
certain facilities under Section 100.
But now, after examination by the
Law Ministry. I think that would
not be the proper procedure—to al-
low these facilities under Section 100.
The reason js that the only thing that
has been taken care of under Sec-
tion 100 is sorting. packing, separating
and alteration for such purposes.
But manufacture is not covered by
any of these terms. So a separate
Section has to be put in the Indian
Sea Customs Act, i.e. 100A, and
that is done by clause 3 of this Bill
In clause 3(4), it is provided that
articles manufactured in bond, if
used even for home consumption.
would also get this benefit. In some
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caseg we find that the material may
be charged a higher duty, while the
finished goods are charged a lower
duty. Steel is, 1 think, charged at
the rate of 20 per cent. or even
higher while machinery is charged at
the rate of 5 per cent. So Indian
manufacturers of machinery will find
it very difficult to compete with
foreign manufacturers if they are
not allowed these facilities. Even
though the machinery is intended for
home consumption they should be
allowed to compete with foreign im-
ported machinery and that cannot be
done unless thig facility ie allowed
to them. So, this is also necessary
dor our industrial development, not
only for our export trade but also
for the development of industry for
home consumption.

Clause 4 is only a penal clause for
those who would try to make false de-
clarations or who would try to take
undue advantage of the provisions nf
this BIill. Sir, in view of the emer-
gency, particularly for the textile in-
dustry, an Ordinance had to be pro-
mulgated and I shall move an amend-
ment for the repeal of the Ordinance.

I have nothing further to add, I
may only say that this Bill may not
be taken as intended tp perpetuate
our industrial dependence on certain
parts to be imported from outside.
That is not our idea. We are trying
to be as self-sufficient as any other in-
dustrial country. Unless we give this
protection to our industry, it will not
be possible for our industry to be
developed in the manner in which and
with the speed with which, we want our
industry to be developed.

I hope the House will pass it.
Mr. Deputy-Speaker: Motion moved:

“That the BIill further to amend
the Sea Customs Act, 1878, be
taken into consideration.”

The Minister of Commerce and In-
dustry (Bhrli T. T. Krishnamachari):
Sir, a point was made by my hon.
friend. The point may be answered.
I am not going to make a speech, It
is rather dificult to envisage the num-
ber of articles which come under the
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scope of clause 43B. All that one
can say at thig stage is that whatever
is done, the House will know about
it. The House will be free to criti-
cise Governmental action and enforce
the withdrawal of facilities given.
We are more or less finding our feet
in the matter of our industry and also
the building up of our exports. We
find that there is a material handicap
in regard to our industries so far as
export trade is concerned. This is
an enabling provision. The utilisa-
tion of these provisions must arise os
and when caseg come up before Gov-
ernment. I can only give the assur-
ance that the cases will be strictly
examined. At the moment, we have
only the textile industry in view,
where we have to import cotton which
had cost in the past about Rs. 2400 a
bale as against Rs. 600, 700 or 800 a
bale of Indian cotton. That goes into
fine and superfine goods which we
export. Naturally the duty has to he
given to them. It i1s only a compo-
nent of the textile article that is ex-
ported. May be some portion of it
is Indian cotton; there may be other
materialg also. We have got to as-
gsess the value of the cotton that is
used and, in this particular instance,
we had an urgency because of our
export trade in fine and superfine
goods. As other things grow from
time to time a schedule will be
evolved. All that Government can
now say is that we shall place all
such relaxations before the House.
At the moment, it is rather difficult
to envisage the number of goods or
the categories of goods which may
come under the scope of this parti-
cular clause,

Shri A. C. Guha: Sir, I have given
gomething like a sample list. It s
not possible to give an exhaustive
lst.

Mr. Deputy-Speaker: The hon.
Minister has read out some of those
industries. Only the hon. Members
on this side want to see that if some
similar articles or materials are pro-
duced here, they can go in for foreign
articles and then claim drawback.
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Therefore they wanted to make sure
about the articles.

Shri T. T. Krishnamacharl: The
reputation of the Customs Depart-

‘ment in India is, I think, far too much

on the side of safety.

Shri Nanadas (Ongole—Reserved—
Sch. Castes): According to the
Statement of Objects and Reasons,
this Bill is intended for the develop-
ment of India's export trade, and also
for facilitating our industrial’ enter-
prise, To achieve these iwo objec-
tives, the Government wants to
glve rebates on import duty paid on
the raw materials contained in the
manufactured goods exported abroad
and also for allowing manufacture of
goods in bond. Well, the objects are
very high-sounding. Bul it ig not
known how this Bill is going to help
our export trade and whether by
giving thig concession to the industry
we are going to help the common
man in this country. These are the
two things which we have to
examine.

Sir, this giving of drawbacks of
import duty will alss touch the Ex-
chequer to some extent. The nation
hag to lose some money on account of
this. But the Government was not
good enough to tell us to what ‘extent
this will involve expenditure, what
would be the possible loss to the Ex-
chequer. In the Financial Memoran-
dum attached to this Bill they say,

“Clause 2 of the Bill seekg to
empower the Central Government
to grant a drawback of duty on
materials on export of goods
manufactured therefrom. It is not
possible at this stage to indicate
what expenditure will be incurred
as a result of the Bill passing
into law.”

Sir, this Sea Customg Act has been
in force for such a long time since
1878 and under the old Act a similar
provision is there. Under section 42
of the old Act rebates are allowed on
re-exports. By this time they ought
to have come to know what would be
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the possible expenditure if this Bill
is passed intp law, and to which of
the industries we have to allow re-
bates of import duty. I reaily do not
know how the Government came to
the conclusion that a Bill of this
sort is necessary. I do not know
whether Government have received
any representations from the indus-
try. 1f so, they would have come to
know the estimate of the possible ex-
penditure that we have to meet by
this measure. It appears to me that
in their anxiety to help increase the
profits of textile magnates, Govern-
ment have introduced this amending
Bill. Not only that: they also promul-
gated &n Ordinance for carrying out
the provisions of this Bill. From the
papers also, the intention of the
Government seems to be quite clear.
I may read from Hindustan Times
(Weekly Edition) dated Sunday, Octo-
ber 25, 1953;—

“The second measure to help
the industry is the amendment of
the Sea Customs Act so as to
provide for the grant of rebate of
import duty on imported cotton
used in the manufacture of cloth
which is exported. Imported
cotton is largely used in the manu-
facture of fine and superfine
varietieg of cloth.”

If the Government wants to help
these textile magnates who have al-
ready amassed crores of rupees as
profits, it can boldly say so. I do
not understand why Government in
an indirect way says that it wants to
help, encourage the development of
the export trade of this country and
for this purpose it is introducing this
Bill. We are not against the develop-
ment of our export trade. It should
be developed very rapidly: there are
no two opinions about that. But this
is not the suitable method for it. If
we want to improve our export trade,
we have first to develop the industry
internally, that is to say, we must
satisfy the needs of the people in
this country. After that, whatever
surplus is left, that alone should be
exported for the purpose of improving
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our export trade. We do want %o
sacrifice something for getting essen-
tial raw materials from other coun-
tries by encouraging our export
trade, but we cannot do so at the cost
of the consumer in this country.
After all, it is not mentioned in this
Bill whether only the surplus textiles
will be exported. It is not known on
what materials the rebates will be
given. The Bill says:—

“Where it appears to the Cer«
tral Government that, in the case
of goods of any class or descrip-
tion manufactured in, and export-
ed from, India or shipped as pro-
vislons or stores for use on board
a ship proceeding to a foreign
port a drawback should be al-
lowed of duties of customs
chargeable under this Aect in res-
pect of any material of a class or
description used in the manufac-
ture of such goods.......”

That is the wording of the Bill.
From thig it is not clear whether the
Government wants to give rebates
only on such of the raw materiis
for industry in respect of which the
manufactured goods will be re-ex-
ported. In these circumstances, I
do not know how Government is go-
ing to help the export trade and
thereby ithe common people in this
country through this Bill,

Also the Bill contains many
lacunae. Ags the Deputy Leader of
my party pointed out, the schedule
is not given. showing the articles on
which rebates will be allowed. Also
the rates at which rebates will be
given are not given, I{ ig only stated
that this Bill is intended to help our
export trade and supply goods to the
foreign consumer at a lesser price.
What should be our aim in develop-
ing our economy? Is it just to give
some concession to the industry and
also some concession to the foreign
consumer at the cost of the consu-
mer in this country? On the other
hand, our aim should be to help in-
dustrial development and produce
more goods in this country first for
the reeds of our own people. We
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must see that goods are supplied to
the consumer in this country at a
reasonable price which is within his
purchasing power. If the goods pro-
duced in this country are not within
the purchasing power of the common
man here, ine prices must be lowered.
Only by that means can we develop
our industry and also our export
trade. If we ignore home consump-
tion and neglect the common consu-
mer in this country, I doubt very
much whether we will achieve the
object in view, For how long are
we going to depend upon the foreign
consumer? For how many goods are
we going to depend upon the foreign
consumer? What for are we produc-
ing these goods: is it to help the
foreign consumer and a few indus-
trialists or is it to help the people in
general in this country? If the Gov-
ernment is anxious to tide over the
crisis in the textile industry and al-
low some concessions to the textile
magnates, then the Government is
not discharging its duty in the inter-
ests of this country, and if the Gov-
ernment asks us to support this Bill,
then it is asking us to deceive our-
selves. We don not object totally to
the develnpment of the export trade
of this country, but it should not be
at the cost of the consumer in this
country, That is my first objection.

After all, what are the raw
materials that we generally import?
From the Foreign Sea and Air-borne
Trade and Navigation of India for
March 1952, it is clear that we are
importing raw cotton and waste.
That is the largest import of raw
material. In the year 1951-52, we
fmported raw cotton and waste
worth nearly Rs. 126} crores and this
is all finer variety of cotton. Another
raw material we are importing ig raw
silk and cocoons and in the same
year we imported nearly Rs. 14 crores
worth of them. Also, under “other
textile materials”, we imported about
Rs. 104 crores worth of goods. And
the other largest raw material we are
fmporting is mineral oil. In the year
1951-52, we Imported nearly Rs. 79
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crores worth of oil and besides this
we are importing food, drinks and
tobacco, under which grains, pulse
and flour are the largest items.
U‘nder ‘food, drinks and tobacco' we
imported during 1951-52 nearly Rs.
262 crores worth of articles, and under
other manufactured and semi-manu-
factured articles the amount is much
bigger. My point is this. After all
the Government intends to give re-
bates on raw material which enters
into manufactured goods which are
re-exported. From these figureg it
is quite clear that we import the
largest quantities of raw cotton
and waste. Which are the industria-
lists that are importing the largest
quantities of raw cotton and waste?
Are they the middle clasg industria-
lists or are they the millionaire tex-
tile magnates? If you want to help
these people, all right you come out
and say boldly that you want to help
these millionaires, Again, Sir, at
whose cost we are helping these tex-
tile magnates? According to the
Report of the Working Party for the
Cotton Textile Industry, we are help-
ing these textile magnates at the cost
of the cotton producer in this coun-
try. May I read the relevant passage

from this Report—paragraph 34, page
14,

“The progress of the industry
in this direction is reflected in
the quantities of Imported cotton
from year to year, notably Egyp-
tian, East African and American.
This process, it will be seen
later, has been intensified during
the years following the last war
partly on account of new machi-
nery being installed but even
more on account of the unavail-
ability to an adequate extent
of local cotton. When the fact
is further borme in mind that
much of the long staple variety
wag produced in Pakistam and is
no longer available at least In
sufficient quantities to the Indian
Mills, the necessity for importing
large quantities ol superior cotton
from abroad is clearly demons-
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trated. The fact neverthelesg has
to be emphasized that while pro-
tection to the Indian Textile In-
dustry was largely based on the
ground that raw material was
available in abundance within the
country and that the Industry
was helping the agriculturists to
find a market for such raw
material, the situation is tending
to take a reverse turn and re-
quires careful watching.”

From this it is quite clear that by
encouraging the import of foreign
«colton in large quantities, we are
harming our uwn cotton producers in
this country. Government may say
that we are importing only finer
varieties of cotton, but my objection
is—what steps have the Government
taken to improve our cotton produc-
tion in thig country? I was told that
near about Coimbatore in South
India we can produce very good
guality of cotton. Why can't we im-
prove cotton production of that quali-
ty in our country? Can we help, by
resorting t§ this method, the improve-
ment of our cofton? Certainly we
cannot help. The producers, as they
get less money for their cotton, will
have no incentive to produce better
varieties of cotton and also invest
more money and bring more land
under cotton cultivation, and thereby
you are systematically and conscious-
ly destroying cotton production in
this country. In the same connec-
tion, Sir, the Report says—I am read-
ing from page 21, paragraph 47,

“Regulation of exports of Short
Staple Cotton.

It hag been urged on the Com-
mittee that at a time of serious
shortage of cotton, export of
Bengals Is not justified. If the
mills were to make a serious at-
tempt to use such cotton, they
could undoubtedly do so; in fact,
certain mills have used such cot-
ton in  their production of the
lowest counts, but even these
mills are handicapped if export
is allowed, as thereby the price
of such cotton i{s enhanced even-
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locally and  utilisation of this
cotton at such enhanced price
proves unprofitable.”

Sir, on the one hand, you are al-
lowing export of cotton from this
country at a very low price, and on
the other hand, you want to import
foreign cotton, and for encouraging the
import of foreign cotton, the Govern-
ment wants to give some concession
to the textile magnates. I really
wonder how a Governmeni, which
boasts itself to be a Welfare State
and also stands for the welfare
of the producers, the hard labourers,
in this country, is going to help these
people by this method.

Sir, the Minister said that by this
Bill the aluminium industry is going
to be benefited. The other day I also
asked a question of the Commerce
and Industry Minister and he replied
that there is a lot of surplus of alumi-
nium in this country, and according
to the Planning Commission's Report,
we want to produce in this country
nearly 20 lakhs tons of aluminium by
the end of the plan period. How are
you going to utilise 1t? Are you go-
ing to export it ag raw material or
semi-manufactured material and that
too at the cost of the local cottage
industry? Aluminium is wused in
cottage industry for manufacturing
cooking utensils in large quantities,
but what is happening today. The
Government, without even knowing,
are allowing large quantities of
stainless steel to be imported into
thig ,country, and now the stainless
stee! taking the place of aluminium
in the cooking utensils cottage indus-
try.

Mr. Deputy-Speaker: How does
that arlse on this Bill? So far as
the subject matter of the Bill is con-
cerned, it relates to the drawback on
imported materialg used in the manu-
facture of goods which are exported
—the export of the article {s the main
point—and also to the manufacture
of goods in bonded warehouses.

Shri Nanadas: I am quoting an
instance.
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Mr. Deputy-Speaker: The instance
is not relevant. This is not a gene-
ral debate on the Finance Bill where
you can talk about administration and
other matters. We must confine our-
selves to the three points that have
been raised here. The hon. Member
has said enough and has also repeat-
ed once or twice to emphasize his
point, If he has got any fresh point,
let him go on.

Shri Nanadas: The other material
that we import is mineral oil. This
Government entered into agreement
with foreign companies for starting
free oil refinery in this country,

Shri A. C. Guha: I wonder how
‘mineral oil'’ imported by the o0il re-
fineries will come under this.

Mr. Deputy-Speaker: Is any mine-
ral oil brought here, refined and ex-
ported?

Shri A. C. Guha: No.

Mr. Deputy-Speaker: Then it does
not enter into the picture.

Shri Nanadas: Since the schedule
is not given we do not know cn what
material they are going lo give re-
bates.

Mr. Deputy-Speaker: The hon.
Member may move an amendment.
He has tabled some amendments, but
I do not find any which insists upon
Government placing the itemg for
which drawbacks are allowed, so
that discussion may take place on
those items when they are included
in a particular Bill. The hon. Minis-
ter has said he will publish all that
and invite objectlons. If the House
should have an opportunity, some
such provision may be made here,

Shri Nanadas: In the absence of
the schedule of the itemg on which
Government intends to give rebate
this is one of the major materials
that is going to affect the economy of
the country in future. After all we
have given permission to foreign com-
panieg to stari oil refineries here.

Mr. Deputy-Speaker: The hon.
Minister has given some instances
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where this provision is likely to be:
used

Shrl Nanadas: What I fear is that

this Bill will be taken advantage of
by these oil monopolists in this coun-
try in future. They may ask for
‘rebates because they will have to
" import crude oil from monopoly sel-
lers in the international market.
When the oil is refined here and the
home market is not in a position to
consume the whole oil, a major por-
tion of the oil will have to be export-
ed. When such an occasion arises,
the oil refiners may take advantage
of this Bill and I do not know what
guarantee Government is going to give
to this House that this concession will
not be allowed to foreign oil refine-
ries.

Here we have got foreign combines
like Sen-Raleigh, T.I. Cycles and
the automobile combines. In the Bill
it has not been defined what is meant
by “raw material” or for what kind
of material they are going to give re-
bates. These companies may import
semi-manufactureqd articleg assemble
them here, export them abroad and
claim rebates on the materialg im-
ported. Such contingencies are there.

The other material is raw jute.
We have now to import jute from a
foreign country like Pakistan. This
raw jute is manufactured in this
country and exported abroad. Does
it mean that we are going to give re-
bates on the jufe we import by sea
from East Pakistan?

Shri T. T. Krishnamachari: Yes, if
we levy a duty; but we do not levy
any duty now.

Shri Nanadas: If there is no duty
well and good. But if we are going
to levy a duty in future, then the
jute industry also will claim rebates.

Mr. Deputy-Speaker: At that rate
the hon. member may take all the five
hundred items and say that if an im-
port duty is levied a drawback will
have to be allowed. Affer all any
legislation is based on existing consi-
derations. When other factors come
into play the question will have to
be reviewed.
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Starl Nanadas: I am only refer-
ring to major itemg of raw materials
we import. I am not referring to
all the raw materials that we require
for manufacture in our industries.

Mr. Deputy-Speaker: But the illus-
tration should be with reference to
items on which an import duty is
levied. Is any import duty levied on
jute?

Shri Nanadas: Again, Sir, the term’

“manufacture” is a very comprehen-
sive term.

(MR. SPEAKER in the Chair.)

The word “manufacture” ig defined
in the Factories Act of 1948 in Sec-
tion 2, sub-section (k):

“(k) ‘manufacturing process’ means
any process for—

(i) making, altering, repairing,
ornamenting, finishing, pack-
ing. oiling, washing, cleaning,
breaking up, demolishing, or
otherwise treating or adopt-
ing any article or substance
with a*view to its use, trans-
port, delivery or disposal, or

(ii) pumping oil, water or sewage,
or

(iii) generating, transtorming or
transmitling power; or

(iv) printing by letterpress, litho-
graphy, photogravure or
other similar work of book-
binding, which is carried on
by way of trade or for pur-
poses of gain, or incidentally
to another business so car-
ried on; or

constructing, reconstructing,
repairing, refitting, fishing
or breaking up ships or ves-
sels;"”

—

(v

Here in this Bill this term has not
been defined clearly. Suppose a busi-
nessman imports raw materisls into
this country, stocks it for some time,
waits until the prices go up in other
countries, then repacks the same
material and exports it, will hie be
entitled to rebates? So the terms
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should be deflned very clearly at the
stage of framing rules; the words
“raw materials” must also be defined
If this Bill is going to help increase
the profits of foreign businessmen
employing our cheap labour and also
going to increase the profits of people
like Tatas, Birlas and Dalmias, surely
I cannot support it. If, however,
Government is prepared to give us
an assurance that this measure will
be utilised in the interests of the com-
mon people and in the Interests of
export trade in general—that is sur-
plus trade after satisfying the re-
quirements of consumers in this
country—then I support this. We
want that the export trade of this
country should be developed and
that too very rapidly.

Shri M. 8. Gurupadaswamy (My-
sore): I find myself in a very em-
barrassing position after hearing the
first speaker, whether to support the
Bill or to oppose it. Sir, as a mailter
of fact, I wanted to support the Bill:
even now I would like to support it
in my own way. The previous spea-
ker pointed out tnat by giving draw-
backs on certain imported articles we
will be helping the big industrialists.
It may be true tg a certain extent—
I do not deny. But we have to take
into consideration the present context
of things, what our economy is and
how our goods are faring in the in-
ternational market. Today you are
well aware, Sir, that in the external
markets the prices of goods are fluc-
tuating, they are falling, and it is
very difficult for the goods of any
country which have: higher prices to
compete well with the goods of other
countries. So if you want to make
our goods more competitive, if you
want to develop our external market,
then it is very necessary that vou
should find ways and means of faci-
litating our exports. OQOur party, the
Praja Socialist Party, does not agree
with mixed economy. But unfortu-
nately the Govenrment of the day is
pommifted Yo this mixed economy
principle. So long as the Government
follows g policy of mixed economy, in
that particular context of things they
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have to think of ways and means of
developing our trade and solving our
economic problems, Now I am not
going into the question of mixed
economy or into the question whe=
ther there should be state trad-
ing or not. Of course we be-
lieve in state trading and we say that
if state trading ig adopted and if the
‘Government comes into the picture
of foreign trade many troubles can be
solved and our export trade can be
increased remarkably. But unfortu-
nately the Government is not thinking
on those lines. They are lukewarm
about it, they seem to be nervous.

So in the present context when we
have private enterprise and private
business people trading inside and
outside the country we have to think
of certain measures which would help
our country to prosper in the existing
circumstances.

1 find that so many factories are
suffering from surplus production--

textiles, lamps and so on. But the
purchasing capacity of the common
man is not sufficient to clear the

stock produced in the factories. Un-
less these stocks are cleared imme-
diately there is no scope for factories
working to full capacity. We have to
know that the present unemployment
in the country is due to the very
large accumulation of stocks in fac-
tories. If we want to create more np-
portunities for employment, if indus-
tries should function to their full
capacity, if they should not close
down, then it is necessary that we
must find some stop-gap method of
clearing these surplus stocks.

As I sald, on account of the fact
that the purchasing capacity of the
people is very poor it is very difficult
to clear the stockg inside the country
now. There is lack of internal de-
mand. The lack of demand is be-
cause there is not enough money in
the pockets of the common man. In
such circumstances the only way to
clear the surplus stocks is to promote
exports. The question is how to pro-

17 NOVEMBER 1953

(Amendment) Bill"’ 160

mote exports. If you want to pro-
mote exports you must remove the
bottlenecks which are in the way. of
export trade. What are the bottle-
necks in the way?

The main bottleneck is the export
duties levied on certain goods which
are regressive in their effect und
which do not allow our goods to
compete favourably in the outside
market. So it is necessary to resort
to the method of allowing drawback
on certain articles. Of course ‘he
schedule of articles has [not been
given in the Bill. It would have
been better if it had been given as it
would have given us a better picture
of the whole thing. But we all know
on what articles drawback will be
allowed, and we also know how far
it is necessary at the present juncture
to clear the surplus stocks.

In this connection I also want to
make one or two points. Apart from
removing this bottleneck by way of
allowing drawback, I wish to say that
it is necessary to take certain other
measures also. One of them is that
on articles which are intendeq for
export there should not be any sailes
tax at all. Almost all the State Gov-
ernmentis have resorted to sales tax.
They tax every kind of goods processed
or manufactured or traded within the
boundary of the State. If we want
to promole exports and if we want
to develop our foreign exchange re-
sourceg 1t is necessary that we should
advise the State Governments not to
levy saleg tax on exportable goods fur
some time to come. Of course it
may involve some loszs of revenue,
but it i3 necessary {f we want to
develop our external trade.

Another point is there is a trans-
port bottleneck. It has been there
since very many years but no serious
attempt has been made so far by
the Government to remove fhis hot-
tleneck. The goods are not easily
transported to ports, and for booking
wagons and for transporting goods
from one part of the couniry to an-
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other people have to face inmumerable
difficulties. It is very necessary there-
fore that the Government should
provide more transport facilities for
goods which are intended for export.
By taking these measures they would
be greatly facilitating international
trade. And, all of us should appre-
ciate that international trade is very
important and vital to our economy.
Our friend just now said that we

should develop our own home market, -

that we should not import any other
things from outside, that we should
develop our own cotton and so on.
It is necessary, we should keep these
things in view but at the present
juncture when the Government is
committed to a policy of mixed
economy it is necessary to resort to
these steps. I do not mean that I am
endorsing these things unconditional-
ly. I am making gualifications to my
observations. When the Government
is following & mixed economy, when
large seclors of our economy are left
in the hands of private pcople, we
have to take ceriain steps which gre
necessary in thuse circumstances. So,
from thig point, I support the idea
that it Is necessary that drawback
should be allowed on certain articles.

In this connection I may point out
one more thing. Suppose there s
an item of flniched goods and in that
item there ig utilisation of an im-
ported raw material on which import
duty has been paid. If that item of
finished goods is to be exported to
some foreign country, the import
duty already paid on the raw material
should be refunded. That is very neces-
sary. 1 do not know whether the Bill
makes provision for this. I feel that in
respect of all the articles which enter
into the manufacture of exportable
goods the import duties levied should
be refunded.

Mr, Speaker: That is what clause
2 really means, as I read it.

Shri M. B. Gurupadaswamy: If it
opplies I have nothing more to say
on that point.

Lastly, Sir, I want to say that the
export policy should be conducted in
a very systematic and organised way.
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It is a*very difficult sector and there-
fore, it is necessary to have an export
research organisation. I think the
Committee that went into this ques-
tion in 1949 has also recommended the
starting of such an organisation. If we
set up an Export research organisa-
tion, that would facilitate in the matter
of developing a coordinated and
enlightened export policy. Our export
policy is left mostly in the hands of
private people. There is very
little guidance from the
Centre, and very little con-
trol from the Government. In a
way, it is chaotic. If you want our
export policy to be well organised,
well coordinated and well integrated, it
is necessary that there should be a
Research Committee on the one hand
and another Committee to supervise
the whole thing and advise the Gov-
ernment on matters of export. I say
that this Bill may be passed. In the
existing circumstances, it is necessary
to allow a draw-back on certain
articles with a view to clear the sur-
plus stocks. It will also facilitate the
business people, traders and factory
owners to provide more employment
opportunities for our people.

Shri Kasliwal (Kotah-Jhalawar):
Before I speak on this Bill, I would
like to answer one or two points
which have been raised by the
speakers from that side, The hon.
Member who spoke last said some-
thing to the effect that our export
policy was in the hands of a few indi-
viduals. I very much dispute that
point, and maintain that our export
policy is directly and actively in the
hands of the Government. I do not
at all think for a moment that in any
country, a few individuals can direct
the export policy of that country.

The second point to which I would
like to answer is about section 42 of
the Sea Customs Act which was re-
ferred to by the first speaker. I be-
lieve he has confused between section
42 of the Sea Customs Act and the
new section 43B which is sought to be
inserted in this Bill. Section 42 relates
absolutely to rebates on re-exports,
This Bill has nothing to do with re-
exports. This Bill only maintains that
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drawback will be allowed on those
manufactured goods which are sought
to be exported. There is no question
of re-export so far as this Bill is con-
cerned.

Coming to the Bill itself, 1 think I
must congratulate the Minister for be-
ing very realistic. I believe this is a
handsome tribute that he has paid to
the prevailing conditions in the coun-
try, to the falling off of new indus-
trial enterprises in the private sector
and to the growing unemployment. I
must say that this concession which he
has granted to the industry in the pri-
vale sector has been very timely.
While congratulating the hon. Minis-
ter, on this subject, I would like to
draw his attention to one or two fea-
tures: features in the sense that this
House has not been well informed on
certain items. I am not suggesting
for a moment anything about the point
which has been raised on the other
gide that a schedule should have been
annexed. It is really difficult to main-
tain and put up a schedule at this
stage because there are articles which
are manufactured, but which are not
protected; there are also certain pro-
tected industries in respect of which
we can definitely say that the Gov-
ernment may have certain data.
Those data should have been supplied
to the House. The Tariff Commission
has, I must say, in all cases in which
an industry has come up before them
either for protection or for the con-
tinuation of protection, invariably
said that in respect of those raw
materials which are being imported
from abroad, there should be a kind
of enquiry as to how far these parti-
cular industries are imporfing these
raw materials, whether there is
any decrease or increase in
the import of these raw
materials and so on. I tried to find
out from the publications of the Minis-
try of Industry and Commerce whe-
ther they could supply any informa-
tion 'in this respect. I could lay my

hands on certain informa-
tion which has appeared
in the Journal of Industry

and Trade which relates to the head-

17 NOVEMBER 1953

(Amendment) Bill 164

ing, Protected Industries dependent
on imported raw materials. Although.
this relates to 21 items which are pro-
tected, and which are importing raw
materials, information on several heads
is ‘missing. Take the case of percen-
tdge of imports of raw materials, The
information invariably is, it is not
available. Except in the case of two
items, they say the information is not
available. Again, take the case, whe-
ther the imports are increasing or
decreasing, no information is availa-
able. I submit the hon. Minister
should have certainly given this infor-
mation also although in the case of
certain other items, he has given this
information: countries from which
imports are made, the name of the raw
materials which are being imported
and so on. I hope the hon. Minister
will kindly do a favour to this House-
by publishing all this the next time-
this journal is issued so that it may be
in a position to get all this informa-
tion also.

Shri V. B. Gandhi (Bombay City-
North): Shri H. N. Mukerjee, who
spoke first on this Bill, just expressed
his inabijlity to understand how a Bill
of .am kind could be placed before
wnis House for consideration. His prin-
cipal objection was that this House
was being asked to consider a Bill
which was vague and which did not
contain a schedule of the goods on
which a drawback of customs duties
was to be allowed. Here, I would only
point out and draw the attention of
Shri H. N. Mukerjee to section 42 of
the principal Act, Section 42 does
precisely what this Amending Bill
seeks to do. A part of section 42 reads
like this:

“When any goods, capable of
being easily indentified, which
have been imported by sea into
any customs port from any foreign
port, and upon which duties of cus-
toms have been paid on importa-
tion, are re-exported,...... seven
eighths of such duties shall ......be
repaid as drawback:

and the only condition for the re-
payment of drawback is:
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“that in every such case, the
goods be identified to the satis-
faction of the Customs Collector
at such customs port.."”

This is what the principal Act pro-
vides. In the present Bill, things are
not as vague as that. They are much
Dbetter. For, under Clause 2, the Go-

vernment is going to publish a Noti-

flcation in the official Gazette from
time to time giving the list of the goods
in respect of which drawback will be
allowed.

Then, Sir, about another friend from
the other side of the House—the hon.
Mr. Nanadas. He seems almost to
oppose the idea of this Bill. That is a
little surprising, because expansion of
export trade should be dear to all sides
of this House and par.icularly to the
‘Opposition. In our experience friends
of industrial workers in every country
of the world have always done their
utmost to help the expansion of ex-
port trade in their respective coun-
tries. They have all raised the slogan
“Export or perish” for their countries.
When these friends realise how wital
the maintenance of the level of our
export trade is to our present economy,
when they realise what actually is
happening to our export trade and
what is likely to happen in the near
future if we do not do every thing in
our power to help that export trade,
I am sure they will look at this Bill
with a little more kindly eye.

We shall not be wise if we continue
to be complacent any longer in the
matter of our export trade. In the
past few years, say from about 1949 up
‘1o thewpresent there have been certain
circumstances—adventitious circum-
stances—which have helped us to
maintain the level of our export trade.
1t has been more of a series of luck
for us rather than what we have our-
selves done to help our export trade.
Take for instance the help or the
great stimulus that we received in ex-
panding our export trade as a result
of devaluation. Take for instance the
outbreak of the Korean War. It gave
us a tremendous advantage in our ex-
port trade. Then followed the stock-
plling by the great Powers. Then
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again came their re-armament pro-
grammes. All these things, one after
another have helped our export trade.
But, how much longer can we rely on
these adventitious circumstances? In
fact, as we know, the Korean War is
over. As we know, stock-piling is be-
ing g.ven up one after the other by the
great Powers. As we know, the re-
armament programme has been seri-
ously modified with a view to reduce
the burden on their tax-payers. And
so far as devaluation is concerned, it is
quite well known that devaluation does
give a certain advantage to the
country's export trade to begin with,
but it also, at the same time, sets in
a process of inflation which by degrees
raises the price level in that country
and in time wipes out any advantage
that devaluation in the beginning
might have given.

So, that is the story of our present
state in respect of our export trade,
and, therefore, we ought to welcome
any measure that can possibly in any
way help the maintenance of the
level of our export. From that point
of view, we welcome this measure as
a measure designed to help the deve-
Jopment of our export trade. But we
cannot say the same thing about
some of the provisions of this Bill,
particularly provisions which seek to
take rather large powers for Govern-
ment—powers of iInspection of docu-
ments, powers requiring access to
manufacturing plant. However, this
is a point about which I would have
to say something more in detail
when we come to consider this Bill
Clause by Clause.

Now, Sir, we must realise that our
export trade is on the brink of a
crisis. Competition the world over
for a number of the major items of
our export trade is increasing. The
re-entry of Japan into the world’s
export markets is an event of which
we must take serious notice. And,
therefore, this measure has not come
any too soon. A measure of this kind
was not only necessary, but also
urgent.

In my experience of over thirty
years of customs duties I have found
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that customs duties have been conti-
nuously creeping up bit by bit. I
know of certain instances where
from 20 per cent the customs dufies
today are at 50 per cent, Wi.h duties
al such high ratcs it is a great prob-
lem for industry to finance their im-
ports of raw materials, and there-
fore, facilities such as this measure
seeks to give, such as draw-back on
materials imported and incorporated
into the manufactured product to be
exported as well as the facility for
allowing manufacturers to operate on
their imported raw materials in bond,
should be welcome. In some of the
larger industries these imported raw
materials which go into the manufac-
ture amount to lakhs and lakhs of
rupees, and with the duty at 20, 30
and 40 per cent, the investment re-
quired also goes up to very large
amounts. Therefore, this Bill is not
only necessary but very urgent.

And let us not, at the same time,
think that we are doing anything very
extraordinary, an extraordinarily
goud turn to our export trade. This is
a very ordinary facility which has
been provided in almost all the ad-.
vanced countries. The hon  Deputy
Finance Minister] who moved the
Bill has already mentioned the in-
stances of the US.A, the TUnited
Kingdom, Canada and Japan, and
there are several other countries. So,
we are only doing what was due to
cur manufacturers, what has long
been due to our export trade. We
are only filling that need.

5 m M.

Coming to some of the provisions
of this Bill, some of us really have a
feeling that the powers that Govern-
ment is seeking to toke wunder this
Bill are not really necessary, and
some of them seem to be in excess of
the requirement of the object in view.
After all, these powers are sought to
be taken in order to enable the Cus-
toms officials to investigate into the
details of a particular claim, to as
certain and verily some of the evi-
dence that the manufacturer may pro-
duce. But from the way the provi-
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sions are worded, it looks as if it is
assumed that the manufacturer is go-
ing to be rather unwilling to give
all the evidence, and to produce all
the materials and. information re-
qliired to satisfy the Customs Collec-
tor, Why should it be so? There
are two parties to this business, there
is the Government and there is the
manufaciurer claiming a drawback
of customs duty. Now, who should
be the more eager between the two,
the Government to give or the manu-
facturer to receive drawback? Ob-
viously, it is the manufacturer who
should be more eager to receive the
drawback, and therefore should be
in a frame of mind to co-operate in
every way and to place before the
Customs Collector. all the material,
and all the evidence that will entitle
him to claim his drawback. In the
light of this, some of these provisions.
will have to be considered, when we-
come to consider the Bill clause by
clause.

I will only make a passing refer-
ence here that some of these provi-
sions as they are, hold the door open
for possible vexation and harass-
ment to the manufacturers. A thing
like this in a Bill of this nature
should be avoided by all means.

Now we all wish success to this
Bill. But the success of this Bill will
depend principally upon how the
Central Government acts under
clause 2. sub-clause 3 (a), i.e., in the
matter of specifying ‘‘the class or des-
cription of manufactured goods in the
case of which, and the class or des-
cription of material in respect of
which, drawback is to be paid”; in
other words, it will depend on how
wide a range the Government are
prepared to accept for the goods in
respect of which drawback will be
permitted. There is another very
important clause, which has much
to do with the success of this mea-
sure, and that is the proposed sub-
clause 3(c) under clause 2 of this
Bill, under which the Central Gov-
ernment has to ‘specify the rate of
drawback to be payable with refer-
ence to the weight, quantity or any
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other basis as the Central Govern-
ment may deem fit'. As we know,
in the principal Act, the rate has
been already stated. The rate of
drawback is seven-eighths. I do not
certainly, for a moment, suggest that
such a thing should be done in the
present measure also. The circum-
stances and the considerations are
totally different between the two.
But as a suggestion, it would cer-
tainly do to say that in this case the
Government must not have a stingy
attitude, in respect of the rate of
drawback. It should not, according
to some of us at least, be anything
less than what it is in the principal
Act, namely seven-eighths. The whole
success of this effort will depend upon
the right approach to this measure.
This measure is going to be worked
chiefly by customs officials. And their
attitude in this matter, and their ap-
proach to these provisions is there-
fore very Wimportant. It should be
made clear to them that in deciding
cases for which drawback has to be
allowed, they should not have a kind
of a feeling that they are giving away
something. They are not giving away
something which belonged to them.
What they are called upon in fact
to do is to return to those from
whom something was token, and
which now is not due to Government.
That is the posilion which should be
properly explained, because as I said
earlier—I repeat il now—the attitude
and approach of the officials who are
to work this measure is going to
determine how far we shall succeed
in the objects we have in view,

The administration should also
understand that there is going to be
ultimately.no loss of revenue involved
in this' whole business. Even if the
drawbacks amount to lakhs and
crores, let them- understand that
these lakhs and ecrores paid by way
of drawbacks are not a loss of reve-
nue. Temporarily they may appear to
be s0. but we must realise that ex-
ports are a form of transaction by
which we buy our imports. What do
we do with our exports? Why do we
export at gl1?7 We export in order that
we should have something with which

17 NOVEMBER 1953

(Amendment) Bill I70

to .buy our imports, and there can
never be a state of affairs, at least
in the case of this country, where
there are going to be very large ex-
ports, and not enough imports to uti-
lise the wvalue available to us. So,
these exports are going to gain to this
country, imports, if not immediately,
at least a little later on. Imports are
the principal source of the customs
revenue, and therefore let us under-
stand that these drawbacks or any
amount spent by way of drawbacks

.are not @ real loss of revenue., On

the contrary, the drawbacks that will
be allowed will be in respect of a
fraction of the articles exported,
because drawbackg will aoply only to
that portion of the materials which
were imported, and on which import
duty was paid. That carn always be
only a portion or fraction of the
total material or articles exported.
And the export value of the total
articles ~xported is bound to be much
larger than any duty returned. There-
fore that larger value of the total
articles exported will give us a lar-
ger amount of purchasing power with
which to buy our imports. Therefore,
in every possible way, it should be ex-
plained to the administration that
what is proposed to be done in this
new way to help export trade with
drawback, is ultimately to increase
their revenues. Therefore, I would
only make one appeal that this mea-
sure should be worked not grudg-
ingly, but with a proper understand-
ing of the vital significance of the
measure that we have before us.

Finally, there is just one thing, Sir,
I would say and I say it with a cer-
tain amount of timidity. I would per-
sonally have preferred if the work-
ing of this measure could be entrust-
ed to other hands than our present
Customs officials. I know the thing
is not practicable and, therefore, I am
prepared to be reconciled to it. Yet I
feel T ought to give expression to
some of the feelings or some of the
fears I have in mind. In my experi-
ence I have not seen at least in this
country a group of offlcials so thoro-
ughly indoctrinated as our Customs
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officials. I don't know if the income-
tax collectors probably make an ex-
ception, but here they are, these Cus-
toms officials, a fine body of men but
very successfully indoctrinated. Their
whole idea is to get revenue...

Shri A. C, Guha: That i what they
are paid for.

Shri V. B, Gandhi: ... and the pity
of it is that their whole effort of get-
ting revenue is made not always with
an excessive regard for justice.

Shri Bansal (Jhajjar-Rewari): Be-
fore I adduce some more arguments
in favour of this beneficial measure,
I beg permission to reply to the point
raised by the hon, Member, Prof.
Mukerjee. He questioned the validity
of this being brought before the
House on the ground that- it seeks to
give to Government undefined powers.

[Mn. DEPUTY-SPEAKER in the Chair.]

To that point, Sir, my answer is that
section 42 of the present Act already
gives Guvernment that power. That
power is much more wide than this Bill
seeks to confer now. The speaker who
spoke before me read out that sec-
tion, but I am afraid he did not quite
bring out the aspect of the provision
which I beg Prof. Mukerjee to note.
Under that section, Government are
authorised to give rebate on the whole
of the imported article provided it is
exported. Under the present Bill what
is sought to be done is to give rebate
only to that portion of the raw materi-
al which enters in the finished pro-
duct and not on the whole. And
therefore what Government can
do in respect of the whole,
they can certainly do with res-
pect to the part. I would have agre-
ed with Mr, Mukerjee if he had
brought out the point that the pro-
visions of this Bill were enacted in
the form of an Ordinance about a
month back and what had happened
to that Ordinance. I have not yet
seen any rules framed under it, with
the result that that Ordinance re-
mains almost a bye-letter. And this is
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the difficulty not only of trade and
industry but also of all of us. This
morning we heard at the time of the
Qudestion Hour that there were two
Committees appointed and there was
delay in submitting their reports.
There are many other Committees
which are asking for more time
to submit their reports. Once
these Committees submit their
reports after long delays, Government
take an indefinite time to give effect
to the recommendations of those re-
ports, if at all they give effect to
those recommendations. And if at all
they give effect to the recommenda-
tions, the Acts remain mere bye-
words. I would suggest, Sir, very
humbly that whatever legislation is
put ‘through this House, is actually
given effect to. And if that had been
done in the case of this Ordinance,
the point made by Prof. Mukerjee
would have been amply answered.

Sir, this power which 1is being
given to Government under the Bill
is not a new power. As I have said,
section 42 of the Sea Customs Act
already provides it. Section 100 and
section 101 also provide those very
powers. Therefore, I do not want to
go into the details of the constitu-
tional aspect, but what I do want the
Opposition to appreciate is that in
our country a silent revolution is
taking place. A revolution, about
which we hear so much from the Op-
position is actually taking place in
our country in the industrial field. Our
industrial production is going up.
What is particularly impressive and
heartening is that the composition of
our import and export trade is im-
proving if we compare the figures of
percentages of our exports, we find
that as against roughly 28 per cent
of the exports of manufactured arti-
cles from the country between the
years 1935 and 1940, the percentage
has gone to 47 in 1952-53. It means
that the complexion of our export
trade is changing fast. Another as-
pect is that the export of raw materi-
als is decreasing, It has decreased
from 46.7 per cent to 26.3 per cent.
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Again,”if we come to our import fig-
ures, we find another tendency. For-
merly, India was an importer
mainly of manufactured articles.
Now, it is importing raw materials
increasing. If I quote the figures, in
1938-39 the import of raw materials
was 21;7 per cent. It has gone on in-
creasing to 23'5 in 1948-49 and 283 in
1952-53. Sir, about this figure I want

to draw the attention of the House to

the fact that it does not include our
trade from the overseas routes in
which will igure huge imports of raw
jute from Fakistan, and if that was
included this percentage would be
much higher. Therefore, keeping in
line with this revolution that is tak-
ing place in our industrial structure
#nd in our structure of export and im-
port trade, whatever succour that Gov-
vernment can give to our industry
will be welcome. It will not only
be welcome, Sir, it is high time that
it was made available to industry.

As is well known, a lot of capa-
city is lying idle in our country in
various sectors of our industry. The
hon. the Commerce and Industry
Minister knows very. well the plight
of our engineering industry which
developed during wartime. He has
slready appointed a Committee which
is going into the idle capacity of that
industry. If my information is cor-
rect, about 50 per cent. of the capa-
city of that industry is lying idle’ and
one of the causes of that capacity
lying idle is that that industry parti-
cularly has to use raw materials for
which we have to pav g very high
price in the international market,
Particularly certain varieties of steel
and certain varieties of metals which
are used in the manufacturing of
those engineering articles and, what
this Bill seeks to do is to allow the
manufacturers of those items rebate
on the duty which is imposed on
these imported commodities to the ex-
tent they enter in the articles that are
exported.

Now, Sir, @ question may be asked
whether the small rebate that will be
given or that small drawback that
the industry will get will be enough

535 PSD
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to.put these industries on their feet.
I have my doubts about il but what-
ever steps are taken, whatever small
mercies are shown will be helpful.
And whom will it help ultimately?
The industry may perhaps begin to
work, if not cent per cent. of its capa-
city but to 10 per cent, or 15 ver cent,
more. What will be the result? The
result will be that labour will be
employed and we will have more em-
ployment in this country.

The other day the Leader of the
Opposition, Shri Gopalan raised a de-
bate on the floor of this House and
the remedies he suggested were omni-
bus remedies, And, I am sure, if he
had considered the high import duties
on some of the raw materials which
go to constitute our manufactured arti-
cles as one of the drawbacks, he
would be very glad that this Bill
has come after all.

Sir, my difficulty is that the Bill
has not come a day too soon. In fact,
the Export Promotion Committee
which went into the plight of our ex-
ports which were at a low level at
that time reported on this particular
question. I will not quote from the
report in exrtenso but I will read out
just one small paragraph for the
benefit of Mr. Nanadas who asked the
House if there was any case for these
drawbacks being allowed. That re-
port in para 5 said:

“Again when goods imported
into the country are processed
before export, a similar draw-

back is allowed on export. Such
assistance would be of consider-
able value in this country.”

It was referring to U. K. practice.

“Thus the artsilk processer
who pays 65 per cent. import duty
on his raw materials is unable to
compete lin any fofelgn market.
The soap manufacturer, the phar-
maceutical chemist and piece-
goods manufacturer using foreign
cotton, the fishing pole manufac-
turer using Burmese bamboo and
others using imported raw materi-
nls, all these would be greatly im-
proved by suitable provisions of
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this nature. It is sometimes urg-
ed that imports of particular
goods are allowed into the count-
ry for the internal needs of the
country only and therefore no
question of export ought to arise
and, consequently, no need for
giving any drawback. It must
be remembered that processing
within the country increases the
value of the commodity by the
value of the labour,”

1 would request WMr. Nanadas to
please note this.

“.. and when that finished,
processed commodity is exported,
it brings in foreign exchange
equivalent to the original cost
plus the expenditure within this
country plus a profit. In the cir-
cumstances, it is almost in all
cases advantageous to the country
to have processed goods import-
ed.”

Another fear, Sir, which seems to
linger in the minds of some of my
friends on the other side and which
was rather, timidly given expression
io by Mr. Nanadas is that this will
be used by foreign monopolists, by
foreign cartels to import raw materi-
als, process them in this country and
export them outside, thus exploiting
Indian labour. I am surprised at the
logic of this argument, Sir, because
what is the modus operandi. The mo-
dus operandi is that raw materials
are imported into this country. Even
now, under section 42, as I said earli-
er, if the importer wants to export
those raw materials, he is entitled to
the entire rebate. Now, what is suppos-
ed to happen is that those raw ma-
terials are processed here and are
manufactured here into some other
articles. Take the case even of the
refineries, Supposing, we have an im-
port duty on crude oil. It will come
here. Supposing that crude oil is
processed here and we allow that pro-
duct to be exported. What is the harm
it a rebate is given? After all, our lab-
our will get employment. There will be
incidental expenditure incurred in this
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countdy which will benefit us, This
ghost of foreign compenies and
foreign cartels coming and taking ad-
vintage of the situation or of the
legislation which is passed for the
benefit of this country must be root-
ed out once for all and I will suggest
very humbly to the members of the
cther House...... '

Mr. Deputy-Speaker: It is beiter to
say members on the other side of the
House; otherwige it is likely to
be misunderstood that he refers to
members of the other House,

Shri Bansal: I will. suggest to the
memebers on the other side of the
House that when it is brought again
and again before this House as King
Charles’ head, they must weigh what
they are saying and what are its
implications.

A case in point was suggested to
me in my private talks with some
members from the other side that
some American concerns who have
long-term agreements with automobile
manufacturers of this country will
dump automobile parts here, get them
assembled and export cars assembled
in this country to the Far Eastern or
Middle Eastern countries. As I have
said, even if that was done, there
was no harm to my country. In fact,
my country will benefit. But, can this
be done in any gignificant degree? Is
any country going to be foolish enough
to reduce employment opportunities
in that country and increase them in
our country? I cannot imagine any
such thing happening. Can any one
imagine that the Studebaker Corpora-
tion will not like to export manu-
factured cars from America directly
to other countries and get them
assembled here and export from here,
giving all the incidental advantages
to this country and also allowing an
opportunity to India to stand on its
own feet as regards the automobile
industry? Sir. let us not be haunted
by these imaginary fears when we are
dealing with such an innocuous, and.
in my humble opinion, beneflcial
measure as the present one.
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I would also like to bring to the
notice of this House, Sir, that in
various countries there are what are
called ‘free trade zones’. In America,
which country I had the opportunity
of visiting some 3 or 4 months back,
there are 6 free trade zones. In those
free trade zones, facilities are allowed
to importers to process and manufac-
ture imported goods, even make slight
changes in those imported goods, so
that those goods are exported from
those free trade 2zones without the
payment of any duty, the advantage
being that the importers and exporters
of that country get the benefit of
export and import trade. Therefore,
where a Bill of this nature, which
only provides for the import of cer-
tain raw materials to be processed
and manufactured in the country, is
being brought about, it should not be
suspect. This practice is not new.
Even in such highly industrialised
countries as U.K. there is this provi-
sion of drawbacks in their Finance
Act. Under that Act, they immediately
laid down a schedule of the articles
on which rebate was to be granted. I
would have therefore very much
liked that a schedule was appended
to this Bill even at this stage, parti-
cularly when it had been promulgated
in the form of an Ordinance.

I must thank my hon. friend
Mr. Gandhi who spoke before me for
bringing to the notice of the House
the difficulties that the trade is likely
to experience if this whole thing is
left in the hands of customs people.
He has a very wide experience of
dealing with customs officials. T do
not have that experience, but from
whatever I know, a lot of difficulty is
being experienced by the trade. The
Commerce and Industry Min'ster
knows very well that one of the
reasons of the tea crisis which we
faced sometime ago was that the
officials took a long time in granting
rebate of excise duty on tea. and one
of the steps that had to be taken to
tide over the crisis was to see that the
rebate was granted expeditiously.

I do not know, Sir, whether it is
permissible in the House to refer to
a personal anecdote. If I have your
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permigsion, I will relate it. I myselt
have been a victim of the customs
officials recently. I had the honour of
representing the Government of India
at a conference on GATT and without
knowing, I brought with me certain
articles for which an import permit
was required. Those articles were
duly declared, and after declaring
those articles, I wrote to the Import
saying, “I have brought
these articles. Please release as many
of them as you are capable of under
your powers and dispose of the re-
maining according to the rules pres-
cribed by law”. He was good enough,
after consulting higher authorities, to
give me the import licence for the
entire quantity of goods. They were
worth only Rs. 200, but the customs
officials took three weeks and one of
my friends at Bombay had to dance
attendance on them every day. Ulti-
mately. he wrote a pathetic letter to
me saying, “It seems to me thaf the
labour of love is going to be wasted.
I have been going there and standing
in a queue for hours on end and I
have not been able to get the permit
from the customs people”. (An Hon.
Member: What happened finally?)
After three weeks, I got it—after
dancing attendance everyday on the
customs officials. If this can happen
to a government delegate, if this can
happen to a Member of Parliament, I
can well imagine what will be the fate
of ordinary people. (Shri §. N. Das:
Equality before law!) I do not grudge
it at all, but I am just bringing it to
the notice of this supreme Parliament,
so that it may see that whatever
legislation is passed is implemented in
the right spirit. If the purpose of this
law is to make businessmen dance
attendance on customs officials for
weeks and months, then it is better
that you do not have this Bill. That
is what I would say. If this BIill is
going to be implemented in the right
spirit, in order to improve things and
in order to give our industries a fight-
ing chance in the international
market, then my suggestion would be
that we should leave as little power
to the customs officials as possible,
and lay down the details in the Bill
itself. just as we have done in the
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case of the rebate on superfine cotton
used in superfine piecegoods. We have
laid down that so much will be given
as rebate or drawback on the quantity
of superfine cloth that is exported,
thereby leaving a very limited dis-
cretion in the hands of the customs
officials. Similarly, under this Bill, we
should lay down clearly, specifying
the articles on which drawback will
be given, specifying that if such and
such arlicle is exported, so much will
be deemed to be the cost of imported
raw materials, and once it is certified
by a registered chamber of commerce
that this article contains imported
raw material up to this percentage,
the customs officials should allow that
article to be exported and the rebate
should be given without any ofher
formality being gone through. Only
if that is done, the purpose of this
Bill will be served.

I want to say that this Bill which
seeks to give drawback on raw mate-
rials is just one small step in the
direction of increasing our export
trade and increasing our competitive
capacity. In my opinion, it is high
time that we reviewed our import
schedule in order to find out what
duties are being paid on imported raw
materials; what is the incidence of
those on the manufactured goods.
particularly those goods which are ex-
ported and which are subject to com-
petition even in the internal market.
As 1 said in the very beginning. our
economy is undergoing a vast change.
We are no longer producers and ex-
porters of raw materials. We are pro-
ducers of manufactured articles and
therefore the entire conception of our
import duties and the import schedule
has to be changed. I am not making
a very revolutionary recommendation.
This question was gone into by the
Tariff Commission in great detail and
to my chagrin I find that the recom-
mendations of bodies like the Tariff
Commission go unattended to by
Government. I had an opportunity of
bringing this matter to the notice of
the House some time back, but noth-
ing seems to have happened. One of
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the pertinent recommendations made
by the Fiscal Commission was to con-
sider this question of import duties
on raw materials. In the Fiscal Com-
mission’s Report, quite a number of
paragraphs have been devoted to the
discussion of this question. They deal
with the question of allowing import
of raw materials duty-free and also
with the difficulties that such a pro-
posal may involve because it may be
that a number of raw materials are
currently being manufactured in the
country itself. But even then, they
suggest a number of alternatives and
coming to compensatory action in re-
gard to those items which are being
manufactured in the country, they
mention:

“the nature of the raw materials
or stores produced;

the naturf of additional burden
likely to be impgsed on the in-
dustries using the raw materials:

the proportion that the cost of
raw materials or stores bears to
the total cost of manufacture of
the finished products;

the nature of the demand for
the finished products; and

other connected considerations.”

They were dealing here with sub-
sidy to certain items of raw materials
which are being produced in the
country. But they also made a very
strong plea for revising the tariff
schedule as regards import duty on
raw materials. T would humbly sug-
gest to the Commerce and Industry
Minister and also to the Finance
Minister that this auestion must be
gone into without any further delay,
so that the competitive capacity of
our industries in the home market as
also in the export market is fully
safeguarded. I had gone o atlend the
recent conference on GATT with my
hon. friend Shri Karmarkar; both of
us have come impressed with one idea,
viz. that competition in the inter-
national market is going to increase.
The emergence of Japan is a factor
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which none of us can ignore. The
emergence of Germany and the
attempts that are being made even by
countries like the U.S. A, and the UK.
1o expand their exports deserve our
serious attention. Therefore, it be-
hoves our Government to take cogni-
zance of these things and take neces-
sary steps {o see that the cost struc-
ture of our industry is not unneces-
sarily burdened particularly by the
imposition of import duties on articles
which go into the manufacture of
things which are being consumed by
the common people here, which are
subject to competition from abroad
and which we should export in a big
way for the external market. Having
said this, T once again say that this
measure has not come a day too soon,
and I congratulate the Finance Minis-
ter for bringing this measure before
the House. I will end by making one
final appeal. namely, that we must
see to it that the provisions of this
Bill are acted upon in a manner that
will really be helpful fo the industry
and irade and hot add one more head-
ache to their various head-aches in
the name of giving help to their ex-
port trade.

Mr. Deputy-Speaker: There has
been sufficient discussion on this
matter.

Dr. Krishnaswami (Kancheepuram)
rogse—

Mr. Deputy-Speaker: The hon. Mem-
ber wants to intervene at this stage,
but let him please be brief.

Dr. Krishnaswami: I am not haunt-
ed by fears, either imaginary or real,
like my friend who preceded me. I
should like to speak on one or two
important featureg of this Bill which
have apparently escaped the attention
even of the hon. Minister for Revenue
and Expenditure. This amending Bill
which has been introduced. marks a
new stage in the economic evolution
of our country. Why has it been
necessary to introduce a new provi-
sion 43-B relating to drawback on im-
vorted materials used in the manu-
‘acture of goods which are exported?
in 1878 when the Sea Customs Act
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was passed, evidently we did not have
any idea that we are going to export
goods which are manufactured in our
country, but today a new evolution
has been reached in the economic
progress of our country, and I am glad
to find that we have introduced this
Bill with a view to giving rebates or
certain imported articles whichk go to-
wards the making of the final manu-
factured commeodities intended for
export. Obviously in a measure of
this sort, it is not possible, Mr, Deputy-
Speaker, to specify the various items
for which we are going to give re-
bates. but there is some substance in
the contention that has been put for-
ward by some of my colleagues on
this side of the House that we ought
to have from the Government a
reasoned statement of the various
grounds for the grant of rebates on
certain commodities, which they think
should be granted. I feel that if only
we had a reasoned statement such as
that which had been supplied in
various other countries, it would help
us considerably in supporting the
Government whenever they grant such
rebates. I think one of the important
considerations which ought to be
taken into account by Government in
granting rebates on such manufactured
commodities intended for export is
the effect on the unemployment situa-
tion in the country. Speaking of un-
employment, the main urge that has
led fo this new Bill being introduced
is the anxiety of the Minister of Com-
merce and Industry to promote the
export trade of our textile industry.
I think it was about three weeks ago
or thereabouts that the Minister of
Commerce and Industry pointed out
that we had reached practically the
maximum stage in the production of
our textile commodities and that un-
less and until we export both to
internal and external markets, it
would not be possible for us to have
anything like progress in the textile
industry. In fact. the recent ordinances
that were issued by the Ministry of
Commerce and Industry were all done
with a view to preventing any degree
of unemployment In the textile in-
dustry. T think it was made clear iIn
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the second ordinance that was issued
by the Ministry of Commerce and In-
dustry that it would be made more
costly for the textile mills to retrench
labour. Unless our export markets
pick up and unless we have an inter-
nal market also developed, it would
be next to impossible to keep the
same number of people employed in
vur textile mills as we have been
keeping until now.

Having said this, I should like to
point out that export promotion is
more difficult than export restriction.
Government can easily restrict ex-
ports, but to promote exports requires
a considerable degree of forethought
and a considerable degree of enter-
prise. These drawbacks that are
granted may not be quite sufficient to
promote exports to any tangible
extent, but undoubtedly if there are
steps which do tend to promote textile
exports, they ought to be welcomed.
I feel, therefore, from that point of
view and not from any other that we
ought to welcome this measure. There
are, of course, other commodities
which can certainly be included, I
believe, in the list of articles which
are granted drawbacks, but the main
consideration which ought to be borne
in mind by the Government is—I
think it is ap important considera-
tion—the amount of employment that
we are going to have in this cduntry
and the increase in employment that
we would have by granting such exem-
ptions. After all, when we grant draw-
backs, the Central exchequer will lose
a certain amount of revenue. Any
authority which grants drawbacks will,
of course, have to take into account
two considerations. Is the loss to the
exchequer counterbalanced by an in-
crease in the employment or by main-
taining the employment in many of
our industries? If that criterion is
borne in mind and if drawbacks are
granted on that criterion,—I do not
say that that is the only criterion;
there might be other criteria as well,
but this is the main criterion—I think
many of us would welcome such
measures.
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I have a bone to pick with the
Government of India. When many
of these measures are introduced and
when some of these exemptions are
granted, it is rarely that we obtain
any information as to the grounds on
which such exemptions are granted.
Many of the rules that are formulated
require a very trained mind to under-
stand the purpose and the reasons for
their having been implemented at a
particular stage. I should wish the
Government of India to go into this
matter very carefully and formulate
the reasons for any particular indus-
try for which they are granting a
drawback and make them clear to us
so that we might be in a position to
judge whether that particular indus-
try deserves the drawback or not.
My friend who preceded me referred
to the need for having many imported
articles liberalised and for having a
definite set of rules evolved. There is
going to be a meeting of the Import
Advisory Committee some time next
week and I hope that as soon as that
meeting is over, the Minister of
Commerce and Industry will come
over to this House and give us not
only a resume of what has taken
place there—that we would also get
from the papers—but also what ex-
actly he feels about the suggestions
that they have made and the policy
that the Government intends imple-
menting. I think that all these
matters, particularly on matters per-
taining to commerce and industry,
we have to take a more detailed in-
terest, especially as it affects the em-
ployment situation in our country.
My friend, Shri Bansal. pointed out
that there was a certain amount of
increase in the manufactured goods
for the purpose of export. I am not
willing to take such a rosy view of
the situation as he has depicted. I
personally feel that we are in a very
difficult position. In spite of the
terms of trade having moved against
us, we are not in the happy position
in which we should have been, parti-
cularly as our Imports have not in-
creased tangibly and as there are other
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difficulties which we have to take in-
to account, so that from the points of
view of increasing exports and also
liberalising imports, we have to re-
define our import and export policy
anew. That would be straying into
an entirely new fleld, which falls to-
tally outside the purport of this Bill
As it is, Sir, 1 hope and trust that this
Government, whenever it grants draw-
backs to articles intended for export,
will take us into its confidence and
give us a detaliled account of the rea-
sons which have led them to grant
gsuch drawbacks. That, apart from
obviating a great. deal of misunder-
standing in the public mind, would
also be a clear indication to the
customs officials who have come in
for severe criticism at the hands of
some of my friends. as to the policy
that is being followed by the Govern-
ment. I know that customs officials
have necessarily to concentrate on a
finding as much revenue as possible,
but if it is placed before them that it
is the Government's policy to surren-
der a portion of the revenue for the
purpose of bepefiting the economy of
the country, I venture to think they
would be more than willing to co-
operate in making the Government's
policy an absolute success.

Shri A. C. Guha: I feel this Bill has
got rather a good reception in this
House. The only dissentient was
Shri Nanadas. He raised some points.
I shall try to meet his objections, as
far as possible.

The first point he tried to make was
as to how this Bill would help the
common man. We expect that by
passing this Bill we shall be helping
our industry, particularly our export
trade. That will add to the national
wealth and also open new opportunities
for further employment and I hope the
benefit will go to the common man
to that extent. I cannot say that the
common man will get any other bene-
fit except through more employment
and except through the general im-
provement in the national economic
conditions.

Mr. Nanadas then referred to the
existence of section 42. and wanted to
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know why in spite of it we should
have come forward with this amend-
ing Bill. Sir, in my preliminary speech
I referred to the inadequacy of Sec-
tion 42, Several other members also,
particularly, Shri Gandhi and
Shri Bansal referred to section 42 and
pointed out how that section could not
cover the necessity which this Bill
sought to cover. Section 42 is for draw-
back for re-export, not for manufac-
turing, not for giving any benefit to
manufactured articles on account of
imported material used in the manu-
facture of that article. Particularly,
the condition of identification is a very
difficult one. A particular raw mate-
rial may be processed in the course
of manufacturing an article. It is very
difficult to identify that that parti-
cular raw material, which has paid the
import duty, has been wused in the
manufacture of that article. So,
section 42 is not adequate to give the
relief which this Bill seeks to give.

Then Shri Nanadas also cast some
doubts about the bona fides of the
Government, as to their motives in
passing this Bill. He feels that Gov-
ernment are anxious to help the textile
magnates—he used a phrase., mono-
poly textile magnates. I do not know
what he means by monopoly textile
magnates. Surely, this Bill will help
the textile industry and by helping
the industry the labour as well as the
industrialist will get some rellef.
There is no doubt that the industria-
lists will also get some relief. I think
we can now claim that we have almost
reached the target of our Five Year
Plan as regards production of textile
goods. Now the necessity is to have
new markets for the textile goods.
Textile goods are piling up in store
houses; and unless we can find an ex-
port market, the industry will come
to a standstill and naturally labour
also will suffer.

Shri Nanadas also mentioned the
case of the growers of cotton. He feels
that Government has not been doing
anything to grbw more cotton in the
country, or to become self-sufficient
in cotlon and that by passing this
Bill we shall encourage more import



187 Sea Customs

[Shri A. C. Guba]

of foreign cotton and we shall ruin
the cotton cultivator altogether. Per-
haps, he is not aware that during the
past four or flve years the cotton
production of this country has gone
up by over one hundred per cent. |
also feel that he is not aware of the
deflnite programme that Government
has for being self-sufficient in cotton.
jute and also in foodgrains. This is
what Is known as the “Integrated
Plan” for being self-sufficient in agri-
cultural products. It has always been
the anxiety of Government to be self-
sufficient In cotton, not only in short
staple cotton. but also in long staple
cotton. so that we may not have the
necessity of depending so much on
imported cotton.

Then he said something about
aluminium and in that connection sald
that stainless steel utensils are coming
into competition with aluminium.
Sir, aluminium sheets we import; so
also stainless steel sheets. It is only
from imported sheets that these uten-
sils are manufactured. So we practi-
cally stand on the same footing, as
regards both these industries. Recent-
ly we have been manufacturing some
aluminium sheets, but not to a very
considerable quantity.

Then he asked for a definition of
the term “manufacture”. That will be
done in the rules. If he had taken
care to read the Bill carefully he
would have found that it is provided
that all these things, the rate, the
specification of the article, class and
description of the article, everything
is to be done through rules. Anything
regulating the customs is done through
rules. That Is the procedure followed
everywhere. In England the Board of
Trade or the Treasury formulate cer-
tain rules and they classify certain
articles and according to those rules
the Act is implemented. Here also
we. shall frame rules and the rules
will be pre-published and after get-
ting public reactions. the rules will be
finalised.

Most other members have welcomed
this Bill. I should in this connection
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refer to one or two remarks made hy
my hon. friend Mr. Gurupadaswamy.
He mentioned something about ouv
purchasing capacity,—that our pur-
thasing capacity has gone down and
"Las not kept pace with our produc-
tion. I think this Bill may help to
increase the purchasing capacity of
the people. Then he said that the
export policy of this country is in the
hands of a few individuals. I think it
is not quite correct. I may say that he
is entirely wrong to have such a mis-
apprehension about the export and
import policy of this country. Govern-
ment have got export and import ad-
visory committees with which some
Members of Parliament and some
public men are associated and
Government are always watching
the export and import of the country.
So it is not at all true to say that the
export policy is in the hands of a few
individuals. Whenever Mr. Gurupada-
swamy feels that the export policy
has not been properly worked, he may
bring such cases to the notice of the
Minister in Charge and I am sure the
Minister of Commerce and Indusiry
will surely look into those things.

Shri Gandhi has mentioned that
through this Bill the Government are
trying to take more powers than is
really necessary. I think the Govern-
ment is not actually taking any power
at all. The power with which this Bill
is to be worked will be according to
some rules to be frgmed. And while
framing the rulé® the commercial
bodies will be consulted. That is why
we are providing that they will first
be published. the public reactions will
be considered and then the rules will
be finalised, I think the business com-
munity will get enough opportunity to
influence the Government when these
rules are finalised, and so it is not
guite correct to eay that the Govern-
ment are taking more power than is
actually necessary.

Shri Nanadas and Shri Gandhi also
mentioned about the loss of revenue.
It is very difficult to give any definite
amount. T think it may be near sbout
Rs. 3 crores. or something llke that
annually. Buft I may agree witr
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Shri Gandhi that ultimately it may not
be a real lnss. For what we may be
giving in one hand, I think, we may
be able to take by another hand. If
we lose something by way of draw-
backs we may gain something on some
other items. At least we expect that
we shall get almost the same amoun!
«f{ revenue in some other item, say,
income-tax or export duty or impori
duty or through other channels. Any-
how, on this particular head the loss
uf revenue may be near about Rs. 3
crores, or u little more or a little
less, and the House may have to pass
this session a small supplementary
demand (o cover the expenses that
will be entailed on account of this
Bill.

Dr. Krishnaswami has referred tn
the employment situation. I think I
have already mentioned that this Bill
is likely to ‘improve the employment
situation and is likely to give wider
scope for employment. As we all
know, unemployment is a serious pro-
blem now and we may hope that this
Bill will lend some help to the solu-
tion of that problem.

Some Members have mentioned
something about Customg Officials. I
think the Central Board of Revenue
and the Customs Department must
have taken note of the compliments
which the two’ Members have given to
them and I think they will take every
gtep to remove all misapprehension
from the mind of the public that the
Customs Department is a source of
trouble to the public. I wish to assure
the House that we shall take every
step, whenever any case is brought to
our notice, of any unnecessary harass-
ment to any individual or to the busi-
ness community, we shall do every-
thing -that is possible to relieve the
public inconvenience. But at the same
time, Sir, I would like to say that the
Customs Department being a revenue-
collecting department must appear to
the public to be irksome and harassing.
1 think it is inevitable for them to
appear in that role. Provided that is
borne in mind, we shall see that any
unnecessary harassment is not caused
to the public or to the business com-
munity.
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I can assure the House that the
Department will surely try to work
this Bill in the right spirit for which
it is Intended and we expect that this
will give great relief to our industry
and will foster the export trade of the
country and will add to the general
prosperity of the nation and, as
Mr. Nanadas has asked for, will give
relief to the common man.

Mr, Deputy-Speaker: The question is:

*That the Bill further to amend
the Sea Customs Act, 1878, be
taken into consideration.”

The motion was adopted.

Clause 2.— (Insertion of new section
43B etec.)

Mr, Deputy-Speaker: Shri Nanadas.
Is he moving any amendment?

Shri Nanadas: Yes, Sir.

Shri A. C. Guba: I have an amend-
ment to move in clause 2.

Mr. Deputy-Speaker: Has notice
been given?

Shri A. C. Guha: Yes, Sir. Notice
was given in the name of Shri M. C.
Shah. Today, I have sent notice in
my name.

Mr. Deputy-Speaker: First of all, I
shall call the Government amendment
and then, I will come to the other
amendments, '

Shri A, C. Guba: I beg to move:

In page 1, line 21, after “may”
insert:

“subject to the condition of pre-
vious publication”.

I have already stated that these
rules should be finalised after consult-
ing the business community and the
general public. So, these rules will be
published first, then the public re-
actions will be considered and then
the rules will be finalised.

Mr. Deputy-Speaker: The question is:
In page 1, line 21, after “may”
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insert:
“subject to the condition of pre-
vious publication.”

* The motion was adopted.
Shri Nanadas: I beg to move:

In page 1, line 9, after ‘“descrip-

tion” insert:

“which are surplus to the needs
of the people in India and which
are)l'

Mr., Deputy-Speaker: Why not take
up all the amendments together?

Shri Nanadas: I beg to move:

In page 1, line 18, after “any” in-
sert “raw”.

Mr. Deputy-Speaker: And No. 6
also?

Shri Nanmadas: Yes, Sir. [ beg to
move:

In page 2, after line 35, insert:

“(4) All notifications issued and
the rules framed under this Act
shall be placed on the Table of
the House of the People.”

Mr, Deputy-Speaker: He has already
spoken at length on the first two
amendments. The only other thing is
in respect of notifications. Let him
say something regarding that.

Shri Nanadas: In this Bill, the Gov-
ernment have not given the schedule
of the raw materials and also the
rates at which rebates will be allowed.
The Government want us to sign a
blank cheque and hand it over to
them to use as they wish. Therefore,
I say that all the notifications giving
rebates on any particular raw material
and the rules framed under this Act
fixing the rates of rebates should be
placed on the Table of the House so
that this House may have an oppor-
tunity to discuss them whenever
necessary. Therefore, I have moved
my third amendment and I ask the
House to adopt it
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Mr. Deputy-Speaker:
moved:

Amendments

(1) In page 1, line 9, after “descrip-.

' tion” insert:

“which are surplus to the needs
of the people in India and which
are”,

(2) In page 1, line 13, after “any”
insert “raw”.

(3) In page 2, after line 35, insert:

“(4) All notifications issued and
the rules framed under this Act
shall be placed on the Table of
the House of the People.”

The hon. Minister
objection to this,

Shri A. C. Guba: On principle we
have no objection, but there is some
difficulty. Under the Sea Customs Act,
the Central Board of Revenue have
to publish s0 many rules and regula-
tions. The other rules and regulations
will not be placed on the Table of
the House. Why single out only this
thing?

Mr. Deputy-Speak®r: These are of
some importance. Each item will have
to be discussed at length, whether
that particular item deserves rebate
and the quantum of rebate and so on.

Shri T. T. Krishnamachari: The
amendment seeks to say “.........under
this Act”. That means that it is an
amendment to the Act to say that all
rules under the Sea Customs Act will
have to be placed on the Table of the
House.

Mr. Deputy-Speaker:
said, “under this clause”.

Shri T. T. Krishnamachari: It says,
all notifications under this Act.

Mr. Deputy-Speaker: I think it is
inadvertance. To read this amendment
as implying all notiﬂcat;ons under the
Sea Customs Act is not within the
scope of this Bill. Therefore. he means
only that it must apply to section 43B.

may have no

It may be
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Shri Nanadas: I meant only section
43B.

Mr. Deputy-Speaker: I do not think
he has any objection to amend it in
this way.

Shri Nanadas: No.

Mr. Deputy-Speaker: It is only for
information. What is the objection?

Shri A. C. Guha: There should be a
slight modification before we can
accept it. The amendment says that
the rules have to be placed only on
the Table of the House of the People,
but I think they should be placed
before both the Houses. With this
modification we can accept it.

Mr. Deputy-Speaker: The hon.
Member has not even said within what
time, and has given absolute latitude
to the Government.

Shri A. C. Guha: We may also add

“as soon as may be". So, the amend-
ment will now read:

“All notifications issued and
rules made under this section shall
be laid, as soon as may be, on the
Table of both the Houses of
Parliament”.

Mr. Deputy-Speaker: The question is:
In page 2, after line 35, insert:

“(4) All notifications issued and
rules made under this section
shall be laid, as soon as may be,
on the Table of both the Houses
of Parliament”.

The motion was adopted.

Mr. Deputy-Speaker: Is Mr. Nana-
das- pressing his other amendments?
Need I put them to the vote?

Shri Nanadas: Yes, I am pressing.

Mr. Deputy-Speaker: The question
is:

In page 1, line 9, after “description”
insert:

“which are surplus to the needs
of the people in India and which
are"”.
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The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 1, line 18, after “any” insert
"I’a\\f”-

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 2, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to
the Bill,

Clause 8.—{(Insertion of new section—
100A etc.)

Shri Nanadas: If the goods in bonded
warehouses are allowed in the manu-
facturing process, then many people
will have to work in the bonded ware-
houses which will not fulfil the condi-
tions of the Factories Act. It will not
have sufficient ventilation and other
facilities. So I want that where the
manufacturing process is allowed in
the warehouses they should fulfil the
conditions laid down in the Factories
Act of 1948.

I beg to move:
In page 2, after line 44, insert:

“Provided that the warehouse
fulfils the conditions laid down in

the Factories Act, 19048 (No. LXIII
of 1948).”

Mr. Deputy-Speaker: Would it not
automatically apply?

Shri A. C. Guba: For some indus-
tries it may automatically apply, but
some industries may not come under
the Factories Act rules. These things
will be controlled by the Customs
authorities, and they will frame the
rules. While framing the rules they
will certainly take notice of this and
will take sufficient precaution so that
the interests of the labourers may be
safeguarded.

Mr. Deputy-Speaker: I only wanted
information on this matter for the
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benefit of the House. The Factories
Act is independent of this. The Fac-
tories Act applies where 20 persons
are engaged or even ten persons, where
power is used and so on.

Shri A, C. Guha: But, under the Fac-
tories Act, certain installations arc
excluded. Such things cannot be in-
cluded by a Clause in the:Sea Customs

Act.

Mr, Deputy-Speaker: 1 do not think
that is the intention of his amendment.
He only wants that by merely being
called a warehouse under this parti-
cular law, the Sea Customs Act, they
ought not to escape the provisions in
cases where the Factories Act would
otherwise apply. I do not think this
amendment is necessary at all.

Shri A. C. Guha: Not at all.

Mr. Deputy-Speaker: Government
also feel that it is not necessary?

Shri A. C. Guha: This amendment
is not necessary.

Mr. Deputy-Speaker: Is the hon.
Member pressing it?

Shri Nanadas: In view of the assur-
ances given by the hon. Minister that
the Customs Officials will look into the
welfare of the labour engaged in ware-
houses, I am not pressing it.

Shri H. N. Mukerjee: May 1 seek
one small clarification, Sir? Do Govern-
ment envisage the likelihood of less
than 20 people being employed in these
warehouses for purposes of manufac-
ture?

sShri A. C. Guha: May be, it is very
difficult to say. 1 know of one instance
where some chemicals have been
brought and kept in a warehouse, and
they are being taken from there; I do
not think for that particular purpose.
more than 20 people are working there.

Shri N. Sreekantan Nalr (Quilon cum
Mavelikkara): May I put one question,
Sir? Are Government aware that be-
cause there is a dispute between the
sea customs authorities, and the labour
authorities. many of the issues which
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are pending before these itwo authori-
ties are still lying without any solution
at all? '

« Mr. Depuiy-Speaker: Where? In the
‘whole of India generally, or in the
whole world?

Shri N. Sreckantan Nair: In Bombay
for instance, many of the issues are
in dispute between the Sea Customs
Department and the Labour Depart-
ment, so much so, the issues are never
settled; there are no proper rules as
yet made, and the sea customs authori-
ties are not allowed to frame rules
for the normal working.

Shri A. C. Guha: If the hon. Member
brings these things to our notice, surely
we shall look into them, and take pro-
per action.

Pandit Thakur Das Bhargava (Gur-
gaon): May I know whether the Fac-
tories Act would not apply?

Mr. Deputy-Speaker: It will apply.

Pandit Thakur Das Bhargava: If it
applies, then the amendment is not
necessary.

Shri T. T. Krishnamacharl: The
position is this. Under section 100A of
the Sea Customs Act, the Customs
Authority is supreme to the extent
that any provision of the Factoriey
Act derogates from their authority.
That is the provision in Section 100A
of the Sea Customs Act, which relates
to bonded warehouses. Because certain
additional precautions are necessary in
their case, the Factories Act will nor-
mally not apply where it is in conflict
with the provisions of Section 100A.
But it stands to reason that all the
reasonable provisions of the Factories
Act, in so far as it relates to the wel-
fare of labour. must apply.

Mr. Deputy-Speaker: That means it
will be an additional safeguard, and
not be derogatory to the wholesome
provisions. The human material is
more important any day than any
manufactured article.

Shri T. T. Krishnamachari: It does
not concern that aspect of it at all
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Mr. Deputy-Speaker: I do not think
there will be any cause for any such
complaint, but all care will be taken.
That is the assurance given by Govern-
ment.

As there are no amendments to
clauses 3 and 4, I shall put them to-
gether to the vote of the House.

The question is:

“Clauses 3 and 4 stand part of
the Bill.”

The motion was adopted.
Clauses 3 and 4 were added to the Bill.
New Clause 5

Amendment made:
In page 3, after line 44, add:

“5. Repeal of Ordinance 3 of
1953.—(1) The Sea Customs
(Amendment) Ordinance, 1953 (3
of 1953) is hereby repealed.

(2) Notwithstanding such re-
peal, anything done or any action
taken in the exercise of any power
conferred by or, under the said
Ordinance shall be deemed to
have been done or taken in the
exercise of the power conferred
by or under this Act, as if this
Act were in force on the day on
which such things were done or
action was taken.”

—[Shri A. C. Guha.)
New Clause 5 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill,

Shri A. C. Guba: I beg to move:

“That the Bill. as amended. be
passed."”

I think I should clear up one thing
which has been mentioned by
Mr. Bansal, about thre rules not yet
being framed under the Ordinance. In
any case Sir, if thig Bill is passed
today, it would take about three weeks’
time to finalise the rules. The latest
position is that the rules have just
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"been finalised and I expect they will

be issued tomorrow.

Shri Syamnandan Sahaya (Muzaffar-
pur Central): Very good.

Shri A. C. Guba: When this Bill 1s
passed, it will go to the Upper House
and then to the President for assent.
So it will take some time more. But |
think tomorrow the rules may be
issued. We expetted that the rules
might have been issued earlier, but
there was some inter-departmental cor-
respondence. Anyhow, if has been
delayed only 18 or 20 days. I hope this
small delay will not be taken objection
to. I commend this Bill now before the
House for acceptance.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
pﬂssed."

Shri H. N. Mukerjee: I do not wish
to tire the House at this stage and I
propose to be very brief. But I inler-
vene in this discussion because I feel
I am not happy with the measure as
it is formulated and as it is, I am sure,
going to be passed In a very few
minutes.

I have listened with as much atten-
tion as I could muster to the argu-
ments made on the other side, but
some of the misgivings with which I
had started my approach to this Bill
still remain, and that is why, Sir, I
wish to make a few observations. |
want to make it very clear that as far
as the objective of this Bill is con-
cerned, the stepping of our export
trade, we are at one with the Govern-
ment, but we feel at the same time
that the over-all interests of the country
should be the primary consideration,
and we have our suspicion that In
regard to certain matters which have
arisen out of this legislation, the over-
all interests of the people of this
country have not been given that
amount of consideration which they
should have got.

Now, Sir. we want, first of all, im-
provement Iin our preduction and in
our internal consumption. And from
abroad. of course, we need, most of
all, capital goods and only the most
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essential raw materials, and not neces-
sarily for purposes of export. That is
why I wanted a very much more care-
ful scrutiny of the proposals made in
this legislation. I am not very sure
that we are going to have only the
minimum amount of the most essential
raw materials which we have got to
bring to this country in order that our
over-all economic ‘life might be im-
proved, and that is why, Sir, I do have
my misgivings. Let us step up our ex-
ports by all means, but let us not for-
get the interests and the economy of
our country—the interests of the con-
rumer, the interests of industrial
development of our country. Now, Sir,
we have no basic industries. If we
need anything from abroad more than
anything else, it is capital goods. As
far as this Bill is concerned, it does
not touch that aspect of the matter.
This Bill, I fear, even militates against
the growth of a really independent
Indian industry. I am really sorry to
have to say it, because I wish I could
say that the Government is trying to
see that our industry is put on its
feet. Take the textile industry, for
example, Sir, I have got the report
of the Working Party for the cotton
textile industry which was headed by
Shri A. Ramaswami Mudaliar, and in
this report there are very definite
indications—I think that some extracts
were read out in this House—which
show how the production of cotton. in
spite of what Mr. Guha has said, has
not been encouraged to the extent it
might have been. Now, Sir, this sort
of thing is going on, and if we have
an opportunity, if we have a licence
under the law to bring from abroad
raw materials for fashioning thern into
some kind of flnished products and
sending abroad, then in regard to cer-
tain Industries which ought to be self-
sufficient and completely independent
from A to Z, there might be the temp-
tation—there will be the temptation—
for our having to depend upon these
imports. Besides reference has also
been made to certain foreign interests,
Sir. and I do not think the answer
which was sought to be given by my
friend. Mr. Bansal was at all satis-
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factory. I do not understand, Sir, how
our industrialists can feel very happy
about the infiltration—perhaps a
‘stronger word ought to be used—of

‘ these foreign interests in our couniry.

There are these il refineries; crude oil
is coming in and after reflning, the oil
is going to be sent out. All that is
going to fatten the already fat pockets
of foreign capitalists. I do not under-
stand why we should go on helping
them. I tried to note down certain of
the items mentioned by Mr. Guha. He
referred to cycles, typewriters, auto-
mobiles, calculators and s0 on and so
forth. As far as typewriters are con-
cerned, I saw in thé papers the other
day that the Remington Typewriter
Company has got a new licence. This
Remington Co., people are going to get
an advantage out of this. The answer
to that from the other side is that
there would be employment, more
labour would be occupied; incidental
activities would mean employment of
a few professional people and so on
and so forth. But is that the perspec-
tive in which for this period of the
Plan we are thinking of our industrial
development? Are we going to allow
especially these foreign iInterests to
take advantage of this kind of legis-
lation and to fatten themselves? They
are already fat enough. That being so,
extra proflits are being permitted to be
made by these interests. I do not see
how we could be very happy about it.
I want to make it clear once again
that as far as genuine encouragement
of our export trade is concerned, that
should be by methods which are com-
pletely bona fide and which redound
to the economy of our country and the
consumption needs of the people of
our country. We are certainly prepared
to assist Government, but, as far as
this particular Bill is concerned. in
spite of the arguments advanced from
the other side, I feel I am not very
happy at the way in which the Gov-
ernment has proceeded with this legis-
lation. I tried to indicate my misgivings
at the beginning of this discussion. I
am afraid, Sir, my misgivings have
not been entirely eliminated which is
why I cannot welcome this measure
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in the form in which, I am afraid, it
is going to be passed in a very few
minutes.

Pandit Thakur Das Bhargava: May
I submit a word, Sir. I have heard the
speech of Shri H. N. Mukerjee. I am
very sorry that he has made certain
statements about the lessening of the
cultivation of cotton ete., or that the

growing of cotton will to an extent be .

minimised. That was the remark made
by Mr. Nanadas also. I am a member
of the Central Cotton Committee and 1
can submit for the consideration of the
House that so far as cultivation of
cotton is concerned, we have made
very good strides. In the Punjab we
have passed an Act whereby only long-
staple cotton can be grown in the
Punjab. At the same time, in the whole
country, so far as the growing of cotton
is concerned, we have reached the mark
which the Five Year Plan just indi-
cated for us. Though last year the pro-
gress was not very great, still we are
progressing very rapidly. This appre-
hension that this Bill will tend towards
the minimising "of the cotton cultiva-
tion ete. is certainly unfounded.

I think, so far as’ this Bill is con-
cerned, it is going to step up our ex-
port trade. About the other fear that
has been expressed, I cannot say any-
thing. At the same time, Mr. Guha
made out a case while he was speak-
ing on the first motion. He made it
clear that so far as these industries
are concerned, the Government will
take care to see that the trade of
foreigners is not increased and we are
not handicapped. I should think, Sir,
that with the proper exercise of dis-
cretion, it will only lead to the pros-
perity of the people and better employ-
ment ‘of our labour. I am sorry that
Mr, Mukerjee's doubts have not been
dispelled. I do not see any apprehen-
sion of that sort. He is over suspicious
in this matter and I think many people
on this side of the House have got
no suspicions and we whole-heartedly
support this measure.

Shri Syamnandan Sshaya: I must
congratulate Mr. Guha and the indus-
trialists of this country—if for nothing
else—for the imagination displayed in
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bringing forward this measure. That
we have been thinking on the lines of
exporting goods from this country is
indeed a clear indication of the fact
that the progress of industrialisation
occupies a prominent place in the mind
of the authorities of the Government.
Let me, however, point out to this
House and to you, Sir, and also to the
hon. Minister that export is not a very
easy thing and it does not happen by
a magic wand either. I have no doubt
that friends on the Government benches
are aware of what it has meant, what
time it has taken, what subsidy has
been given by Governments in order
that their country’s goods may be sold
in foreign markets, When I heard the
debate on the Bill—and also read some
portions of it—I was reminded of a
story which I will share with you, Sir.

Mr. Deputy-Speaker: At 6-30?

Shri Syamnandan Sahaya: It will
not take more than five seconds. It is
short and interesting. There was a
person taking a pot of curd to the
market to sell it. He thought, “What
shall I do with the money when I sell
the curd"? He said to himself, “I will
buy a goat”. Then he thought, “What
shall I do when the goat breeds"? He
said to himself again, “I will sell the
goat and its kids and buy a horse™.
Then he thought. “What shall I do
with the horse”? He said to himself,
“I shall ride the horse like this”, and
in displaying his intention to ride the
horse the pot of curd was thrown on
the street and the curd was spilt on
the road. (An Hon. Member: Whose
pot?) That will have to be decided by
a tribunal. I am afraid that if this
question of importing goods for the
purposes of export is not very carefully
and very tactfully handled, the result
might be that we may have more
imports—of that, we may be certain—
but we may have no exports because
we have not cultivated foreign markets.
Government will therefore be well
advised first of all to ascertain the
trend of the markets. We have our
trade agents in most countries. Let us
ascertaln what is the position of tite
market in those countries. After all.
let us not forget that we shall have to
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face very severe competition with in~
dustrialists who have been in this
trade in those countries for a very long
time. In saying what I have done, I
have no desire to minimise the import-
ance of tne Bill that has been brought
‘before the House, and as I said, I
appreciate the imagination of the Gow
ernment and the desire for increasing
the industrial output of this country.
But I do submit that before launching
on this scheme, we must give very
careful thought {o the aspect which
I have pointed out.

Shri T. T. Krishnamachari: There is
only one matter that I would like to
mention in reply to the hon. Deputy
Leader of the Communist Party. He
has referred to the report of the Tex-
tile Working Party. 1 do not know
which portion of it he has taken: pro-
bably, it suited him to quote from that
portion. The real fact happens to be
that our production of textiles is much
in excess of our cotton production; so
we have to import some cotton. We
are undoubtedly trying to expand our
cotton production. In fact., we are ex-
panding it and barring accidents which
develop because of seasons, this year
I expect that our cotton production
will be a record production. It is un-
officially estimated to be 42 lakhs of
bales. It may be that, or it may be
40 lakh bales, even in which case it
will be 6 lakh bales more than what it
was last year. We are trying within
the conditions permissible to grow long
staple cotton also, and as my hon.
friend Pandit Thakur Das Bhargava
mentioned, Punjab is doing it and some
parts of South India are doing it.
Maybe, il we have the Sabarmati
Scheme, more long staple cotton will
be grown round about the Ahmedabad
area. Nevertheless, we shall have to
depend upon import of long staple
cotton for a long time to come so long
as we manufacture about 5,000 million
yards of cloth. But I can see no harm
in our importing cotton and exporting
it later. giving a rebate to the textile
mills and employing more labour. So
far as other things are concerned, they
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are comparatively small. We are not
envisaging any very big debates.to be
given in respect of other commodities.
‘Then this question of foreign interests

" bringing in crude oil, reflning it and

exporting it—maybe that they might
accept it for local consumption. Sup-
pose they accept, what is wrong?
Whose money goes? This kind of
twisting of economics round and round
somebody’s neck in order to prove a
political ‘slogan does not carry convic-
tion. If one is not convinced today and
will not be convinced tomorrow or the
day after or for many years to come,
it means that he is determined not to
be convinced. I am afraid we could
not carry conviction to those people
who will never be convinced.

Shri A. C. Guha: I shall conly take
two minutes, not more than that.
Shri Mukerjee may have made a mis-
take in understanding what I said. I
did not mention ‘typewriter’. but I
mentioned ‘typewriter ribbon’.

Shri V. P. Nayar (Chirayinkil):
There is not much difference.

Shri A. C. Guha: Any firm, I mean
foreign firm, working in this country
will have to work under this general
policy and no particular apprehension
need be felt about the foreign firms.
Two Members mentioned that this may
lead to more import of foreign articles.
They should remember that under the
Import Control Regulations, every
article is controlled and a permit is
required before an article can be im-
ported. There need not be any appre-
hension on that score also.

I thank the Members and hope that
the Bill will be passed.

Mr. Deputy-Speaker: The queslion
is:

“That the Bill, as amended. be
passed.”

The motion was adopted.

The House then adjourned till Half
Past One of the Clock on Wednesday,
the 18th November, 1953,




